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(i) First Statement—Second Set- Shri T. B. Vittal Rao (Khammam):
■fnn 1967 of Second Lok Sabha. What about question hour for this
[See Appendix IX, annexure No. 91]. extended period?

(ii) Supplementary Statement 
No. I—First Session, 1957 of Second 
Lok Sabha. [See Appendix II, 
annexure No. 92].

(iii) Supplementary Statement 
No. Ill—Fifteenth Session, 1957 of 
First Lok Sabha. [See Appendix,
II, annexure 93].

Order under Companies A ct

The Deputy Minister of Finance 
(Shri B. R. Bhagat): I beg to lay on 
the Table, under sub-section (4) of 
section 89 of the Companies Act, 1958, 
a copy of the Order No. 3 (1) CL. 
VI/57, dated the 29tti July, 1957. 
IPlaced in Library. See No. S-167/57].

BUSINESS OF THE HOUSE

Mr. Speaker: Before I take up the 
regular work of the House, namely 
the Bill for further consideration, I 
would like to make an announcement 
I have received a request from the 
Minister of Parliamentary Affairs, on 
behalf of Government, that owing to 
the pressure of work and the volume 
of work that is still to be disposed of, 
they propose that the last date of this 
Session may be extended from the 
6th September to the 13th September, 
that is, by a week more. I agree, on 
account of the volume of work; let 
us dispose of it  The House will, 
therefore,'sit on the other days also.

Shri Ranga (Tenali): Does it mean 
that in spite ef the extension, w  
have to sit on the 31st August also?

Dr. Bam Sabhsg Singh (Sasaram): 
Notice has been circulated in that 
regard.

Mft. Speaker: Whatever work has 
been allotted to the various days will 
stand.

Mr. Speaker: Hon. Members may 
give notice of questions.

Shri Sadhan Gupta (Calcutta— 
East): Hie allotment should be cir
culated as soon as possible.

Mr. Speaker: I shall do so imme
diately.

ESSENTIAL SERVICES MAINTEN
ANCE BILL—contd.

Mr. Speaker: The House will now 
resume furtraer clause-by -clause con
sideration of the Essential Services 
Maintenance Bill, 1957. Out of 3 
hours allotted for the t clause-by- 
clause consideration, about 45 minutes 
have already been availed of, and 2 
hours and 15 minutes now remain.

The list of selected amendments has 
already been circulated to Members.
I shall treat those amendments, about 
which chits have been sent to me, as 
moved.

Shri Parulekar sought to move his 
amen&nent No. 292. The amendment 
does not fit in as a Short Title of the 
BilL So, I hold it as inadmissible.

Now, Shri Sadhan Gupta may con
tinue his speech.

Shri Sadhan Gupta (Calcutta— 
East): I was trying to imprest upon 
the House, when it adjourned yester
day, that we were proceeding to 
enact an extraordinary legislation 
taking away a right which is funda
mental by all civilised standards. It 
may or may not be fundamental 
according to our Constitution, but 
there is no doubt that the right to 
strike of an employee and particular
ly of the working class is held to be 
fundamental in every civilised coun
try.

Therefore, in all fairness and 
justice, we should interfere with Ulis 
right as little as possible. It is a 
shame that we are trying to interface 
trith it. I should oppose every Clause
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which interferes with it  But suppos
ing we decide to Interfere with it, we 
owe It to the working class, we owe 
it to the employees in whose hands 
strike is the last resort in fighting 
against perfidy or the oppression 
of the employers, to interfere with 
the fundamental sight to strike as 
little as possible.

It is, therefore, that I have given 
notice of as many as forty amend
ments, all ttying to restrict this 
interference to as narrow a scope as 
possible. I shall not specifically 
present to the House everyone of 
those forty amendments, but I  shall 
draw the attention of the House to a 
few of them. Now, take amendment 
No. 138. There is an attempt to 
illegalise strikes in defence establish
ments, establishments dealing with 
the production, manufacture, storage 
or distribution of arms, ammunition 
and military equipment.

K Prima facie, it seems to be an 
enormity that in establishments con
nected with distribution of the mili
tary stores, there should be strikes. 
But let us not forget that we are not 
at war with any Government It may 
be that there will be serious difficul
ties of war, if there is a war. There
fore, by amendment No. 139, I have 
proposed that at the end of clause 
2( 1) (a) (v i), we should add:

“when the Union of India is
engaged in a war with any
foreign power or powers”.

It 13 obvious that it is only m those 
circumstances that we need to inter
fere with the right to strike in estab
lishments connected with the distri
bution of military stores and so forth.

I shall refer to another amendment, 
No. 190. In that amendment, I have 
sought to restrict the interference of 
the right to strike to cases other than 
cases of industrial disputes. The 
Home Minuter was eloquent yester, 
day in saying that this strike had not 
economic but had other'motives. Now, 
let him accept the challenge hexe. 
Let him not interfere with economic

strikes. That is why I have given 
notice of amendment Ho. 196 which 
says: "Page 2, line 8—addl at the 
end—*but shall not include cessation 
of work or refusal to continue to 
work for settlement of disputes relat
ing to remuneration, terms and condi
tions of service'".

I would also draw attention to 
amendment No. 396, which is a very 
important amendment If you really 
are honest about affording protection 
against excessive use of the law, then 
it is absolutely necessary that Parlia
ment should have control at every 
stage. What we provide is that a 
notification declaring a strike illegal 
would continue to have efffect till 40 
days after the re-assembly of Parlia
ment, and also the re-assembly of 
Parliament is supposed to take place 
from the re-assembly of the House 
which re-assembles last Let us take 
the example of this session. This 
House has assembld on the 15th 
July. The Rajya Sabha is to assemble 
on the 12th August If order is issued 
on 31st May, it will go on right up to 
September That is an intolerable 
situation.

Therefore, I have sought to provide 
by amendment No. 396 a scheme 
somewhat like that which exists in 
England. For 40 days from the re
assembly of Parliament, I have sug
gested 5 days from the re-assembly of 
either House of Parliament. In these 
circumstances, if Government thinks 
that a notification should be issued, it 
is incumbent on the Government to 
call Parliament immediately on the 
issue of a notification and see that 
within 5 days, the notification obtains 
the approval of the House. That is 
real protection. At least there we 
can bring the light of our criticism, 
we can bring the fire of our criticism, 
on excessive use of this legislation. 
Therefore, I do not see why amend
ment No. 306 cannot be accepted.

The Home Minister quoted examples 
from England. Let him follow (hat 
example here. Let him adopt the
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■entire scheme. U this scheme Is not 
just whet the scheme is, let
3ilm substitute the Efciglish scheme, so 
■that within 8 days Parliament should 
toe called and it should be approved. 
That is the thing I strongly Insist 
upon and I hope if the Home Minister 
has any tegard for democracy, there 
is an example of it in another coun
try, and let him accept this amend
ment No. 396.

Shri Naushir Bharucha (East 
Khandesh): Mr. Speaker, Sir, clause
2 of the Essential Services Mainten- 
•ance Bill is one of those monstrosities 
in law which requires to be attacked 
on all fronts. ‘Essential services’ have 
been defined in such a very elastic 
way that anything under the sun can 
be included, and it is wrong to believe 
that the right to strike is taken away 
only in case of government servants. 
There is nothing in clause 2 of the 
Bill which will prevent the Govern
ment from making applicable the 
provisions of this Bill to the private 
sector as well. There is nothing in 
it, for instance, to make it inappli
cable if Government thinks so, to 
■coal mines, banks, textile industry, 
sugar factories or tea plantations 
Therefore, the Bill is all comprehen
sive in its mischief.

The second point to be borne in 
mind is that one of the sub-clauses of 
clause 2 refers to public utility ser
vices, but ‘public utility services’ is 
nowhere defined in the Bill itself. 
Public utility undertakings have been 
defined in the Industrial Disputes 
Act, and if we read tile definition of 
‘public utility undertakings’ there, it 
contains such an omnibus range or 
various services that it Is very diffi
cult to imagine what nas bcro left ov.t 
in the Essential Servirfj ttninter.ance 
BUI.

The whole Bill is based on the 
creation of a legal fiction of essential 
services. No doubt, tlegal fictions 
are necessary at time to be created, 
bat the legal fiction it has created is 
tsuch that it is very difficult to find

»
out the people against wham this 
law will not be enforced as also What 
Government intends.

It has been stated by some authprs 
of standard textbooks on equity that 
the notions of equity differ with the 
size of the Chancellor’s feet. Here I 
will say that the notions of essential 
services will differ not only with the 
size of the bureaucrat’s feet but also 
with his temper and weaknesses of 
Ministers and his hostility to labour. 
No Objective standard whatsoever 
has been laid down for defining 
essential services; no criteria have 
been prescribed in the Bill to guide 
Government in the classification of 
essential services. Indeed, far more 
services have been left vague in the 
Bill than have been named in the 
first sub-clause of clause 2. Such 
vast powers can only be given to 
Government ig_ case of armed hosti
lity or foreign aggression. But it is 
to be regretted that this Government 
is assummg vast powers in normal 
and peaceful times. That is a sad 
commentary on the administration 
itself.

May I point out that in 1949 the 
Bombay muniqjpal sweepers went on 
strike? The strike continued for 8 
months. What did the Government 
do there? The Government impri
soned the sweepers on the ground 
that they had no right to strike in an 
essential service. I made a test case 
of it in the Bombay High Court, and 
there 'the Chief Jusfice asked the 
Advocate-General who was opposing 
me at that time: Do I understand 
from the Advocate-General that in 
this year of grace, 1949, the Govern
ment of Bombay has instructed him 
to say that members of an essential 
service have no right to strike and 
they are bonded slaves?’ The ques
tion the High Court put was—simply 
because people happened to be In an 
essential service, do they become 0 
bonded slaves?

I ask the same question what does 
this Bill aim at doing? It seems to 
convert members of essential services
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into banded slaved. Whatever Gov
ernment might say, there is no doubt 
that fundamental and grave changes 
are being introduced in the relation
ship between employer and labour 
and the right of collective bargain
ing has been definitely taken away. 
This definitely knocks the tyottozn out 
of the machinery for resolution of 
industrial disputes through tribunals. 
It overrides the Industrial Disputes 
Act, which definitely gives the right 
to strike. But what is very surpris
ing is that while the right to strike 
has been taken away from labour, 
the right to lock-out has not beer 
taken away from the employer. I 
ask, why this discrimination in this 
BUI? I am afraid that a new type of 
fascism is emerging and this bureau
cracy under the guise of maintaining 
essential services is showing its bare 
fangs and teeth against labour. I 
call this BiU a breach of faith with 
labour.

Sir, prior to the elections in 1957, 
the then hon. Labour Minister and 
Shri Gulzari Lai Nan da, two Minis
ters publicly announced that the 
wages of the workers were low and 
an increase of 25 per cent was defi
nitely warranted. May I ask why is 
it that the hon. Minister, Shri Gul
zari Lai Nanda is sitting quiet and 
instead of giving 25 per cent increase 
in the workers wages, supports this 
monstrous legislation brought to take 
away the rights of the workers. This 
legislation will go down in the his
tory of our country as one of the 
black acts on the part of this Gov
ernment which pretends to be friend
ly and sympathetic to labour.

Shri T. B. Vittal Rao (Khammam): 
Mr. Speaker, Sir, I would only draw 
the attention of the Government to 
the chapter on Labour Policy and 
Programme in the Second Five Year 
Plan. It reads as follows:

In view of the fact that the 
public sector will grow in future, 
the manner of administration of 
industrial relations in public en
terprises is of great importance

/
tor the success of the undertak
ing and for the fulfilment of the 
aspirations of labour. Any attemp, 
therefore, on the part of 
public employer on the ground 
that he is not working lor pro
fit has to'be discouraged. Mana
gements of public undertakings 
should not normally seek exemp
tions Irom labour laws or ask for 
other concessions not available to 
the private sector.”

Sir, this labour policy was evolved 
after discussion in the Labour Panel. 
On this Labour Panel were repre
sentatives of the various political 
parties, the Congress, the Socialists 
the Praja Socialists, and the Com
munists. Not only that; representa
tives of the various central trade 
unions were also there; ol the All 
India Trade Union Congress; the 
Indian National Trade Union Con
gress, the Hind Mazdoor Sabha and 
the U.T.U.C- Alter a thorough dis
cussion, this was arrived at.

Now, what is the Government try
ing to do? They are trying to do 
exactly the opposite ol what has 
been laid down in the Second Five 
Year Plan. What is prohibited to the 
private sector is being taken in the 
public sector. That is, they are going 
to declare any service 'as essential 
and, then, alter that, they will say, 
strike is prohibited. When they go 
on strike, the strike will be declared 
illegal and aU the penal provisions 
will be brought into play. Is it fair 
on the part ol Government, who day 
in and day out say the Second Five 
Year Plan should be successfully im
plemented and that we are in diffi
culty about the implementation and 
all that. The same people, through 
this BiU, are trying to do the very 
thing that is forbidden.

One of the other things stated in 
the Labour policy and Programme is 
that a strong .trade union movement 
is necessary to safeguard the interests 
of labour and for increased produc
tion. By this BUI they are >biking
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at the very root of the foundations of
the trade union movement. There
are penal provisions in the Bill. There
is no obligation on the part of the
employer, as it is laid down in the
Industrial Disputes Act, to do so
many things when a strike notice is
given, to start negotiations, to appoint
a Conciliation Officer and all that, or
reference to the Tribunal. Here
there are only the penal provisions
and no obligation on the part of
Government. ...

Mr. Speaker: The hon. Member is
once again coming to the general
discussion.

Shri T. B. Vittal
how strikes are
and .....

Mr. Speaker: That has been done.
We have accepted the principle. We
are trying to work it out in Clause
2. The hon. Member may speak on
his amendment. Generally, what has
J;o be done and whether essential
services are separate from the others
etc. all form part of yesterday's
argument.

Rao: I am saying
being prohibited

Shri T. B. Vittal Rao: They declare
services to be essential.

Mr. Speaker: Now, what is the use
of going behind it?

Shri T. B. Vitial Rao: I am trying
to say that they can declare a strike
illegal after going through a certain
procedure which is existing in the
Industrial Disputes Act. Even in the.
Industrial Disputes Act, rthere are
legal and illegal strikes and there is
a certain procedure. Here only
penal provisions are brought in; only
punishments for strikes declared ille-
gal. Is there/no obligation on the
part of the employer, the Govern-
ment, that certain steps should be
taken before declaring .

Mr. Speaker: We are only on the
definition clause. When' we come to
the operative penal clauses, the hon.
Member may say all this.

I •

Shri Tangamani (Madurai): It goes
beyond mere definition; that is why
we are taking this attitude.'

Maintencnce Bill

Shrt T. JB. Vittal Rao:
prohibited and then if a
strike takes place .

Shri Tangamani: Sub-clause (vii)
goes beyond defining essential servi-·
ceo

First it is.
prohibited

Mr. Speaker: You can say that it
should be specifically mentioned and,
all that; but the operative portion "-
comes in clause 3. A notification has
to be issued under sub-clause (vii)
bringing in other subjects under this
definition.

Shri T. B. Vittal Rao: There is a
strike; even after the strike the"
employees who go on strike will have'
to clear the arrears which have accu-
mulated upon the cessation of work.
There may be a little inconvenience;
there is no doubt about that. But,
why take away this right?

Our Minister has quoted the 'ex-
ample of a national emergency when
there was a strike threat from the-
miners .

Mr. Speaker: The hon, Member is
saying what his leader has said,

Shri T. B. Vittal Rao: My leader
never referred to national emergency.
~he Minister referred to that in his,
reply.

Mr. Speaker: This is not a general
discussion; unfortunately, the general»
discussion is over and we have accept-
ed the principle. I have no objeotien .
if the hon. Member speaks about.
whether we can make .out a differ-
ence between essential and non:
essential services, what are the. terms·
and conditions etc. When clause 3·
comes, I will allow him.

Shri V. P, Nayar (Quilon): Clause
3 by ••itself does not say that.

ShIl'Ii B. C. Kamble(Kopargaon):
So far as clause 2 is concerned,' I am.s
referring to my amendments Nos.
185, 188, 189, 194 and 198. Through,·
these amendments, I propose '1:0 agi-
tate mainly on two. points.

The first point is so far as the'
determination of essential services is e
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concerned A liability has been add
ed. What I desire is that Government 
should also decide the service condi
tions of the employees who are pro
posed to be included in the essential 
services In the Constitution itself 
there is an article which says that 
Government should make an enact
ment And, the article is article 809 
It reads:

“Subject to the provisions of 
this Constitution, Acts of the ap
propriate Legislature may regu
late the recruitment, and condi
tions of service of persons 
appointed, to public services and 
posts m connection with the 
affairs of the Union or of any 
State "

Why is it that, even though the 
Constitution came into force nine 
years ago, this article is not imple
mented’  If there is an enactment by 
this House as per this article, per
haps the difficulties which are now 
being experienced by the Govern
ment with regard to these employees 
might have been avoided What is, 
therefore, necessary is that their ser
vice conditions should be determined 
by an Act of Parliament

I am afraid that sub-clause (vu) 
is ultra rtres the Constitution The 
suspension of constitutional guaran
tees is subject to three specific cir
cumstances public order, general 
public interest and moral order 
There seems to be utter confusion on 
the part of the Government about 
the circumstances m which it wants 
to declare a service as an essential 
service There are two categories 
proposed to be introduced first is 
public utility service To my mind, 
the introduction of a provision to 
declare a service as essential service 
is ultra vires the Constitution

There is another category mtroduc- 
» ed and sub-clause (vu) says*

“any service which the Central 
Government, being of opinion that 
strikes therein would prejudicial
ly affect the maintenance of any

public utility service or would 
result m the infliction of grave 
hardship on the community.. . .”

So far as the creation of these two 
categories is concerned, it is likely to 
conflict with the Constitution. There 
have been several Judgments by the 
Supreme Court and it can be applied 
only with regard to the question of 
public safety or security affair* or 
distribution or maintenance of essen
tial duties As I have said already, 
exceptions can be made only in those 
three categories I do not know what 
is the view of the Government so far 
as these matters are concerned. I 
oppose the principle underlying this 
clause completely

<TfiRT SWT fW  J
3RW FffaT HT̂ T, A IT *

f a  g, 5ft

fr  f.
Shri V P. Nayar: If you want us 

to understand, kindly speak in 
English

Mr Speaker: The hon Members 
want to hear him m English

Pandit Thakur Das Bhargava:
4 OTTf-ST *«?!T $
It is not a very good request to make 
I would rather request him to learn 
Hindi

Shri V. P. Nayar: We are learning 
and fast too

Pandit Thakur Das Bhargava: After 
such a long time, he must be able to 
understand my Hindi also However 
at this moment, I shall just obey his 
orders After my amendment,
428, the amended clause will read:

‘ No notification under suV 
clause (vn) of clause (a) of sub
section Cl) shall be issued wien 
both Houses of Parliament are in 
session unless the same is approv
ed by both the Houses If 
any such notification is issued 
when both the Houses are not in 
session, every notification issued..
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tdu ll be laid before each 
*Hoase 0$ Parliament aa soon aa
may be after it is made, and
shall cease to operate at the
expiration of forty days from the
re-assembly of Parliament___”

Sir, even according to the Govern
ment, the rule is that this Parliament 
has the power to determine whether 
any particular seî rice would be an 
essential service or not; that is the 
meaning of the words in this clause. 
The President is also invested with 
certain legislative powers under arti
cle 123. Apart from that, this Par
liament has got the sole prerogative 
of enacting laws. So much so, even 
if the Government issues a notifica
tion, it should come to this House for 
approval within a certain period. That 
is the principle on which we are pro* 
ceeding. If both the Houses are in 
session, what would happen? Does 
the Government propose to take that 
power into its own hands even then? 
When the Houses are not in session, 
the Government should be given this 
power, I can understand.

It is'a question between the prero
gatives of the House and the autho
rity of the executive. Logically and 
Constitutionally, there must be this 
condition precedent to the issue of 
any such notification when the 
Houses are in session. Government 
can come before us with a resolution 
and get it passed. When they are not 
in session, in that contingency alone, 
the Government can issue the notifi
cation. I can understand that. It is 
just on the analogy of article 12S. 
The hmds of the Government are not 
tied and the notification can be 
brought before this House and got 
approved.

•
I understand according to. what is 

contained in clausc 2 that the Gov
ernment also thinks in the same way. 
It is preposterous that the House has 
got no power in this connection 
when it is in session. This time, we 
met on the 15th of July. The other 
House will meet on the 12th August; 
it may even meet infrequently with a 
greater distance o£ time. Thus the 
Government can have a notification

of this sort in operation for three or 
four months. Supposing they issue' 
a notification in the interregnum bet
ween the dissolution of the House 
and beginning of the next session, it 
means that tftere is a good length of 
time without any reference to this 
House. They can have a notification 
and do what they please.

I do not think that it is the inten
tion of the executive to usurp thp 
powers of the legislative. I respect
fully submit to the Government te 
consider this matter from my point, 
of view. A substantive \ legislation 
must be brought and must be subject
ed to the will of this House and if 
the House does not want it no Gov
ernment can bring in any legislation 
of this kind. No such notification 
should be allowed to be issued unless 
the approval of both Houses is obtain
ed and if the House is not in session. 
Government should bring in a noti
fication and get the approval subse
quently so that it will be in opera
tion only for such period as the 
House is not sitting. Otherwise, it 
must be subject to the will of ''the 
House The matter is a very serious 
one.

I said yesterday that the right to 
strike is not a fundamental right and 
still maintain it  But, at the * same 
time I think the Government is alsos 
of the same opinion that this is a 
valuable right of labourers. This is 
a very valuable right of bargaining 
power in the hands of the weaker 
sections of society against the stronger 
ones. If the Government is satis
fied within particular circum
stances, it is expedient to do so then 
alone will the Government bring into 
operation clause 3. Simply by dec
laring a particular service as an 
essential service the provisions of 
clause 3 are not attracted. Therefore, 
my humble submission is that the 
Government themselves have taken 
care to see that by the mere inclusion 
of any service in the list of essential 
services the provisions of clause 3 are 
not attracted. I am also submitting 
the same thing. Since inclusion of 
service in the category of essential
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services ig a very serious thing, the 
House must have the prerogative of 
initiation, or at least the approval of 
the House must be there before a 
notification of this kind is issued. I 
would, therefore, request the hon'. 
Minister to consider this matter from 
the standpoint that I have placed 
before him, and agree to the accept
ance of this amendment 

Barring that, with your permission, 
Sir, I want to say a word or two in 
regard to the other amendments 
which have been placed before this 
House by other hon. Members. Shri 
Frank Anthony, who is not present 
in the House just now, has brought 
an amendment that this Bill should 
only apply to the posts and Telegraphs 
Department and not to the Railways. 
He was very eloquent yesterday. I 
am very proud of having Shri 
Anthony as my colleague in this 
House, because he speaks English in 
such a way that he surpasses even 
Englishmen. We went in a parlia
mentary delegation to England, and 
I am proud to inform this House that 
he really beat all those Englishmen 
who were present there so far as 
speaking English was concerned, and 
everybody appreciated him. But, 
then, this is the difficulty. A person 
who is master of a very great voca
bulary of words and who has got 
such a mastery over a language, and 
his tongue also runs perhaps swifter 
than his thoughts, is neither logical 
nor reasonable in what he says. 
There is no substance or reason be
hind his barrage of words. When he 
speaks in this House he speaks with 
an air of superiority. About Shri 
Dange'he said that he was doing 
something like a pantomime. When 
he speaks of Shri Joachim Alva, a 
respectable member of the Congress 
party, whose breadth of vision and 
nationalist views are clear In every, 
thing that he says, Shri Anthony 
says that he ought to be kept in a 
museum. When he speaks of our 
Railway Board, he says that the 
Railway Board is only meant for 
victimisation, terrorisaticoi, and he 
can use many other words because he 
has got a mastery of words.

But the difficulty is this. I want to 
examine the proposition that he has 
set before yoti. If the Posts and Tele
graphs and the Telephones are such 
that in respect of these services we 
are going to pass this law, I beg to 
ask him on what principle of demo* 
cracy does he say that the Railways 
should not come tinder this Bill. 
Even Defence and other services are 
coming under this Bill as essential 
services. He wants that the Railways 
should not come. Why? Because, in 
regard to Railways and other things 
he thinks there is a certain commu
nity which is predominantly there 
who are not under the influence of 
Communists.

What is the proposition of my friend 
with regard to my friends of the 
Communist Party? The leader of the 
Opposition is from the Communist 
Party. This Opposition Party is as 
necessary as the other parties. In 
respect of them my friend said: "Ban 
them all”. They have also come to this 
House after free elections. They have 
as much right to be there as any other 
party. My friend says that they 
should be banned. On what princi
ple? On the principle of fundamen
tal rights of citizens or of associa
tions or on the principle of democracy?

What is this "fundamental right”?' 
He was speaking of the Supreme 
Court in such a manner that he found 
fault even there. He said that the 
Supreme Court pronounced a decision 
that if out of the several groqpds one 
is vague and the others are good, 
and the vague grounds did not enter 
into subjective reflection of the 
person authorising the detention, the 
detention is good. He says that the 
Supreme Court has therefore deterio
rated, the Railway Board has 
deteriorated, this party has deteriora
ted, I have been demoralised, all of 
us have deteriorated. Then, what is 
thaw that is good, undemoralised and 
quite firm, that is my friend's tongue 
and nothing else.

What is the difference between the- 
Railways and the other essential
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services. The railway service is aa 
essential as any other service. There
fore, so far as this Bill is concerned, 
it is not going to be declared an 
essential service such as would come 
within the ambit of clause S. If the 
railway people behave like the Posts 
and Telegraphs and others, there is 
ample ground for that service also 
to be treated in the same manner. 
This shows nothing but fundamental 
right or democracy. My friend is 
against democracy. I do not know 
what kind of democracy he wants. 
If any person speaks of democracy 
in this House and says that we have 
got democracy, he says he ought to 
be put in a museum. If any person 
says in this House that we have got 
no democracy so far as the Consti
tution is concerned, and he maintains 
that a right to strike is given in the 
Constitution as a fundamental right I 
must say that he may remain in a 
paradise of his own which need not 
be named by me.

Shri D. C. Sharma (Gurdaspur): 
Sir, are we discussing a particular 
clause of the Bill or Shri Frank 
Anthony?

Pandit Thakur Das Bhargava: I
may tell my friend that there is an 
amendment in the name of Shri 
Frank Anthony to this clause and I 
am speaking on that amendment.

Mr. Speaker: I may only request 
the hon. Member to consider if it is 
necessary to labour this point If 
the House is likely to accept all the 
other clauses and allow them to stand, 
will they omit only “Railways”.

Pandit Thakur Daa Bhargava: This 
is the democratic amendment of my 
friend. I do not know how far it is cor
rect. S4 far as I am concerned, I think 
that there is no fundamental right to 
strike. The right to strike is a valua
ble right, but not a fundamental 
right Article 19 does not deal only 
with labourers or workmen. We ere 
not all labourers or workmen. It 
relates to all citizens. Therefore, it 
it not a fundamental right Nor does 
Article 19 deal with fundamental right 
of associations as such.

In the end I would respectfully ask 
the Government to kindly reconsider 
the point and agree to this amend
ment No. 428. It is an innocuous 
amendment. It only keeps intact the 
right of this legislature of both the 
Houses of Parliament. When both the 
Houses are sitting it is not correct 
that the Government should still, 
over our heads, notify any service to 
be included in the list of essential 
services. If the Houses are net in 
session, I can understand it. Then 
the Government may be given powers 
to issue notifications, which can come 
before us afterwards to get our 
approval. I think this amendment is 
quite reasonable and the Home Min
ister will be kind enough to accept it

Shri Tangamanl: Mr. Speaker, Sir,
I have moved four amendments to 
clause 2—32, 33, 34 and 35. Amend
ment No. 32 seeks to delete sub
clause (vii), No. 33 wants the inclu
sion of “approval of both the Houses”, 
34 wants an addition to sub-clause 
(vii) that such a notification may be 
made only in cases of national emer
gency, and 35 is an addition to the 
definition of strikes.

I shall be brief and, as far as possi
ble, I shall not touch upon the points 
already referred to by my hon. 
friends. During the general discus
sion my hon. friend Shri M. R. Masani 
referred to the Industrial Disputea 
Act. Section 2 of the Industrial Dis
putes Act is the definition section and 
it defines various ■ terms. Section 
2(n) defines what are the public utili
ties. The Railways, Posts and Tele
graphs etc. are included therein. 
Some of the things which are found in 
sub-clause (i) of Clause 2 of the Bill 
before the House are contained in the 
Industrial Disputes Act (q ) defines 
"strike”. Here also "strike” is defin
ed but in certain different terms. 
Even in the case of notification of a 
public utility the Industrial Disputes 
Act says that a notification 
can come only if the Government is 
satisfied that there is a national 
emergency, or there is a public emer
gency, or there is public interest 
which demands it so.



7277 Essential Services 6 AUGUST 1987 Maintenance Bill 7378

[Shri Tarfgaxnani]
My objection to sub-clause (vii) 

of the Bill is that blanket power as 
being given to the Government to 
come with a notification that certain 
services are essential services. So, 
not only clause (2) is a definition 
clause, it goes beyond the scope of 
definition I have not come across 
any Bill of this kind. I would like 
hon Members to contradict me 
when I say that in none of the enact
ments we find the definition clause 
being made so verbose so that certain 
procedural matters are also included 
What is contemplated in the opera
tive clause, namely, clause 3, is also 
found in clause 2 itself and that is 
why it has provoked so much dis
cussion Now, if my amendment 
No 32 is not acceptable, amendment 
No 33 is similar to amendment 
No 140 on which the previous 
speaker has so eloquently expatiated

On the question of strike I have 
been trying to say right from the 
beginning that although there is no 
fundamental nght to stnke as such, 
we are also governed by certann deci
sions of the various courts, whether 
it is an industrial tribunal j o t  the 
labour appellate tribunal or the high 
court or the Supreme Court These 
courts have all held uniformly that 
stnke is the nght of the worker A 
stnke, by those judicial pronounce
ments, has almost reached or gamed 
the status of fundamental rights If 
we are ’going to take away that parti
cular nght, then my amendment 
No 34 would say, "declare an emer
gency” There is article 352 saying 
that we can declare an emergency 
and then suspend the various funda
mental nghts conferred upon us We 
can understand it But we do not 
declare an emergency We do not 
even foresee any particular thing, 
but then, under this Bill, if you 
try to bring out this idea, then it goes 
very much beyond the scope of the 
Constitution I might even submit 
that it will be ultra vires of the Con
stitution

If we are going to define strike as 
•such, it b also necessary to define

what are legal strikes. A  strike way 
be legal, it may be unjustified; a 
strike may be illegal, but still it may 
be justified A  strike nay be illegal 
and at the same time be unjustified. 
A legal strike may be justified. A  
full bench of the labour appellate 
tnbunal has also held that strikes are 
of four lands. So, xf any punish
ment is to be awarded, we have to 
consider whether the stnke is legal 
and justified There have been 
several decisions and if we want to 
give in this definition clause the 
vanous aspects of the strike, then 
there must be definition of a strike, 
there must be definition of a legal 
strike, a deQnition of illegal strike 
and unjustified stnke, and there must 
also be a definition of a justified 
stnke Then only this Bill, as it is 
presented to us, will have some mean
ing Otherwise, the definition of 
strike as given here will not really 
convey the purpose which it wants to 
convey

Thus, by this clause if we are gomg 
to say that any strike is to be banned, 
my amendment No 35 says that it 
should not include any stnke in 
furtherance of an industrial dispute 
When we are trying to penalise a 
strike under this Act, we must also 
give an exemption All strikes need 
not be banned That is why I have 
tabled amendment No 35, and I would 
like the hon Home Minister to go 
into that question That will really 
give the indication whether the strike 
which he wants to ban is one which 
is a justified or an unjustified stnke 
With these observations I would like 
to press my amendment No 35

Shri S. Ghose (Burdwan) I am 
speaking on my amendment Nos 389 
and 391 I confine myself only to the 
cessation of work and when the con
dition can be called "cessation of 
work” It cannot be gainsaid for a 
moment that Government is going to 
assume extraordinary power and an 
absolute power and if this Bill is 
viewed dispassionately, It might be 
said that in the miking at laws, we 
are going to make no law.
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In this contest, there might be 
dunces of misuse of power or arbi
trary exercise of power Therefore, 
some sort of explanation is called for 
regarding what would be the cessa
tion of work My amendment No 889 
says that strike means total and 
complete cessation of work I want to 
exclude partial cessation of work,
because that will cause hardship in 
many respects to the so-called strikers 
as also to the general public I am 
also fortified m my saying this, for, 
the hon Pnme Minister, said in his 
broadcast to the nation yesterday that 
a majority of Government servants 
are not bent on going on strike
Therefore, if we are left to speculate 
what should be the cessation of work, 
whether there will be total or partial 
cessation of work, that will cause 
great hardship It might be that 
Government is intending that there 
are some well-meaning employees, 
who under circumstances bt\ond their 
control, could not join office In that 
case,

Mr Speakei The dtfinilion of 
stnke has been taken verbatim from 
the Industrial Disputes Act Except
for the word Industry’ the rest is
the same For the word ‘industry’, 
essentia] service’ is used here Of 
course, that is mutatis mutandis If it 
is not limited to any particular full 
stnke or partial strike or complete 
cessation m that Act, the same thing 
has been taken here also

Shri S Ghose: My submission is 
this I want to confine myself to this, 
taking a realistic view of this case, 
because it is confined only to one case, 
that is, the impending and the pros
pective stnke that is going to be held 
and it is for this reason that this 
amendment has been brought in 
If this is not a permanent feature on 
the statute-book and if it is a tem
porary measure only, then the court 
should not be left to speculate There 
should be a qualification that unless 
there is a total and complete cessation 
of work, there cannot be any strike 
A partial cessation cannot be a strike 
For example, I may submit one thing 
It has been said in this House today

during the Question Hour by one of 
the hon Ministers that there were a 
number of absentees in the postal 
department when there was influenza 
in this city I submit there was a 
partial cessation of work.

Shri V. P. Nayar: There are a
number of absentees in the Treasury 
Benches

Sbri S. Ghose Naturally, the Gov
ernment did not do anything at that 
time That caused dislocation That 
caused sufferings to the people Gov
ernment did nothing to alleviate the 
sufferings, and we wonder why you 
kept this piece of precious legislation 
up in your sleeve at that tune So, I 
submit that unless there is complete 
and total cessation of work the pro
visions should not be allowed to 
hold water The amendment that I 
am submitting now is a most in
offensive one After all, it does not 
cause any senous dislocation, and so 
the Government should not object to 
my amendment As I nave already 
submitted, that will not m anyway 
cause dislocation I therefore press 
my amendment

Then, I want what should be called 
cessation of work and who will 
be guilty of stopping work 
There might be that somebody may 
go on strike for redress of a gnevan- 
ce which may be legitimate or, it 
may be a profitable pastime as has 
been said by the hon Home Minister, 
but nobody will deny that a man has 
a right to fight for the redress of his 
own grievance If there is a$y strike, 
it should be decided whether it is 
based on some legitimate grievance or 
whether it is a profitable pastime and 
if it is for the redress of some legiti
mate grievance, he should not be 
punished Therefore, I have submit
ted an amendment saying,

“it shall not be applicable to 
such cessation of work which 
appears to have arisen out of an 
attempt to redress a legitimate 
grievance or for establishment of 
a right”
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[Shn S Ghose]
IS hrs
In such cases, I submit, he should not 
be punished. If he goes on strike for 
the establishment of a right, in that 
case also, he should not be puilished 

There is another aspect which I 
beg to this House to consider There 
may be some persons who want to 
join service, but who are prevented 
from joining by intimidation, coercion, 
undue influence, threat, etc If it is 
found that they were prevented from 
joining service by intimidation, coer
cion or undue influence, I submit they 
.should be exempted It is for this 
reason that I have given the following 
Amendment

“It shall not be applicable to 
such cessation of work, which 
appears to have arisen out of inti
midation, coercion, threat, undue 
influence by the strikers or by the 
public ”

“There may be many employees who 
are intimidated from joining the ser
vice In such cases, they should not 
be made guilty of joining the stnke

Then there may be another instance 
Suppose some class IV staff joined 
the service during the strike period 
After the strike subsides, they might 
be harassed by their immediate 
superiors in times when there is no 
stnke They may take vengeance and 
harass them saying, “during the stnke 
period you joined the service, you did 
not join us in the strike” Naturally, 
there might be that reasonable appre
hension in the mind of the employee 
and he may think, “If 1 do not join 
the strike, I might be put to trouble 
in future” Government might say “if 
there may be such persons, we will 
help them witli police force ” How 
long can the police force protect them7 
Maybe they are taken to the office 
with police help Can there be any 
police help dunng night or during the 
part of the day outside the office 
hours9 There is every chance of their 
being harassed dunng those periods 
Therefore, instead of giving a blank 
cheque that 'stnke' means cessation 
of work, there should be some quali

fications attached to it, namely, that 
it must be total and complete cessa
tion, that the cases of those I have 
enumerated—those who fight for the 
establishment of a right, for the 
redress of a legitimate grievance, 
those who are intimidated and those 
who do not join service out of appre
hension of future troubles—should be 
excluded

Government is going to assume 
power from which nobody is saved, 
not only the strikers but anybody 
living in India can be roped in If 
the law is read m its true perspec
tive, nobody is saved Therefore, there 
should be some qualifications regard
ing cessation of work and if those 
qualifications are put in, I submit that 
the Government does not stand to 
lose On the other hand, it puts some 
sort of restriction on arbitrary exer
cise of power, on abuse of power 
Therefore, I would request the Gov
ernment to accept my amendments, 
which are inoffensive in character

The Minister of State in (he Minis
try of Home Affairs (Shri Datar):
Mr Speaker, as has been repeatedly 
pointed out, after the consideration 
stage of the Bill was over, the hon. 
Members have to confine themselves 
to the provisions contained m the 
various clauses Now, when the con 
sideration stage is over, it means that 
the pnnciples underlying this parti
cular Bill have been accepted by the 
House This Bill was brought for
ward for two purposes

Shri V. P. Nayar. Is it not a reflec- 
*tion on the Chair, Sir, especially when 
you have been guiding the discussion7

Mr. Speaker: He is conscious of the 
fact that notwithstanding my guiding 
the discussion, there are some lapses

Shri Datar: We are on the con 
sideration of clause 2, which is the 
definition clause Under those circum
stances, we should consider ourselves 
bound by what Parliament has done 
in respect of the consideration of this 
Bill at the first stage. Therefore, the
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principle has been accepted. The
object is, certain essential services
have to be maintained and we have
to maintain the normal life of the
community. Accepting this, we have
to consider what are the amendments
moved by certain hon. Members and
to which extent, if any, they can be
accepted. I want to point out that
there are a number of amendments
which go against the very principles
or the objectives for which this Bill
has been brought forward. There-
fore, they are completely unaccept-
able.

Shri Sadhan Gupta has suggested
that so far as the notification referred
to in sub-clause (vii) is concerned,
according to him, that notification
ought to take effect only after the
Parliament has approved of the pro-
visions contained in the notification.
So far as this question is concerned,
it is both impracticable and fraught
with dangerous consequences. When,
for example, Government issues a
notification under sub-clause (vii),
naturally certain further steps have
to be taken by way of declaring a
particular contemplated strike as
illegal and then the other penal pro-
visions or consequences follow. Under
those circumstances, after the issue of
the notification] if action on the part
of the Government is to be held up
until this matter is considered by the
Parliament, I am quite confident that
the intervening period will be fully
taken advantage of or exploited by
certain sections, who are interested in
disturbing the common life of the
community. In such circumstances,
Government will have to be authorised
with the right of issuing a notification
and then taking certain further
action. Government have the respon-
sibility of maintaining law and order,
and secondly, of maintaining the
essential services. Under those cir-
cumstances, if any action has at all
to be taken, that action has to be left
to the discretion of the Government.
Perhaps in certain ca,ses, a series of
actions will follow immediately.
Therefore, my hon. friend's proposal

is, as I have stated, highly risky and
entirely impracticable.

Another suggestion was made by
Pandit Thakur Das Bhargava. He has
said that so long as Parliament is in
session, if any notification has got to
be issued, then that notification can-
not take effect unless both Houses of
Parliament that are sitting have set
their seal of approval upon it. That
is also not a correct provision of the
law. So far as all such notifications
arc concerned, they have to be issued
by the Government after taking into
account the conditions obtaining in
the country. So far as Parliament is
concerned, Parliament is the supervis-
ing authority and not the executive
authority ill all. If this fundamental
principle is accepted, then my hon.
friend will realise that in the matter
of taking action either by way of
notification or by way of prohibition
or further action to be taken in a
count of law, they have to be done by
the executive Government. Therefore,
my hon. friend's contention that,
thereby, the powers of Parliament are
being taken away, is entirely wrong.
Parliament has the power of super-
vision. Whenever any notification has
been issued, as the subsequent provi-
sions will point out, it has to be
placed before both the Houses of Par-
liament. Ultimately, if it is the
pleasure of Parliament either to take
a different view or to cancel the noti-
fication or to modify the notification,
then, Government will be bound by
it. So far as the earlier stages are
concerned, they have to be done by
the Government. Therefore, I would
submit in all humility that, in pro-
posing the provisions as they are,
nothing has been done to affect
adversely or interfere with the powers
of Parliament. Therefore, both these
amendments dealing with the ques-
tion <4fdelay in giving effect to the
notification are entirely misconceived.

Shri Sadhan Gupta has made a pro-
posal which is entirely impracticable.
He says that whenever a notice has
been given in respect of a strike, no
further action should be taken at all.
To give. a notice is certainly easy.
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[Shri Datar]

Knowing how certain associations are
acting .or how certain employees are
being compelled to take a certain
action, giving of notice is not a very
difficult affair at all. But, in all such
cases, the question arises whether
essential services are necessary. and
whether they are likely to be affected.
Therefore, giving of notice can be no
substitute at all for subsequent action
that Government have to take in the
interests of maintaining normal com-
munity services.

Another amendment has been pro-
posed that within five days, this parti-
cular notification has to be placed
before both Houses of Parliament and
that if the Parliament is not in session,
according to the Mover of this amend-
ment, Parliament should be specially
called for this purpose. I would point
out the difficulty and also the imprac-
ticability of such a proposal. It does
not matter if it is placed on the Table
of both the Houses of Parliament as
soon as it meets. Parliament would
be seized of this matter and in its
wisdom consider this notification and
give such advice and give such direc-
tion to the Government as it would
be pleased to do. In these circum-
stances, this proposal also is entirely
impracticable.

Shri Sadhan Gupta:
law in England?
Shrimati Renu

(Basirhat): Why is it

Is it not the

Chakravartty
impracticable?

Shri Datar: It is immaterial what
the law in England is. There are a
very large number of difficulties in
calling a Parliament like the one we
have in India. India is a very large
country. It would not be possible to
call the Parliament in five days. Let
the hon. Member understand it cor-
rectly. (Interruption). It would be
practically impossible. You are aware
of the rules under which Parliament
can be called. Even when the ques-
tion arises of calling a special session
of Parliament, some time has to be
given, because India is a vast country
and you cannot expect hon. Members
of Parliament to give up their work

and rush to Delhi only for the pur-
pose of scrutinising the terms of a
notification. Therefore, this proposal,
though otherwise, it might appear
highly catching, is absolutely imprac-
ticable and it is not possible to accept
this proposal.

Another hon. Member contended
that only total strikes ought to be pro-
hibited and not partial strikes. I am
not able to understand eithe-r the logic
or the utility of this proposal except
to take away from the purview of
this Act as many contemplated strikes
as possible. After all, if a total strike
is bad, a partial strike is worse,
because, thereby, you will find that
normal conditions are being interfered
with and so, both these things have
to be placed on the same footing.
Therefore, partial strikes have also to
come within the mischief (Inter-
ruption) .

My hon. friend Shri Frank Anthony
suggested that this should be sent to
a Select Committee. We have had a
full discussion on the subject. Various
aspects of this question have been
examined by hon. Members including
Shri Frank Anthony. I would sub-
mit that, in view of the urgency of the
Bill, it would not be possible or
practicable to send it to the Select
Committee and call for a report how-
ever early it may be.

I would point out that even in tne
course of the debate on this clause,
oftentimes, hon. Members proceeded ..
(Interruption) .

Mr. Speaker: Order, order. There
is a running commentary.

Shri Nath Pai (Rajapur): Most of
the remarks are provocative.

Shri V. P. Nayar: He is referring to
the Select Committee.

Mr. Speaker: Many things have
been said. He wants to show that he
is reasonable and he is explaining why
he did not accept the proposal for a
select committee. What is the harm?
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Shri V. P. Nayar: He himself said 
that partial strikes will also be brought 
within mischief

Mr. Speaker: In the definition of 
strike, it was said that it must be total 
absence and not partial absence He 
calls it partial strike

Shri Datar: The hon Member is a 
lawyer He must understand the 
meaning of the word ‘mischief It is 
not mischief in the general sense It 
means bringing within the purview of 
the mischief of the Act

I would like to refer to one more 
point All along, hon Members are 
under an absolute misapprehension 
regarding the position or relationship 
between the employed and the 
employers that is, Government I 
would not use the words master and 
servant because that word was need 
lessly taken exception to For 
example, we have to understand that 
the Government are not interested in 
maintaining or perpetuating differ
ences with their own employees 
Because after all. Government work 
or administration has to be earned on 
with the willing services of lakhs and 
lakhs of our government employees 
We cannot carry on our Government 
by maintaining relations of hostility 
with our government servants It is 
our desire, it has all along been our 
objective to keep the government 
servants in contentment to the extent 
that we can in the present financial 
circumstances Most of the hon 
Members opposite proceeded with the 
view that Government are not well 
disposed towards their servants and 
therefore they would misuse or abuse 
the provisions of this Act Such a 
fear or misapprehension is entirely 
uncalled for

Shri Nath Pal: It is most justified 
in the light of past experience

Shri Datar: It would be only when 
the Government finds it absolutely

inevitable that Government will have 
to take any action that becomes neces- 
aary in the interests of the people at 
large, m the interests of the com* 
mumty I would point out that when
ever and to the extent that the pro
visions of this Act have to be imple
mented, Government will do it after 
taking all the circumstances into con
sideration, without necessanly 
adversely affecting the interests of the 
services, except where the services are 
purposely going wrong or are being 
misled by others

Mr. Speaker. Which of these amend
ments shall I put to the House7

Sbri T. B. Vtttal Kao: Amendments 
32, 140, 34, 143, 390

Sbri Frank Anthony (Nominated— 
Anglo-Indians) Is it m order for the 
Members to address you sitting down7

M*. Speaker The hon Member 
knows well that like the scale pans, 
when one is up, the other will be 
down I do not complain

I would like to suggest to hon 
Members that they may choose an 
amendment on which we may divide 
1 am sure the House wants to divide 
on clause 2 If they do not want to 
divide on the amendments, they may 
divide on clause 2 as a whole

Shri Naashir Bharucha. Yes, Sir, 
that will be all nght

Mr. Speaker. The other amend
ments I will put to the vote of the 
House, they may go The clause will 
stand over for division after 2-30 In 
between hon Members have gone 
away for lunch It is not usual to call 
a division between 1 and 2-30 Then 
I will put the amendments to the vote 
of the House
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Sbri Tangamanl: I would like
amendment 32 to be put separately

Mr. Speaker: Very well All the 
amendments end clause 2 will stand 
Over I will take up that amendment 
and the clause later on I will treat 
the other amendments as withdrawn, 
or I will take the sense of the House 
Clause 3

Shri Sadhan Gupta: I suggest
clauses 3 and 4 may be taken together

Mr. Speaker: Ye« I shall do so 
Whit I would like to suggest is, hav
ing repaid to the &ehedule of time, 
we have one hour mote tor this stage, 
that is the clause by clause stage It 
is 1 20 now It w ill go on til] 2 20 
Thereafter from 2-20 till 3-20 there 
will be the third reading What are 
the essential clauses7 Clauses 3 and
4 may be taken together I shall 
allow, discussion on them together, on 
the clauses and the amendments
together.

Shri Datar: Clauses 3 to 6 may be 
taken up together

Some Hon. Members. Clauses 3. 4 
and 5 will go together

Shri M. R. Masanl (Ranchi East)' 
It seems to me that clause 4 which is 
a penalty for illegal strikes is com
pletely distinct from clause 3 which 
is the substance of the Bill I think 
it will make it easier for discussion 
if v 1 keep them ap.irt

Shri V. P. Nayar Clauses 4, 5 and
6 mav be token together

Mr. Speaker. Clauses 4 5 and 6 will 
be taken together

Shn M. R. Masani: I rise to support 
the amendment which I have given 
notice of, namely, Number 483, which 
sa»’s that where Government declare 
a '■trike to be illegal, it is necessary

that prior to any such order being 
made, Government shall refer the dis
pute and any matter appearing to be 
connected with or relevant to such 
dispute to a Tribunal for adjudication.

I will not repeat the broad consi- 
deiations which I mentioned yesterday 
m support of this amendment The 
hon Home Minister m replying to 
what I had said yesterday afternoon 
mode the point that the Pay Com
mission had been appointed which 
was at least as good as a tribunal if 
not better, and the ground he advanc
ed was that the pay commission with 
a Supreme Court Judge as Chairman 
was certain/y as weighty a tribunal 
as normally a tribunal could be expec
ted to be

Thu hon Homt Minister knows per
fectly well there is a difference bet
ween a Pay Commission, with how
ever estimable a leadership it may 
possess, and a tribunal whose award 
is binding The recommendations of 
the Pav Commission will be purely 
optional for Government to accept, 
and the plea that 1 had made was that 
when a man is deprived of his right 
to strike, he should have the assur
ance that the decision of the arbitra
tor or the adjudicator would be accep
ted by the other party, the employer, 
as much as by himself To offer him 
a Pay Commission the recommenda
tions of which may or may not be 
accepted by the Government is not 
the "same thing And this amendment 
is designed to try and make this Bill 
more acceptable by stipulating that 
the alternative remedy of the law will 
be open to those whose right to deny 
labour u bung taken away

If the hon Home Minister had been 
here, I would have made a plea to 
him, and I makt it to the hon. Minis
ter of State, that if this amendment 
m its present form is not acceptable 
to Government, if they feel they do 
not want to tie their hands by accept
ing »hc. award of a tubunal or adju
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dicator, let them at least try to bring 
me Bill in line with the spirit ot what 
the Home Minister said in his reply 
to the debate yesterday.

The Home Minister’s reply was: 
we are in fact giving an alternative 
channel for the redress of grievances. 
The Pay Commission is that channel, 
and I understood from his remarks 
that if the Pay Commission had not 
been appointed, the Home Minister 
would not have felt justified in intro
ducing such a measure If my under
standing is correct, then there should 
be something m the Bill that reflects 
the spirit of that assurance.

Today the Bill will be passed May
be two years later it will be applied. 
No Pay Commission or anything of 
thp kind may have been appointed.

Mr. Speaker: II expires at the end 
of tho year.

Shri M. It. Masani: In a year and 
a hdf many situations we cannot 
foresee ma> arise. 1 want to make 
sure that on a future occasion Gov
ernment will not bring out a notifica
tion under this Act, as it then would 
be, without giving the benefit of a 
Pay Commission such as obtains in 
this case. I do feel an obligation rests 
on the Home Minister, in view of his 
statement yesterday afternoon, that 
there should be some proviso in 
clause 3 of the Bill which points out 
that Government will not illegalise a 
strike and deny the worker the right 
to deny his labour without taking 
certain steps to enable him to ventilate 
his grievances in some way.

If the Home Minister had been 
here, I would have made a personal 
plea to him to import the spirit of his 
speech into the provisions of this Bill, 
which is not the position now. If this 
was done, it would become possible 
for some of those who are opposed 
to the B in  in its present form to 
accept It and to sympathise with it a 
little more.

Shrimati Benu Chakravartty: I
would like to move amendment 397 
where I want to substitute lines 15 
to 21 by saying that no work in any 
essential service can be prohibited 
cxcept for the sake of the security of 
the State when it is facing external 
aggression and is in a state of war.

It is vciy clear that in no country 
m the world have such blanket 
power-, been given to the Govern
ment or the executive authority except 
in a state of emergency, to come for
ward and prohibit all strike which is 
more or less a fundamental right for 
the workers throughout the world.

Shri M P Mishra (Begusarai). 
What about your communist coun
tries7

Shrimati Renu Chakravartty: The 
example given by the Home Minister 
yesterday of the Coal Mines Act from 
which he quoted was actually pro
mulgated after the national emer
gency had been declared. It came 
as a concomitant almost of it. A 
national emergency was declared and 
then the industry was put under the 
emergency powers and prohibition of 
the strike was allowed. In such a 
situation when we have declared an 
emergency, very many powers can be 
given to the Government which in 
normal times would not be given to 
it That is why it is completely 
wrong and irrelevant to have brought 
forward such an example as was 
given by the hon. Home Minister

We have very clearly stated in our 
Constitution what actually is meant 
by a state of emergency, and these 
powers can be used only in a situa
tion when external aggression has 
smitten our country. In any other 
circumstance to give such blanket 
powers is completely wrong and we 
totally oppose it.

Even the example which the hon. 
Home Minister gave yesterday was in 
the case of only one industry. Here 
what is happening? Under the defi
nition of essential service, not only 
are essential services put down in 
this clause 2, but under sub-clause
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[Shrimati Renu Chakravartty]
(vii) it includes any service which 
not only is a public utility service, 
but which the Government may think 
inflicts grave hardship on the com
munity. Any such industry can be 
termed an essential service, and the 
powers given, the arbitrary powers 
given under this law, come into effect 
That is why it is an extraordinary 
piece of legislation, and this cannot 
be used in times of peace, whatever 
may be the provocation.

The second important thing which I 
want to press through my amendment 
is the deletion of sub-clause (3). 
Personally, I would have liked the 
'wtote ttung to but
would probably be ruled out by you 
at this stage, because we have, by the 
overwhelming votes on the other side, 
approved of the principle that an 
order can be made, but an order under 
this measure shall be in force for six 
months only.

If we have to accept the evil which 
is inherent in this Bill, let us at least 
limit it, as Government say, to the 
circumstances that have arisen. But 
to give the Central Government 
power to extend it by a like order 
for a period not exceeding six 
months would, in fact, mean what 
happened in the case of the Preven
tive Detention Act Though that Act 
was expected to last only for a short 
period, not only has it been brought 
forward before us again and again 
for extension of time, but finally it 
has almost been turned into a per
manent law and put almost perma
nently on our statute-book. If this is 
the position—and we are sure that 
that is what is going to happen this 
has happened in the past, and it is 
going to happen in the future—then 
this is the most pernicious clause in 
this Bill.

That is why we seek to eliminate 
the second portion of sub-clause (3), 
whereby we limit this evil only for 
six months, and also provide that no 
powers be given to the Central Gov
ernment under any circumstances, 
and especially, not by order, to extend

it for a period of six months. The 
Minister has told us that actually it 
is not possible for him to do anything. 
It is not possible for him not to have 
an order but bring the matter before 
parliament when it is in session; and 
when it is not in session, it is almost 
impossible to call people back from 
thtfir constituencies within five days. 
One would imagine from this that we 
art living in the era of the bullock- 
catft, and, therefore, we cannot come 
from any point in India to Delhi 
within five days.

That seems to be the attitude of 
Government. It is very clear from 
the reply given by Shri Datar that he 
w<?uld not be prepared to accept our 
amendments or give us even a reason
able explanation for the blanket 
powers that Government are asking 
for, and that he would not agree even 
to bring forward the notifications 
before Parliament and at least get the 
sanction of Parliament for whatever 
arbitrary powers they want. At the 
present moment, any arbitrary powers 
wftich they desire to have can be 
brought forward before this House, 
and the overwhelming vote of the 
Congress Party will see it through. 
But the fact is that we are legislating, 
and we fear we are legislating for a 
long period of time; very possibly, 
every six months, we may be asked 
to prolong this, and finally, they will 
bring forward a Bill and say that for 
the next ten years, this Bill may be 
on the statute-book. That is why we 
feel that this is one of the most perni
cious clauses in this Bill.

The last point which I want to press 
is the deletion of sub-clause 4(b). 
Tfcis again is another extraordinary 
provision that we are seeking to 
insert here. This sub-clause provides 
that any strike declared or commenc
ed, whether before or after the issue 
of the order, by persons employed In 
any such service shall be ffitgal 
Again and again, in this House, we
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have heard from the sponsors of the 
Bill, that is, from the Treasury Ben
ches, and even by way of explanation 
from you that when an Act Is enacted, 
nothing can be done in retrospect I 
remember only the other day, when 
we were discussing some important 
measures which would have financial 
implications, it was said that we could 
not bring forward anything in retros
pect, and that we should have only to 
legislate a year ahead Even in 
regard to the Wealth Tax Bill, we have 
said that we can apply it only for the 
future, even the period of tune bet
ween the introduction of that Bill 
here and the time till it is actually 
passed into law will not be taken into 
account in the period of assessment

So, I say that any future strikes may 
come under the purview of this law 
But how can we declare a stnke of 
which notice has already been given, 
fulfilling all the requirements of a 
legal stnke as enacted by the law at 
that period of time, illegal except 
when there obtains a period of emer
gency, especially, a period of emer
gency which has been necessitated by 
external aggression or war? Without 
such a proviso, I feel that the blanket 
powers which are being sought for by 
government cannot be given by this 
House Therefore, I firmly oppose all 
these three clauses

Shri Frank Anthony: I rise to sup
port the amendment which has been 
brought forward by my hon friend 
Shn M R Masani I had given notice 
of a similar amendment, namely that 
before Government declares any strike 
illegal, the matter must be referred to 
some kind of a tribunal I feel that if 
the Home Minister was here, and if 
his conciliatory approach yesterday 
was any yard-stick, then he would 
accept what I regard as a very modest 
proposal

1 myself have given a senes of 
amendments which seek to restrict the 
effect of this measure to the Posts and 
Telegraphs Department and to those 
Departments whose employees had In 
fact served notices of strike. But I 
am not pressing those amendments,

because I feel that the Government 
in keeping with its alleged desire to 
be reasonable and to be conciliatory, 
will accept this amendment, or may 
propose some kind of further amend
ment to Shn M R Masani’s amend
ment

The Home Minister, yesterday, in 
reply to Shn M R Masani’s submis
sion that this Bill was very different 
from, and very much more Draconian 
than the Industrial Disputes Act, said, 
no He felt that this measure was 
more straightforward, perhaps in the 
sense that a straight lift to the jaw Is 
more straightforward than a body- 
blow, because this is not only a 
straight lift but it is a straight right 
and left to the workers of this coun
try There is no question of leaving 
the workers with any kmd of powers 
to bargain or parley with Government, 
and it is because of that that I am 
not insisting on the phraseology if 
Shn M R Masani’s amendment

He say1: that the matter should be 
referred to an adjudicator In keep
ing with my usual mellow approach to 
most problems, and my capacity for 
being more than reasonable, I say X 
shall accept any amendment to this 
amendment which the Minister may be 
pleased to put forward. What I am 
particular about is that before Gov
ernment arrogate to themselves the 
extraordinary Draconian powers which 
they are now seeking, they shall be 
under an obligation to refer the dis
pute which has led to a stnke or to a 
strike notice,—I do not say, to a tribu
nal or to a Supreme Court Judge, but 
they must make a reference of tbs 
dispute—to someone, even to a depart
mental body After all, workers are 
not always irresponsible. If they give 
notice of a strike, it must be in res
pect of some matter which is agitat
ing them deeply, and surely, they 
have the right to expect, before Gov
ernment prohibit the strike and attract 
the provisions in regard to the drastic 
penal consequences contained in this 
Bill, that Government shall apply 
their mind to the matters which ax* 
agitating them. That is what 1 
asking for Am I  asking for too 
much9
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[Shri Frank Anthony]
I say I am not prepared to accept

the assurances of Government. Pandit
G. B. Pant is here today; Shri
Jawaharlal Nehru is here today; this
measure is there till 1958-God for-
bid-but they will not be here in 1958.
My own fear is this, that t~s will go
the way the Preventive Detention Bill
went. We were assured that it was
a temporary measure, and today, we
know to what extent it is a perma-
nent blot on the statute-book. And if
you are going to give Government for
all time or even up to 1958, this kind
of extraordinary powers, what is there
unreasonable in first referring this
matter to some kind of a body?
I say this without qualification. I am
not only afraid, but more than that,
I am certain that this Bill will be
abused. When it becomes law, it will
be abused. I do not say it will be
abused by the Home Ministry, but it
will be abused by some departments
of the Government. I can say this
with the completest assurance that it
will be abused by the railway depart-
ment. I know that it will be abused,

Pandit Govind Malaviya (Sultan-
pur): You contemplate that the rail-
way people will act in such an irres-
ponsible manner?

Shri Frank Anthony: They will not.
1 do not believe they will so act. But
w.h.at is the immediate occasion for
Government taking these extraordi-
nary powers? The unreasonable atti-
tude-s-I am prepared to concede it-of
the P. & T. Because of the attitude of
the P. & T. Government is anticipat-
ing that all workers in this country
are going to act unreasonably. I say,
yes, the immediate cause may appear
to be the present tremendous infla-
tionary spiral. But if Government is
prepared to look at this a little more
objectively and analytically, the cause
is much deeper. I believe it is deeper
because it is the accumulating frus-
tration of grievances not dealt with
over a period of years. This is the

immediate occasion which represents
the rallying point for that accumula-
ting frustration.
13-41 hrs.

I

[MR. DEPUTY-SPEAKER in the Chair]

Pandit Govind Ma!aviya: Is this
Government not doing everything pos-
sible for the workers?

Mr. Deputy-Speaker: I am afraid
this will not be resolved in this way.
I would also request the hon. Member
to address the Chair.

Shri Frank Anthony: I am in your
hands. But may I look at him while
addressing you?

I am quite prepared to concede that
in this particular case, Government
has been more than reasonable. But
what am I asking? I am asking for a
guarantee that in all cases Govern-
ment will be reasonable. My request
is the symbol of reasonableness. It 1S
a guarantee of reasonableness that in
future' contingency before Government
takes these powers-my hon. friend
will concede that they are extra-
ordinary powers, powers which, in the
final' analysis, are repugnant to demo-
cratic concepts-before that, the mat-
ter should be referred for investiga-
tion. Am I asking too much? I say
this: tomorrow the railwaymen will
give notice of strike. They will not
give notice of strike because they
want more money. The average rail-
waymen do not want more money, but
why will they give notice of strike?
Because this particular strike, focuss- '
ing as it does on this demand for
increased wages, happens to represent
a convenient rallying point. But their
grievances are grievances which
extend over a period of years, legiti-
mate grievances which the railways
have refused, in season and out of
season, to look at.
, ; The Station Masters have been
shabbily and unreasonably dealt with
in respect of categorisation. My hon.
friend (referring 'to Pandit Govind
Malaviya) is laughing. I was a mem-
ber of the Pay Commission whiclr

--~.
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suggested that there should be 7 cate
gories of Station Masters. Some 
bright person in the Railway Board, 
instead of having 7 categories, proper
ly >di!>tributed, shoved 87 per cent to 
the lowest category That was never 
our intention The Station Masters do 
not want more money , But they say: 
‘Why have you misinterpreted the 
recommendations of the Pay Commis
sion’ ’

Almoht all the categoncs of railway- 
men are not cxercised about wage 
increase, but they are exercised about 
legitimate grievances I am quite 
certain that the Railway Board arc 
going to welcome this, and the General 
Managers arc going to cclebrate the 
passing into taw of this particular 
measure, because they will not look at 
grievances They will come to the 
Home Minister, who won’t have the 
time, the Leader of the House has less 
time What does he know about the 
rights and wrongs of these grievances’ 
Thev will just sav you ban the 
strike There is no guarantee that 
anybodv has applied his mind

What am I asking the Minister’ 1 
am pleading with him for a clause that 
vou shall refer it not to a tribunal, 
because Government may not want to 
bo bound by it, not to a Judge, but to 
some departmental body The matter 
shall be referred to somebody so that 
the men will at least have this satis
faction and knowledge that the strike 
is not being banned without the grie
vances being looked into

I do not understand what will Gov
ernment achieve by not accepting my 
lequest You ‘blunderbuss’ the 
workers into seeming silenece I know, 
the workers will be too terrified now

Pandit Govind Malaviya: They have 
asked for it.

Shri Frank Anthony: I am sorry, 1 
am surprised, not only surprised, but 
I am disappointed at this.

Mr. Deputy-Speaker: I would sug
gest to the hon. Member that he would 
find the Chair the most patient listener 
if only he continues to address the 
Chair.

Shri Frank Anthony: I will, but my 
friend goes on provoking me. He 
says they have asked for it. Is this 
the kind of attitude that we should 
expect from any Member of this 
House

What kind of industrial peace is 
Government hoping to give the coun
try’ It is not even peace of the grave; 
it would be peace of the volcano. 
What will happen' The people will 
not expiess themselves They will be 
‘blunderbussed’ The country will be 
lulled into a false sense of everything 
being all right The whole thing will 
seep underground All their frustra
tion' and bitterness will not only har
den but grow, and ultimately what 
will happen’ Somebody will get hold 
of them and then there will be an 
<’iuption of the volcano What will 
my hon friend say then’ Who will 
have asked for it’ The country or 
the workers’ That is what I am 
afraid of

I am pleading with Government to 
consider this After all, if people 
have a legitimate grievance, all that 
they want to be assured is that that 
legitimate grievance is looked into. 
But no, you do not even give the 
assurance that you will look into their 
KRilimjIe grievances I am pleading 
with the Government I am quite pre
pared to give Government powers in 
this particular case I say that no 
worker should be allowed to hold the 
country to ransom. I go further; I do 
not want my Communist friends to be 
allowed to exploit the workers and to 
hold the country to ransom.. . .  I hope 
my hon friend will clap again when 
I say that Government has no right 
to hold the country to ransom, because 
when you do not give the right to the 
workers to ventilate their grievances, 
you are holding the country to ran
som You are sowing the wind and 
you will reap the whirlwind.

Pandit Govind Malaviya: If Gov
ernment give in, then Government will 
cease to function.

Mr. Deputy-Speaker: Discussion
cannot go on in this way.
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Shri Frank Anthony. I am only 
asking a simple question Is it
unreasonable for Government to 
accept

Mr. Deputy-Speaker. I would
request him not to ask any more ques
tion of any Member

Shri Frank Anthony I am ending 
on this question Is it unreasonable to 
request that before you prohibit a 
strike, before you invoke the drastic 
penal consequences which follow such 
a prohibition, is it unreasonable that 
you should have somebody, even the 
head of the department, to investigate 
first the grievances—before you ille- 
galise the strike

Shri Dasappa. What prevents any
body

Mr Deputy - Speaker: We will have 
those questions afterwards

Shri Keshava (Bangalore City) I 
am moving my amendment No 485 
It is a very simple and harmless 
amendment

Shri Nath Pai. Let us hear it We 
shall decide very soon

Shri Keshava. The very object of 
this measure is pure The Govern
ment should have the power in the 
situation to meet the emergency creat
ed by a threatened stnke to ensure 
maintenance of essential services 
in the normal life of the com
munity If we are particular about 
maintaining normal life and seeking to 
maintain these essential services, we 
should also empower ourselves by 
enabling us to do this by calling upon 
any person, who is fit to do so, to 
man that essential service

In that way, I have tned to move 
this amendment as an additional clause 
to clause 3 m which I say*

“ (3A) Upon the issue of an 
order under sections 2 and 3, the 
Central Government Shall cons
cript any person if it is so satis
fied he or she is fit to do the Job 
to do any task in any such essen
tial service so declared and the

said person shall serve in the said 
job so described for a period of 
six months from the date of such 
order ”

My submission to this House is this 
No doubt, strikes have become almost 
a universal plague; they have become 
the order of the day My 
is that, in fact, the strikers cannot 
afford to be idlers As matters stand, 
no labour can prolong its strike with
out resorting to external help Unless 
they prolong it they cannot succeed in 
the strike By enacting this measure, 
I feel that we are enabling thww to 
get rescue from the trouble they are 
faced with

I am sure Government will be very 
careful and cautious while implement
ing this measure At the same tune,
I am also anxious that we «houM 
enable ourselves by enlisting the ser
vices of such persons as are able to 
do this kind of essential service that 
we are gomg to declare under this 
measure Of course, there may be 
quite a large number volunteers who 
may volunteer to do this service We 
are faced with a grave situation and 
an enormous number of persons may 
be required to keep the services going

It is only in this aspect of the mat
ter that I want the Government to be 
clothed with these powers of conscrip
tion also so that immediately any 
necessity arises, the Government may 
be in a position to call upon such per
sons who are able to do the Job for a 
period of 6 years

Shri Nath Pal: Six years’  Yes, six 
years would be better

Shri Keshava: Six months Tins is 
all I have to say

Shri Nath Pal: I think the hon 
Member has forgotten to add conccsi* 
tration camps also as a logical conse
quence of this conscription

Pandit Govind Malaviya: That is for 
you to do f

Shri Prabhat Ear (Hooghly):
Sir. I have moved my amend
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ments, Nos. 155 and 161. Amendment 
165 reads- after- line 18 add

“Provided however that such
order shall be approved by both
the Houses of the Parliament
before it comes into effect”

By this clause, the Government tnes 
to take away........

Sbri Dater: What is the amend
ment, Sir?

Shri Prabhat Kar: Amendment
Ne. 155 By this clause the Govern
ment seeks to take away the right of 
the workers to strike by phohibiting 
stnke in an essential service, which 
has been defined m clause 2 These 
services were called ‘public utility 
services’ in the Industrial Disputes 
Act

If you look into section 2(n) of the 
Industrial Disputes Act you will find 
what is meant by public utility ser
vice

‘ “ public utility service” means—

(I) any railway service;

(II) any section of an industrial 
establishment, on the working 
of which the safety of the 
establishment or the workmen 
employed therein depends,

(in) any postal, telegraph or tele 
phone service.......

Mr. Depnty-Speaker: There is con 
venation across the benches; it doe, 
not look dignified

Shri Bangs (Tenali). Excuse me 
Sir

Shri Prabhat Kar:

‘(iii) any postal, telegraph or tele 
phone service;

uv) any industry which supplie 
power, light or water to th 
public;

(v ) any system of public consei 
vancy or sanitation;

(v i) any industry specified in the 
Schedule.'

"®chedule specifies—
1. Transport (other tbau rail

ways) for the carnage at 
passengers or goods, by land, 
water or air

2 Coal
3. Cotton Textiles
4 Food stuffs
5 Iron and steel
6 Defence establishments.
7 Service in hospitals, dispen

saries etc

All these would come under the 
public utility services under the In
dustrial Disputes Act and section 22 
of the Act prohibits strikes in these 
industries, under certain conditions. 
Those conditions are that the strikers 
must give notice of a certain period— 
14 days notices—and before the expiry 
of this notice they cannot go on stnke 
etc Along with that, it imposes cer
tain obligations on the Government to 
refer the disputes over which the 
strike notice has been given under 
section 10

“Provided that where the dis
pute relates to a public utility 
service and a notice under section 
22 has been given, the appro- 
pnate Government shall, unless 
it considers that the notice has 
been fnvolously or vexatiously 
given or that it would be inexpe
dient so to do, make a reference 
under this sub-section notwith
standing that any other proceed
ings under this Act in respect of 
the dispute may have com
menced”

Here, all these services were consi
dered when the Industrial Disputes 
Act came into force and, at that time, 
it was thought necessary that there 
should be certain reasonable restric
tions cm the workers in these indus
tries. And, accordingly, sections 22 
and 10 said that the strikers should 
give a strike notice and the Govern
ment on their side if they want to 
prohibit a strike shall refer the dis
pute to the Tribunal.
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[Shn Prabhat Kar]
Now, it was thought by Govern

ment that this is not a fool-proof
safeguard to stop the strikers or stop 
the workers from going on a strike 
in furtherance of their industrial dis
putes or their demands That is why
we find the Essential Services Main
tenance Bill here Otherwise, under 
the Industual Disputes Act, Govern
ment can easily refer the disputes 
over which the stnke noticc has been 
served by the P & T workers and 
prohibit the strike and thereby stop 
the strike, at the same time, grant
ing a particular machinery through 
which the workers could have secur
ed justice

Here is a Bill which denies justice 
to the workers In this Bill there is 
no provision by which the worker 
who puts forwaid his demand can 
know whether the demand is going to 
be heard and what will be the
machinery to go into the details of the ■ 
demands and to give relief, if it is
found necessary It is a Bill by which 
the right of the workers to strike is 
being denied

It has been said that strike is not a 
fundamental nght I think we need 
go to other countries In India, pre
viously, strikes were considered as 
conspiracy We know that the High 
Courts decided that it is conspiracy to 
prohibit the carrying on of trade
Accordingly, the strikers were con
victed After various movements, 
only m 1926, this right of the workers 
to form into associations and to go on 
strike in furtherance of disputes was 
guaranteed Since then we have been 
making progressive legislation to 
grant more and more rights to the 
workers. As a result thereof the 
Industrial Disputes Act of 1947 came 
into force Since then, various 
amendments have been made in the 
Industrial Disputes Act and today, 
although it is not accepted as a funda
mental right, it has been agreed that 
it is the right of the workers to go on 
strike in furtherance of trade disputes 
and for the betterment of service con
ditions.

Today if it is being denied that the 
workers will have no nght to go on 
stnke, th$t means we want that under 
the present conditions of service, the 
workers shall continue but shall have 
no right to agitate foi the betterment 
of their service conditions This is a 
piece of legislation wherein you find 
not a ’fitjle word about the procedure 
through which the workers can secure 
justice m case the Government do not 
accede to their demands I say this 
piece of legislation presupposes a
tate of emergency If it is a state of 

emergent v, the Parliament should be 
called and the sanction of Parliament 
should be taken before any order is 
to be passed It has been said that 
Parliament cannot be called in five 
days I want to know why this Bill 
was found necessary The Govern
ment can refer the matter under the 
Industrial Disputes Act

hrs

Mi. Deputy-Speaker: He need not
discuss why this Bill was brought

Shri Prabhat Kar: I am just try
ing to point out why I have put in my
amendment that we should get Par
liament’s sanction before the issue of 
the order The Governent presupposes 
a state of emergency That is why I 
wan* Parliament should be called in 
such an emergency The Government 
prohibits the stnke by an order I am 
not at all suggesting that the Bill 
should not be taken into considera
tion I have said that when the Cen
tral Government is satisfied in the 
public interest it is necessary or ex
pedient to do so, it may by a general 
or special order prohibit strikes in the 
essential services specified in the 
order provided, however, that such 
order shall be approved by both 
Houses of Parliament before it comes 
into effect

By my next amendment, I want to 
omit this clause:

"4 (b) any strike declared or 
commenced whether before or 
after the issue of the Order, bv
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persons employed in any sucti 
service shall be illegal”

I wish to point out that a stnke which 
is legal under the existing law when 
it staited cannot be declared illegal 
by any act At the time it started it 
was legal and complied with the pro 
visions of the law governing the 
workers This position cannot be ac 
cepted in any circumstances When 
the woikers gave a stnke notice and 
commenced the strike the stnke was 
legal To declare that strike subse
quently by an order is something very 
bad and Parliament should not agree 
to* this With these words, I move my 
amendments and I wish the hon 
Minister to consider them

Mr Deputy Speaker 1 must im
press upon the hon Members one 
thing We have agreed to finish this 
clausc ‘h clause discussion by 2-20 
Many of the arguments have been ad 
vanced and we have discussed them

Shn Sadhan Gupta Sir, I have 
moved ten amendments to this clause 
Nos 20% 207, 210 to 217 While I 
move them I must make it clear that 
I am totally opposed to hlackest of 
the laws Everyone of us on this 
side is able to see »ith what vindic 
tiveness and malice the Government 
proceeds against the workers

Mr Deputy Speaker It need not be 
pressed every time and the House has 
known it by now

Shri Sadhan Gupta It is not a fact
that the Governmen has tried its 
best to find icsources to meet at least 
a reasonable part of their cla’ms I 
am repeating the fact that for years 
the Government has *>at over these 
demands and grrevantc s pnd has al 
lowed matters to dnft till it has come 
to a bursting point I would only 
request the Government to consider this 
thing m their own interest and m the 
interest of the countrv as a whole 
This kind of a vengeance does not m 
the last resort bnng good but it wiD 
bring suffering which we might well 
avoid For the time being this big 
club of clause 3 and also subsequent

clauses ma> suppress the workers for 
the time being and avoid strikes, but 
if the grievances are allowed to conti
nue with the help of the big club, if 
they are suppressed, it cannot be 
imagined that this ->tatc of affairs can 
continue for all time Let them re- 
nuTiber that in 1922 an Italian gentle
man thought tnat ne was good and 
yet within a geneiaaon he found him
self an ignobJp end

JWr Deput}-Speaker Does this all
xeJate to clause 3’

Shn Sadhan Gupta. Yes, Sir I say 
w\iy clausc 3 should not be supported.
It 1-. a \indit.livc measure and if it is 
enacted into law, there are certain bad 
consequences an6 we are in lor so 
much suffering It certainly relates 
to clausc 3 Another German gentle
man thought that his kingdom would 
be ihcic for thousand jears and that 
he would be theie but in five years’ 
time he brought not only himself to a 
wtel hod end but his country to a 
wretched condition

Shn M R Masani What about the
Georgian gentleman’

Shri Sadhan Gupta He has saved 
hi* eoun ry My point is that we 
should not start imitating them There 
is no sense in imposing these repres
sive law Have we done everything 
to find the wherewithal to meet their 
demands’ It is said ‘hat the richest 
of oui rulers has a fortune of about 
r* 500 crores, the other rulers have 
croies of fortunes Easily they could 
meet a great part of their demands 
arid yet leave enough for their main
tenance and sustenance for geners- 
aons to come Have we tned to weed 
out corruption and save crores of 
rupees of the Government exchequer*

Mr Deputy-Speaker These might 
applv to the general discussion. T 
have requested the hon Members 
twice to confine their remarks to the 
amendments and talk on the amend
ments

Shri Sadhan Gupta. I can talk on
clauses also I am explaining why it
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[Shri Sadhan Gupta] 
should not be accepted. I will then 
talk of my amendments also.

Mr. Depoty-Speaker: He is making
out a case why this Bill should not 
be accepted. He has made his re
marks on other clauses.

Shri Sadhan Gupta: I have sub-
, mitted only on one clause. They have 

said that there are not enough re
sources and I say that we have not 
taken all the resources which ought 
to have taken. If the clause has to 
be kept, I would submit that there 
should be proper amendments made to 
restrict the mischief, of the clause. I 
would point out certain very glaring 
defects in the clauses. For instance 
this provision for further extension 
for period of six months should not 
be there; it should be far much less. 
We have given notice of an amend
ment that the period should be 15 
days. In the meantime, you can call 
Parliament and get it approved. If 
it cannot be done in 5 days, it can cer
tainly be done in 15 days, tor so im
portant a thing as the deprivation of 
the right to strike by the workers. 
Similarly, Sir, it should not be ex
tended for more than 15 days.

Another very serious defect in th;s 
clause is the blanket prohibition 
against remaining on strike. I wonder 
whether there are no labour officers 
in the Government. Once a strike is 
declared it cannot be called off imme
diately. This clause 3 would also be 
applicable to private industries if they 
are declared to be essential. If the 
workers in a private industry go on 
stirke, before they call it off it must 
always be made sure that there will 
be no victimisation, and to make it 
sure they have to keep the strike for 
some time to bring pressure on the 
employers to agree to no victimisa
tion, or the Government must be pre
pared to compel the employers to 
agree to no victimisation. If the 
workers have to call off the strike 
immediately without any agreement 
about non-victimisation, it would be 
an absurd situation. As soon as the 
strike is called off, the leading

workers would be victimised. It 
actually happened in a case in Which 
I appeared before the Industrial Tri
bunal in regard to an airways. The 
Tribunal was appointed, aftfcr that the 
strike was prohibited and they had 
to negotiate for three or four days for 
getting this non-victimisation agree
ment, and because of these three or 
four days they were deprived of their 
stirke pay for those three or four 
days, as it continued to be an illegRl 
strike.

These things should not happen.
Remaining on strike should not J*e 
prohibited without any reasonable 
time-limit. Therefore, I would re
quest the Government to bring for
ward an amendment to cure this 
defect, so that the workers may have 
some time to call off the strike, to 
wind up the strike, so to say.

This is particularly dangerous 
because remaining on strike would
involve penalties also. That is the
next clause and, if I have time, I 
would show how this is a very dan
gerous thing to penalise remaining 
on strike.

But, apart from penalties there arc 
other great difficulties—everyday the 
unions are noticing them—in calling 
off strikes. Even with a non-victimi- 
sation agreement in big industries it 
takes time to communicate to the 
labourers the decision of the union.
Sometimes the labourers go home in 
prolonged strikes. All these difficul
ties are there. So, technically, all 
these difficulties would overtake a 
worker to remain on strike without 
any intention on his part to violate 
the law.

I would also plead for acceptance 
of our amendment No. 217, which 
would penalise strikes declared after 
the issue of the notification and not 
before. There would be no difficulty 
about it. Essential services would 
mostly come under the public utilities 
as defined in the Industrial Disputes 
Act. Under the Industrial Dispute* 
Act, 15 days notice must be given to
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declare a strike, and m those 15 days 
the Government may issue a notifica
tion whereby it may make the com
mencement of the stnke illegal 
There would be no difficulty in ac
cepting this amendment, and the de
claration before the issue of the noti
fication should not be penalised 

So, I would once more urge upon 
the House to reject the whole clause 
If the whole clause is not rejected at 
least the amendments should be ac
cepted which will make the clause 
less mischievous 

Mr. Depaty-Speaker: The hon.
Mimstei

Pandit Thakur Das Bhargava: I
have to move my amendments 

Shti V. P. Nayar. 1 -want on\y two 
minutes

Mr. Deputy-Speaker: There are a 
good number of hon Members who 
want to speak, but I would like to 
draw their attention to this fact that 
at 14 20, or at the most we can go 
up to 14 30, the discussion on all the 
clauses must conclude Now, how is 
that possible9 Other clauses would 
be left out completely 

Shri V. P. Nayar* Because of its 
importance we may take a little more 
time

Mr. Deputy-Speaker. We cannot 
extend it beyond 10 hours which w*» 
have fixed ourselves, at least we are 
bound by the decision which we have 
ourselves taken 

Shn Sadhan Gupta. We can sit 
half an hour longer, if that is the 
sense of the House 

Mr. Deputy-Speaker. That too 
would not give us any relief I think 
I should call upon the hon Minister 
to reply and take up clauses 4 to 7 
so that some time may be spent on 
them

Pandit Thakur Das Bhargava: Do I
take it that the amendments in my 
name will be treated as having been 
moved9

Mr. Deputy-Speaker: All those
amendments notices of which have 
been given at the Table will be deem
ed to have been moved

Sbri V. P. Nayar: I want only two 
minutes. I hope the hon Minister
will

Mr. Deputy-Speaker: There are, 
as I said, half a dozen hon. Members 
who want to speak If they also like 
the hon Member, want to take two 
minutes each that also means half an 
hour Therefore, I would request the 
hon Members to be patient this tune

Sbri Datar: Sir, in the course ot 
the debate on this clause three or four 
points have been made. One is, 
which was very strongly urged by my 
friend Shn M R Masam and by 
Shn Frank Anthony also, that in such 
cases we ought to accept arbitration 
or some sort of conciliation Shn 
Anthony, it appears, was aware of the 
difficulties in the way and, therefore, 
he suggested that though we may not 
accept the wording of the Industrial 
Disputes Act as it is, we might evolve 
another machinery, some other 
machinery, by which the wishes of 
the persons who are likely to go on 
stnke might be ascertained and might 
be met to the extent that it could be 
done

So far as this question is concerned, 
this point was raised by my hon 
friend Shn M R Masani m the course 
of the general discussion, and it has 
been already answered to a certain 
extent by the hon. Home Minister I 
would like to point out to both my 
hon friends that there are certain 
difficulties m accepting this particular 
amendment One difficulty is that the 
Industrial Disputes Act generally 
deals with industrial concerns There 
are also certain services which are 
not mdustnal m nature at all In 
such cases there is a direct relation
ship between the Government and 
these employees On a number of oc
casions these questions have been de
cided very satisfactonly after an 
mter-change of views

Secondly, it might also be noted— 
that is for my hon friend Shn 
Anthony, because he desired that be
fore there was the declaration of a 
stnke as illegal there ought to be 
certain steps taken m order to bring 
the two parties together with a view
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[Shri Datar] 
to see if there could be an amicable 
settlement—that on all these occasions 
such steps have been taken and, as 
my colleague Shri Raj Bahadur 
pointed out yesterday, there were as 
many as four or five meetings at 
various levels. The question was 
considered in all its bearings and very 
anxious thought was given not only 
by the officers of the various depart
ments but also by the Ministers them
selves. Under these circumstances, 
my friends need not be under any 
apprehension that immediately the 
Government would rush to dcclare a 
strike as illegal to' prohibit it, and 
then take penal actions on the lines 
pointed out in this Bill.

Therefore, I would assure my 
friends that to the last, before any 
action is taken, Government would 
see to it that whatever is necessary is 
done by the Government at various 
levels for the purpose of easing the 
situation, for the purpose of prevent
ing such threatened strikes. But, ul
timately, the Government must be 
the last judge so far as this question 
is concerned. When there are so 
many stages and various processes 
through which such negotiations go, 
I would submit that it is not necessary 
to have recourse to what is laid down 
in the Industrial Disputes Act, as 
either an arbitration or conciliation, 
or anything informal is done and only 
whfti nothing can be done for pre
venting a strike or for the worsening 
of the situation that Government 
have to take action with the regret 
that the action has got to be taken in 
the interests of maintenance of ser
vice.

Then, another astounding proposi
tion was made by Shrimati Renu 
Chakravartty. She stated that such 
powers should only be used when 
this country is at war with another 
country, or when ■ there is any aggres
sion or when the security of India 
is affected or is likely to be affected. 
I  would point out that this is not a

correct view to take at all. There 
are internal situations; there are 
internal difficulties which would, or 
which are likely to create perhaps 
greater dangers so far as the nation 
is concerned. If, for example, lakhs 
and lakhs of our Government 
employees go on strike, it would 
create a situation which has got to 
be handled very properly in the 
interests of the community. There
fore, such a power would be neces
sary. Such an emergency, whenever 
it arises, has to be satisfactorily 
met. Therefore, it is only for such 
purposes that all these%powers are 
sought.

Then. 1 would point out to other 
friends who suggested that there was 
a possibility, or according to Shri 
Frank Anthony, there was a certainty 
of the abuse of the powers under this 
Bill when this Bill becomes an Act, 
one thing. Shri Frank Anthony made 
a special reference to the Preventive 
Detention Act. May I point out to him 
that in spite of all that has been 
said against it repeatedly by a num
ber of hon. Members here, by the 
public outside to a certain extent, so 
far there has been no abuse of the 
Preventive Detention Act, and the 
number of detenus is constantly fall
ing. What is required is that the pre
sence on the statute-book of the 
Preventive Detention Act is itself a 
restraining influence. Therefore, I 
would point out that so far as this 
Bill is concerned, there can be no 
possibility of our abusing the provi
sions, because we are interested in 
carrying on the administration; 
we are interested in giving all 
the service that is possible to 
the community, and therefore we 
require the willing and voluntary ser
vices of all our Government servants 
and employees. Therefore, we are 
more interested ir. preventing all 
these strikes than others who perhaps 
are interested otherwise. I thus sub
mit that there is no need for any such 
fear at all.
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-HSW Oony (Poona): This is the 
way you get voluntary services!

Shri Datar: Shri Keshav» wanted 
to arm ourselves with powers of 
conscription. I would point out that 
there is no need that has arisen for 
doing so, thanks to the good sense and 
the good nature of the Indian public 
as such. Assuming that this threa
tened strike materialises, there are 
good sections of the people, and we 
are confident that they would come 
forward voluntarily and in a spirit 
of dedication to serve the country, to 
maintain the services to the extent 
that we can. I would point out here 
how even nqw there have been com
ing good responses from various 
quarters. A number of hon. Mem
bers of this House have already 
offered their voluntary services to us 
and only two days ago, ‘.he ex- 
Governor of Bihar, Shri R. R. 
Diwakar, has offered his services. So, 
so far as the heart of the country is 
concerned, it is quite sound, though 
attempts are made sometimes to instil 
into the minds of the people feelings 
other than legitimate. But still, 
whenever such a need unfortunately 
arises, it can be met by the volun
tary and willing service, and there 
would be no need for any conscrip
tion at all. Therefore, I would 
request my hon. friend not to give us 
powers which we do not require at 
all.

Then, I would not say much about 
the approval so far as the order is 
concerned. After the strike has been 
declared illegal, certain action has to 
be taken by the Government and so 
far as these executive actions at vari
ous stages are concerned, it must be 
left to the Government to take such 
action, after a full appraisal or assess
ment of the situation as it is. The 
matter would come before Parlia
ment, and Parliament will have the 
right to consider the merits of this 
particular Bill and also the manner in 
which this Act has been used.

Lastly reference was made to the 
clause 3 sub-clause (4)(b). A strike

can be declared or commenced whe
ther before or after the issue of 
order. So far as this order is con
cerned, let there be no race between 
the persons who want to go on strike 
and the Government. It is quite like* 
ly that if they come to know that *  
particular order is likely to be passed, 
undue advantage is likely to be 
on declaring a particular strike. 
Therefore, Government must have the 
power of meeting the future miachigf 
as well as the mischief that has al
ready taken place. So, so far as this 
clause is concerned, I am quite confi
dent that it would be used properly. 
But these powers, even so far as the 
retrospective use is concerned, are 
absolutely essential for maintaining 
the various services and objects that 
we have in view.

Shri V. P. Nayar: One question. In 
clause 3, the words ‘public interest’ 
are used. We have had no indication 
as to what it means. If it ‘tmggntiai 
service’, it is defined. We know 
what is public place, public road etc. 
But this is a very wide provision,
I would like to know from the hon. 
Minister what exactly he means by 
*public interest’, because I do not And 
any legal definition for it anywhere.

The Minister of Law (Shri A. K.
Sen): ‘Public interest* is like ‘pubHc 
order’ or the ‘security of the Stâ e* 
and is well understood, and it is a 
matter purely of objective tests and 
need not be defined.

Shri V. P. Nayar: ‘Essential ser
vice’ also must be understood.

Mr. Deputy-Speaker: We might 
leave those questions for the present, 
and take up clauses 4 to 7. These 
four clauses may be taken together.

Shri M. R. Masani: Will the amend
ments to clause S be put to vote?

.Mr. Deputy-Speaker: They would 
be put to the vote later, after we have 
put clause 2 and its amendments. 
Meanwhile we will go on with the 
discussion of clauses 4, 5, 6 and 7. -
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Shri Prabhftt Kar (Hooghly): 
Clause 7 may be taken separately.

Shri Datar: We are behind time.

Mr. Depaty-Speaker: Almost all 
the points have been made I would 
request the Members to be very brief 
in their obdfervations

Shri Sadhan Gupta: Regarding the 
penal clauses, I say that they are ex
tremely heavy and ought not to be 
accepted First of all, Regarding 
clause 4 there is a penalty against 
remaining on strike As I had point
ed out, there are many difficulties in 
calling off the strike at once I do 
not want to go 1A 0 those difficulties 
again What I want to draw the 
attention of the Minister to, is, why 
should a persons, say, who may be
coming frpm hone and who technical
ly remains on strike, be convicted, 
because he could not join work imme
diately7 Therefore, this remaining 
part of it should be modified and a 
reasonable time should be allowed 
before a man is punished

Secondly, the case of clause 4 and 
particularly in the case of clauses 5 
and 6, the persons who expend money 
on strikes or the persons who insti
gate the strikes or who make expen
diture towards the strikes are brought 
within the mischief of the penal 
clause This word ‘instigation’ or ‘in
citement’ m this context has a danger
ously wide connotation and it might 
lead all sorts of people into all sorts 
of difficulties For example, we on 
this side of the House are not of the 
view that the strike of the P 8t T 
and other employees is unjustified 
Suppose they go on stnke We 
sympathise with their demands We 
will not be wanting them to go on 
strike in violation of the law, but we 
have every sympathy with their de
mands and as public men, we do ex
press our sympathies If harassment 
comes over them, we have a right to 
protest against this harassment. That 
may be interpreted as a kind of insti
gation to stnke, because it may be

said that it encourages those persoaa 
to remain on strike. The moral top* 
port we give to their demands may 
encourage those persons to remain on 
strike Yet, when millions of people 
are fighting against hunger and the 
Government refuses to concede their 
demands to a reasonable extent, we 
must be left free as public men to 
express our sympathies with them 
and if any oppression descends upon 
them to protest against that oppres
sion That is the reason why I oppose 
clause 5

Regarding clause 6, trade unionists 
collect strike funds and it may be 
that the stnke funds may have to be 
expended just to give relief to certain 
workers For instance, the strike 
might have continued and m the 
meantime, it might have been declar
ed illegal Without knowing about 
the declaration, strike funds might be 
expended in giving relief on the day 
the notification is issued In such a 
case, the person would be brought 
under the mischief of the law What
ever the cause may be, the expenditure 
of stnke funds to give relief to strikes 
who might need immediate relief 
should not be made penal m any case 
After all, we do not have any large 
strike funds and that cannot make a 
very great difference to stnke There
fore, trade unionists and others con
nected with the labour organisations 
should be exempted at least from the 
mischief of clause 6

The only other point I want to 
draw the attention of the House to 
is that the punishment in each case 
is extremely heavy A nominal 
punishment is enough m order to im
press on the necessity of not going on 
stnke Let us remember that here 
we deal with Government servants 
and whatever the punishments may 
be, they have other consequences on 
them Therefore, there is no sense 
in punishing them so heavily

Under these circumstances, 1 would 
urge the House to accept our amend
ments I have proposed a number of 
amendments to these three clauses
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I recommend them to the accept' 
of this House.

Shri Mahanty (Dhenkanal): Mr. 
Deputy-Speaker, I gave notice of an 
amendment for ihe omission of 
clause 5, but that amendment was not 
printed on the list, presumably be
cause such amendments for whole* 
sale omission of a clause are not 
printed. The draconic nature this 
clause is self-evident. It not only pro
hibits a strike in any essential service, 
but it goes far beyond that. Any per
son who incites or acts in further
ance of a strike is sought to be pena
lised here and the terms of the 
punishment far excfed the punish- 
'ment that is to be meted out to the 
main offender. I am not a lawyer, but 
I  know the rudimentary principles of 
criminal Jurisprudence and I know 
that* the abetment in an offence can
not be awarded a punishment which 
is more than the punishment for the 
main offence. I think nowhere in the 
Penal Code it can be pointed where 
abetment is awarded a more rigorous 
punishment than the main offence. 
That is why I would like this clause 
to be deleted totally.

This also violates the fundamental 
rights guaranteed under article 19 (a) 
and (b) of the Constitution. Of 
course it is true that the fundamental 
rights enumerated under article 19 
have been restricted by so many 
other considerations like public 
security and morality, etc. But peace
ful incitement to a strike cannot be 
considered as an action which runs 
counter to the security of the State.

Yesterday the hon. Home Minister 
was pleased to cite instances of 
British regulations passed in the year 
1949. We need not go that far. Only 
this year in the month of May, as 
emergency was declared in the United 
Xingdom, when the locomotive 
drivers and the firemen of the British 
railway service declared a strike on 
May 18th. On- that occasion, the

Queen proclaimed an emergency 
which* contained 25 regulations. X 
have got all of them in my hand 
Regulation No. 14 /did provide that 
parsons will be penalised for acta of 
sabotage. The regulations numbering 
from 15 to 21 dealt with the preserva
tion of public order and prescribed 
penalties for offences against the 
regulation. But it had been specifi
cally said there that peacefully persu
ading others to take part in strike 
was not an offence. I would like the 
hon. Home Minister to contradict thi« 
statement.

Those regulations prescribe that a 
person who has been charged of the 
offence may receive 3 months impri
sonment or fine extending to £ 100 
or both, only for acts of sabotage. 
But those draconian regulations never 
banned the right to strike. Even 
during the days of the last great world 
war, a number of regulations were 
framed in U.K. I have got the syno
psis of those regulations with me. 
Under the Emergency Act of 1940, an 
essentiâ  works order was also passed. 
Though that order framed many regu
lations to face the situation, it never 
banned the right of the citizens to 
incite or to further a strike.

Under these circumstances, we feel 
that it is really tragic and most un
fortunate that the party in power, 
assured of a majority, should rush 
and bring about a legislation which 
carries us not a step forward, but 
many steps backward, in the progress 
of our democratic movement. Since 
time is very limited, I would not 
dilate at length on these points. But 
I would once again appeal to the col
lective wisdom of this House not to 
be carried away by subjective pas
sions, not to be carried away by the 
assurance of a majority, but to look 
at it from wider and more liberal 
points of view and at least to agree 
to the proposal of the omission of thî  
clause No. 5.
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Nr. Deputy-Speaker: The following 
are selected amendment* which have 
been indicated by the Members to be 
moved: /
Clause No. Amendment No.

185, 3» 25. 26, 27, i*o» I2X, 
i22, 123, 379* 380*381, 124, 
3S2, 383, 384, 385, 386, 
125, 126. 127. 128, 129
130, 131, 132, 133, 134,
*35, X3«. 137, 138, 139,
188, 425, 32, i9°> i9i> 33.
193, 34, 3*8, 389. 143. 306,
194. 35.197, >9«- 195, 309,
3io, 392, 391, 393. 198,
428, 49s, 49«, I99> 37,
2CO, 150, 201, 202, 497.

397, 38, 203, 204, 88, 154, 
3 15 , 155, 20s, 483, 156.
207, 430, 3 17 , 401, 39,
209, 157, 2C8, 210, 432,
2 J I ,  2 1 2 , 319, 89, 213,
214, 4, 215, 216, 217 , 218, 
219, 220, 502.

4«S
436, 471, 221, 437. 222. 438, 

504, 5- 439, 473, 42, 224, 
44, 226, 227, 228, 229, 
230, 231, 233, 234, 23*,
48, 236, 237. 238, 239, 
■•40, 241, 242, 243, 328, 
«, 405, 505.

246, 247, 248, 332, 474, 7, 
475, <0, 162, 250, 251, 
252, 253, 254. 255, 256,
257. 163, 258. 51, 259,
260, 261, 262, 263, 264,
265, 266, 267, 268, 8, 409.

164, 270, 271, 272, 273, 274, 
341, 440, 27s, 27*. 9, 278, 
477, 279, 28c, 344. 346. 147. 
348. 350, 35if 152, 3 <3. 354, 
355. 35«. 357, 358, 359, 10. 

282, 413, 55. 285, 360, 361, 
3*2, 363, 3S4, 365, 366,
367, 3̂ 8, 442. 414, 478,
11, 287, 444- 

288

178. 289, 480, 105, 370, 371 
372, 510.

56. 57, 4l8, 419, 420, 421, 
422.

109, 108. 463 181, 182, 20, 
3-4. 464, 423, 1, 183, 375, 
4«5- in , 112, 113. *M, 
184, 424, 23, 2, 116.

373

Long Title 107, 106, 462, 180, 18.

Clause 2— (Definition)
Shri B. C. Kamble: I beg to move: 

Page 1, line 11.— 
add at the end—

“a service, in the interest of 
general public order or morality 
essential and may include". (188)*
ShrlgNauahir Bharucha: I beg to

move:

Page 2,—

after line 11, add—

"Provided that such notification 
shall not take effect unless the 
same has beei* approved of by 
both the Houses of Parliament.**
(S)
Shri V. P. Nayar: I beg to move: 

Page 1,—

(i) omit lines 12 to 20; and

(ii) omit lines 26 to 31. (25)

Shri T. B. Vittal Rao: I beg to
move:

(1) Page 1,— 

omit line 12. (26).

(2) Page 1, line 12,— 

omit “postal”. (27)

Shri Sadhan Gnpta: I beg to move:

(1) Page 1, line 12,— 

omit “telegraph’’. (120)

(2) Page 1, line 12,— 

omit “or telephone” (121)

(3) Page 1, line 13,—

omit “any railway service, or” (122)
(4) Page 1, lines 13 to 15,—

omit “or any other transport ser
vice for the carriage of passenger* 
or goods by land, water or air" (123)

3A
(New)

4

7A
(New)

8

(Now)
1

Enacting
Formlua

•The original Nos. of the amendments given in brackets at the end 
of the text, have alone been reproduced at the stage of the final dispoML
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(5̂  Page X, line 14,— 

omit "land" (379)

<6) Page I, line 14,— 

omit “water”. (380) '
(7) Page 1, lines 14 and 15,—

for “water or air" substitute “or 
water” (381)

(8) Page 1,—

omit lines 16 to 18. (124)

(9) Page 1, line 16,— 

omtt “operation or” (382)

<10) Page 1, lines 16 and 17,— 

omit “or maintenance” (383)
(11) Page 1, line 17,— 

omit “operation”. (384)
(12) Page 1, line 17,—

omtt “repair”. (385)

(13) Page 1, lines 17 and 18,—

for “repair or maintenance” sub
stitute “or repair”. (386)

(14) Page 1,—
omit lines 19 and 20. (125)

. (If) Page 1, line 19,—
omtt “leading”. (126)
(16) Page 1, line 19,— 
omit “unloading”. (127)
(17) Page 1,— 
omit line 21. (128)

(18) Page 1, line 21,— 
omit “mint or”. (129)
(19) Page 1, line 21,—
omtt “or security press”. (130)
(20) Page 1,—

omit lines 22 to 25. (131)
(21) Page 1, line 23,— 
omit “manufacture”. (132)
(22) Page 1, line 24,— 
omit “storage or". (138).

(23) Page 1, line 24^- 

omit “or distribution”. (1S4)

(24) Page 1, line 24,— • 
omit “arms”. (135)
(25) Page 1, line 24,— 
omit “ammunition or”. (136)
(26) Page 1, lines 24 and 2Sjr-

omit “or other military stores”.
(137)

(27) Page 1, line 25,— 
omtt “or equipment”. (138)
(28) Page 1, line 25,— 
add at the end—

‘•when the Union of India is 
engaged in a war with any for
eign power or powers”. (139)
Shri B. C. Kamble: I beg to move: 
Page 1,—
after line 25 add—

“Provided that before any ser
vice or services are declared as 
essential the ‘essential’ pay struc
ture and essential service condi
tions of all categories of emplo
yees m the so declared essential 
services shall first to be deter
mined by the Act of Parliament” 
(188)
Shrimati 11a P&tehoudhurt: I  beg

to move.
Page 1,—
after line 25 add—

“ (via) any service connected 
with the maintenance of law and 
order in any Union territory;

(vib) any service connected 
with the sanitation of any Union 
territory; —

(vie) any service ĉonnected 
with the health of the commu
nity of any Union territory;

(vid) any service connected 
with thermal and hydel power 
stations.” (42&)

Shri T. B. Vlttal Kao: I beg ta
move:

Page 1,—
omit lines 36 to SI. (IS )
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Shri Sadhan Gupta: I beg to move:

(1) Page 1, lines 27 and 28,-

. omit ·"would prejudicially affect the
maintenance of any public utility
service or" (190)

(2? Page 1, lines 28 and 29,-

omit "or would result in the iufiic-
tion of grave hardship on the com-
munity". (191)

Shri T. B. Vittal Rao: I beg to
.move:

'page 1, line 80,-

after "may" insert "with the pre-
vious approval of the Parliament".
(83)

Shri Surendranath Dwivedy: 1 beg
to move:

Page 1, line 31,-

add at the end-

"and such notification would
have no validity under the law
unless it is placed and approved
by the Parliament". (193)

Shri T. B. Vittal Rao: I beg to
move:

/
Page 1,-

after line 31 add-

"Provided that nothing con-
. tamed in clause (vii) shall em-
power the dovernment to issue
the' notification specified therein
except when the Union of India
is in a state of war with any
foreign power or powers." (34)

Shri Das Gupta: 1 beg to move:

Page 2,- ...-
omit lines 1 to 5. (388)

Shri S. Ghose: I beg to move:
Page 2, line 1,-

after '''strike'' means' insert "total
and complete cessation of work" (389)

Maintenance BiLl

Shri Prabhat Kar: '1 beg to move:

Page 2, line 2,-

omit "acting in combination or
a concerted refusal or a refusal
under a common understanding
. of any number of persons who
are or have been so employed tG
continue to work or to accept
employment". (143)

Shri ADlthonyPillai: 1 beg to move:

Page 2, line 4,-

9mit "or have -been so employed"..
(306)

Shri B. C. Kamble: 1 beg to move:

Page 2, line 5,-

omit "or to accept employment".
(194)

Shri T. B. Vittal Rao: I beg to
move: \..

Page 2, line 5,-

add at the end-

"but shall not include cessa-
tion of work or refusal to continue
to work by person or persons
employed in essential service for
the purpose of settlement of dis-
putes regarding terms, remunera-
tion and other conditions of
service." q5)

.8hri Surendranath Dwivedy: I beg
to move:

"

Page 2, line 5,-

add at the end-

"and this definition will not
apply to 'strikes' which are start-
ed after giving due notice to the
authorities concerned". (195)

Shri Sadhan Gupta: I beg to move:

(1) Page 2, line 5,-

add at the end-

"but shall not include cessa-
tion or refusal of work for set-
tlement of industrial disputes
within the meaning of the Indus-
trial Disputes Act". (197)
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(2) Page 2, line 5,-
add at the end-
"put shall not include cessa-

tion of work or refusal to conti-
nue to work for settlement of
disputes relating to remuneration,
terms and conditions of service".
(196)

Shri Parulekar: I beg to move:
Page 2, line 5,-
add at the end-

"but shall not include strikes
which are not illegal under sec-
tion 24 of the Industrial Disputes
Act, 1947and which are resorted
to after the negotiations for the
settlement of the trade disputes '
have failed."

8hri Anthony Pillai: I beg to move:
Page 2, line 5,-
add at the end-

"for a reason unconnected with
industrial disputes relating to
wages and other working condi-
tions". (310)

8hri 8. Ghose: I beg to move:
Page 2,--':""

after line 5 add-

"(i) it shall not be applicable
to such cessation of work which
appears to have arisen out of an
attempt to redress a legitimate
grievance or for establishment of
a right;

(ii) it shall not be applicable
to such cessation of work, which
appears to have arisen out of in-
timidation, coercion, threat, un-
due influence by the strikers or
by the public;

(iii) it shall not be applicable
to such cessation of work, if it
appears that the person or per-
-sons ceasing to work has or have
reasonable apprehension of recent
or future trouble in his or their
mind unless he or they ceases or
cease to work." (391)

Maintenance Bm

8hri Ghosal: I beg to move:
Page 2,-
after line 5 add-
"But it shall not include any

strike if notice of the same is
given duly as prescribed in the
Industrial Disputes Act." (392)
8hrimati Renu Chakravartty: I beg

to move:
Page 2,-
omit lines 6 to 14. (393).
8hri B. C. Kamble: I beg to move;
Page 2,-

for lines 6 to 14 substitute-
"(2) Subject to clause (1) the

Union Government may declare
the services, which in the opinion
of Government are essential by
an Officialnotification which shall
forthwith be laid on the Table of
each House of Parliament." (198)

Pandit Thakur Das Bhargava: I beg
to move:
Page 2, line 6,-
before "Every notification" insert-.:..
"No notification under sub-

clause (vii) of clause (a) of sub-
section (1) shall be issued when
both Houses of Parliament are in
session unless the same is ap-
proved by both the Houses. If
any such notification is issued
when both the Houses are not in
session."
8hri Narayanankutty Menon: I beg

to move: _~
(1) Page 2, line 8,-
after "made" insert--
"and no such notification ,shall

take effect until the said notifi-
cation is approved by both Houses
a! Parliament." (495)
(2) Page 2, lines 8 to 11,-
omit "and shall cease to operate

at the expiration of forty days
from the reassembly of Parlia-
ment unless before the .expiration,
of that period a resolution approv-
ing the issue of the notification
is passed by both Houses of·
Parliament." (496)
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Shri Piskhat Car: \
Bhri Sadhan GiqrU: /

I beg to move*
Page 1 lines 8 to 11,—t

for “and fhall cease to operate at 
die expiration ol forty days from the 
re-assembly of Parliament unless 
before the expiration of that period a 
resolution approving the issue of the 
notification is passed by both Houses 
of Parliament” substitute—

"and shall come into operation 
after the approval by both Houses 
of Parliament” (199).

Shri V. P. Nayar: I beg to move 
Page 2,—
for lines 9 to 14, substitute— 

“expiration of four days from 
the adjournment of the House 
sine die” (37)

Shri Sadhan Gupta: I beg to move 

Page 2, line 9,—

for “forty days” substitute “thirty 
days.” (200).

Shri Frabhat Kar: I beg to move 

Page 2,—

after lme 11 add—
“Provided however that such 

notification shall not come into 
effect unless approved by both the 
Houses of the Parliament” (150).

Shri Sadhan Gupta: I beg to move*
(1) Page 2, line 13,—
for “forty days” substitute “thirty 

days” (201)

(2) Page 2, line 14,—
for “later” substitute “earlier” 

(202)
Shri Narayanankutty Menon: I beg

to move

Page 2,—
after line 14, odd—

"(3 ) Before every such notifi
cation Is made, not leu than

thirty days notice shall be giyen 
to any person or persona who may 
be effected by such notification 
and sufficient opportunity shall 
be given to such persons or class of 
persons to show cause why such 
notification shall not be issued" 
<497)

Clause 3—(Power to prohibit strikes 
in certain employments)

Shrimati Renu Chakrav&rtty: I
beg to move

Page 2,—

for lines 15 to 21, substitute—

“3 (1) No stnke in any essen
tial service shall be prohibited 
except for the security of the 
State when it is facing external 
aggresion and is in a state of 
war” (397)

Shri V F Nayar: I beg to move* 

Page 2,—

(I) line 18, after “it may” insert—

“lor reasons to be recorded in 
writing and approved by the 
President of India”, and

(II) after lme 18, add—

“Provided that the Central 
Government shall if either of the 
Houses of Parliament is in session, 
lay a copy of the Order, the 
reasons recorded m writing and 
the approval of"the President of 
India” (38)

Shri Sadhan Gupta: I beg to move. 

Page 2, lme 16,—

after “it may” insert “with the pre
vious approval of b&th Houses of 
Parliament” (203).

Shri Tangamanl: I beg to move:

Page 2, lme 16,—

after "it may" insert “with the 
approval of the President”. (204).
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fluft }(A iv t : I beg to move:

(1) Page 2, Jine 18,
add at the end—

"and shall refer the dispute in 
the said essential service to a 
Tribunal for settlement.” (88).

(2) Page 2, line 18,—
■odd at the end—

“and the Central Government 
shall refer the dispute in the said 
Essential Service to a Tribunal 
for settlement.” (154).

Shri Prabhat Kar: I beg to move: 

Pate Z—
after line 18 add—

“Provided however that such 
ord&r shall be approved by both 
the Houses of the Parliament 
before it comes into effect ” (155)
Shri B C Kamble: I beg to move:
Page 2,—

after line 18 add— .
“Provided the Government shall 

not issue any such Order unless 
the Government have requested 
the President to consult the Sup
reme Court on the situation 
arisen under Article 143 and the 
President has been in the receipt 
of a report from the Supreme 
Court concurring in the opinion 
of Government and firstly that the 
said Report has been laid on the 
Table of both Houses of Parlia
ment.” (205).

Shri M. R Masani: I beg to move: 

Page 2,—
after line 18, add—

‘Provided that pnor to any 
such order being made, Govern
ment shall refer the dispute and 
any matter appearing to be con
nected with or relevant to such 
dispute to a Tribunal for adjudi
cation.” (483).

8»ri Easwara Iyer: I beg to move: 
Page 2,—
for lines 19 to 21 substitute—

“An Order made under sub
section (1) shall be published in 

'the Official Gazette, in all lead
ing daily newspapers both English 
and Vernacular m every State 
in the Union, and copies of the 
Ofder shall also be served on all 
the trade unions and associations 
in the manner prescribed by Itoe 
CPde of Civil Procedure 1908, for 
the service of summons” (156).
Shri Sadhan Gupta: I beg to move: 
P*ge 2,—

lutes. 1% ta 2.1, tub&toMto—
“(2) An Order made under 

svib-section (1) shall be publish
ed m the Official Gazette, in 
all leading daily newspapers both 
English and vernacular in every 
State m the Union, and copies of 
tjie Order shall also be served 
on all the registered trade unions 
and associations in the manner 
prescribed by the Code of Civil 
procedure for the service of sum
mons ” (207).

fandit Thakur Das Bhargava: I
beg to move: 

f?age 2, lme 20,—

for “such manner” substitute “the 
(Official Gazette and in such other 
xfianner ” (430)

ghri Parulekar: I beg to move: 
?age 2, lme 20,—

omit “the Central Government 
considers” (317)
ghri S Ghose: I beg to move: 

page 2, lme 21,—
0.dd at the end—

“and such publication shall be 
in such a manner which shall be 
considered to be sufficient to 
prove the knowledge of the per
son affected by the order accord
ing to the particular circumstances 
(A each ease." (401).
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Bfcii V. P. Nayar: I bee to move: 
Page 2,—
after line 21, add—

“Provided that the onus of 
proving that the persons affected  ̂
by such Order had such notice 
shall be on the Government of 
India.” (39).

Shri Taagaaaai: I beg to move: 
Page 2, lues 23 to 25,—

omit “but the Central Govern
ment may, by a Eke Order, extend 
it for any period not exceeding 
six months if it is satisfied that in 
the public interest it is necessary 
or expedient so to do.” (209).
Shri Eam ra Iyer: I beg to move: 
Page 2, line 23,—

for “six months” substitute “ten 
days” (157)

Shri Tangamani: 1 beg to move:
Page 2, line 23,—

/or "six months” substitute 
“two months”. (208).

Shri Sadhan Gupta: I beg to move: 

Page 2, line 23,—
for “six months” 

“fifteen days”. (210).
substitute

Shri Vasudevan Nair: I beg to
move.

Page 2, line 23,—

for “six months” substitute 
week” (432)

"one

Shri Sadhan Gupta: I beg to move:
(1) Page 2, line 24,—

jor “six months” substitute 
‘fifteen days” (211).

(2) Page 2,—

after line 25, add—

“Provided that the Central 
Government shall not have the 
power to extend the period speci
fied above more than once.” (212).

Shri Jadhav: I beg to move:

Page 2,—

omit lines 26 to 31. (89).

Shri Jadhav: I beg to move:
Page 2,—

omit lines 26 to 31. (160).

Shri Sadhan Gupta: I beg to move:

(1) Page 2, line 28,— 
omit “go or” (213).
(2) Page 2, line 28,— 

omit “or remain” (214).
Shri Naushpr Bharucha: I beg to

move:
Page 2,—

omit lines 29 to 31. (4).

Shri V. P^Nayar: I beg to m o«: 

Page 2,—

omit lines 29 to 31. (40).

Shri Prabhat Kar: I beg to move: 
Page 2,—

omit lines 29 to 31 (161).

Shri Sadhan Gupta: I beg to move:
(1) Page 2, line 29,—
omit “declared or” (215).

(2) Page 2, line 29,—
omit “or commenced” (216)

Shri S. C. Gupta: I beg to move:

Page 2, line 29,—

omit “whether before or* (217).

Shri SurendranaKh Dwivefly: I beg
to move

(1) Page 2, line 31,—
for “illegal" substitute “ legal” (218).
(2) Page 2, line 31,— 
add at the end—

"and that no strike be declared 
illegal if due notice has been serv
ed on the appropriate authorities 
under due process of law." (219).
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^ v l B. 0. KamMe: I beg to mow: 
P * »  —
after line SI, add—

"Provided where notice at 
strike in ray service is duly 
already given prior to issue of 
such Order under any law in fore* 
(hen the strike following such 
notice shall never be deemed to 
be illegal.” (220).

Bhil Narayanankntty Menem: I beg 
to move:

Page 2,—
after line 31, add—

“Provided that no such strike 
shall be deemed to be illegal 
unless all the demands of the 
employees of such essential ser
vice pending m the day of the 
commencement of the strike is 
referred for adjudication under 
sub-section (5) of section 12 of 
the Industrial Disputes Act, 1947 
(XIV of 1947).” (502).
Shri Panilekar: I beg to move:

Page 2, after line 25, add,—
“Provided that the order is 

laid before each House of the Par
liament as soon as may be after 
it is made and it is approved by 

1 both Houses of Parliament within 
three days from the reassembly 
of the Parliament.” (319).

New Clause 3A 
Shri N. Keahava: I beg to move: 

Page 2,—
after line 81 insert—

“ (3A) Upon the issue of an 
order under sections 2 and 3, the 
Central Government shall cons
cript any person if it is so satis
fied he or she is fit to do the job 
to do any task in any such essen
tial service so declared 'and the 
taid person shall serve in the said 
Job so described to  a period of

6 months from the date of sod* 
order” (485).

Clause 4—Faulty for illegal strike*
Shrimatl Ha Falcboadhnri: I beg to-

move:
Page 2,—

far clause 4 substitute?*.

“4. Any person who commences' 
a strike or remains on strike or 
otherwise takes part in a strike 
which is illegal under this Act 
shall be punishable with simple 
imprisonment for a term which 
may extend to one year or with 
a fine which may extend to five 
hundred rupees." (436).
Stall S. H. Bauer fee: I beg to mover

Page 2, line 32,—

after “strike” insert “other than 
a justified strike". (471).

Shri Sarthan Gupta: I beg to mover

Page 2, lines 32 and 33,—
\

omit "or remains or otherwise 
takes part ip a strike” (221).

Shrimatl Ha Falchoodfauri: I beg to
move:

Page 2, line 32,—

after “remains” insert "on 
strike” (437).

/
Shri Sadhan Gupta: I beg to move:

Page 2, lines 32 and 33,—
omit “or otherwise takes part” 

(222) .
Pandit Tbakur Das Bhargava: I beg: 

to move:

Page 2, lines 32 and 33,—
for “or otherwise takes part in 

a strike” substitute “on or other
wise acts in furtherance of a 
strike” (438)
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Shri V. P. Nayart I beg to mo**:Shri Narayansnlrrtty X m w : I beg
<to move:

Page 2, lines 34 and 35,—

omit “with imprisonment for a 
term which may extend to six 
months, or with fine which may 
extend to two hundred rupees, or 
with both”. (504)

Shri Nau&hir Bharncha: I beg to
move:

Page 2, lines 34 and 35,—

omit ‘-with imprisonment for a 
term which may extend to six 
months, or” (5).
Shri Yaaadevan NaJr: I beg to 

gnove:
Page 2, lines 34 and 35,—

for “with imprisonment for a 
term which may extend to six 
months, or with fine which may 
extend to two hundred rupees, or 
with both” substitute—

“with a fine nfct. exceeding five 
rupees” (439).

Shri S. M. Banerjee: I beg to move: 
Page 2, lines 34 and 35,— 

for “with imprisonment for a 
term which may extend to six 
months, or with fine which may 
extend to two hundred rupees, or 
with both” substitute—

“with fine which may extend 
to ten rupees” (473).*

Shri V. P. Nayar: I beg to move:

Page 2, line 34,—
after “with” insert “simple” 

(42).

Shri Snrendranath Dwivedy: I beg
\o move:

Page 2,—
(i) line 34, for “six months" 

substitute “one day” ; and
(ii) line 35, for “two hundred 

rupees” substitute “two 
rupees'* (224).
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Page 2, line 34,—

for “six months” substitute
"forty eight hours" (44).

Shri Sadhan Gupta: I beg to move:
(1) Page 2, line 34,—

for “six months” substitute
“seven days” (226).
(2) Page 2, line 34,—

for “six months” substitute
“fifteen days” (227).

(3) Page 2, line’ 34,—

for “six months” substitute
“twentyone days” (228).*

(4) Page 2, line 34,—

for “six months” substitute
“one month” (229).
(5) Page 2, line 34,—

for “six months” substitute
“forty-five days” (230).
(6) Page 2, line 34,—

for “six months” substitute
“two months” (231).

(7) Page 2, line 34,—

for “six months" substitute
“seventy-five days” (233).

(8) Page 2, line 34,—

for “six months” substitute
“three months” (234).

(9) Page 2,—

omit line 35. (285).

Shri V. P. Nayar: I beg to move:

Page 2, line 35,—

for “two hundred rupees" subs
titute “two rupees'* (48).

Shri Sadhan Qqpta: I beg to* move:
(1) Page 2, line 35,—

for “two hundred rupees" sub** 
titute “one mya paisa" 0 M ).
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<S) Page 2, line 38,— ‘ 
for “two hiyidred rupees" subs

titute “one rupee” (237)
(9) Page 2, line 35,—

for “two hundred rupees” subs
titute "two rupees” (288)
(4) Page 2, line 35,— 

for “two hundred rupees” subs
titute “five rupees” (239)
(8) Page 2, line 35,— 

for "two hundred rupees” subs
titute “ten rupees” (240)
(6) Page 2, line 35,— 

for “two hundred rupees” subs
titute “twenty rupees” (241) 
l7) Page 2, line 35,— 

for “two hundred rupees” subs
titute “twenty-five rupees” (242) 
Shri Tangamani: I beg to move 
Page 2, line 35,— 

for “two hundred rupees” subs
titute “fifty rupees” (243)
Shri V P. Nayar: I beg to move' 
Page 2, lme 35,—

for “rupees” substitute—“naye 
paise” (323)
Shri Naushir Bharucha. I beg to

move 
Page 2, lme 35,— 

omit “or with both” (6)
Shri S Ghose I beg to move
Page 2,—
after lme 35 add—

“Explanation—Any abolition of 
work not without reasonable and 
probable cause and in absence of 
any overt act, it shall not be treat
ed as commencing or remaining 
or otherwise taking part in •  
strike” (405)
Shri Narayawuikotty Menon: I beg 

to move
Page 2,—
after lme 35, add—

“Provided that no other punish
ment either by way of discharge, 
dismissal, suspension or other
wise shall be inflicted upon such 
person” (808)

7339 Essential Services

Clause 8—(Penalty for .instigation, 
etc

Shri Sadhan Gupta: I beg to move:

(1) Page 2, lme 36,—

omit “instigates, or” (246)
(2) Page 2, line 36,—

omit “or incites” (247).

(3) Page 2, lme 37,—

dmit “or otherwise acts m fur
therance of” (248)

Shri Parulekar: I beg to move.

Page 2, lme 37,—

for “which is” substitute “after 
it is declared” (332)

Shri S M. Banerjee: I beg to move:

Page 2, lme 37,—

after “illegal” insert “and un
justified” (474)
Shri Naushir Bharucha: I beg tor

move
Page 2, lines 38 and 39,—

omit “with imprisonment for a 
term which may extend to one 
year, or” (7)

Shri S. M Banerjee. I beg to move:

Page 2, lines 38 to 40,—

for “with imprisonment for •  
term which may extend to one 
year, or with fine which .may 
extend to one thousand rupees, or 
with both” substitute—

“with fine which may extend 
to rupees ten” (475)

*
Shri V P. Nayar: I beg to move:

Page 2, lme <9,—

for “one year” substitute- 
"twenty-four hours” (80)
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ShrlmaH Ftm tU  KiUm a: X beg
•to move:

Page 2, line 89,—
for “one year" substitute “seven 

days” (162)

Shri TMffimal: I beg to move.
Page 2, line 39,—
for “one year” substitute “one 
month" (250)
Shri Sadhan Gupta: I beg to move:

(1) Page 2, line 39,—
for “one year” substitute “forty- 

eight hours" (251)
(2) Page 2, line 39,—

for *‘one year” substitute “one 
day” (252)
(3) Page 2, line 39,—

for “one year” substitute “two 
days" (253)
(4) Page 2, line 39,—

for “one year” substitute “five 
days" (254)
(5) Page 2, line 39,—

far “one year” substitute “seven 
days" (255)
(6) Page 2, line 39,—

for “one year” substitute “fifteen 
days" (256)
(7) Page 2, line 39,—

for "one year" substitute 
“twenty-one days” (257)

Shrimati Parvathi Krishnan: I beg
ito move

Page 2, lines 39 and 40,—
omit “or with fine which may 

extend to one thousand rupees, 
or with both” (163)
Shri Sadhan Gupta: 1 beg to move 

Page 2, lines 39 and 40,—*
omit "or with fine which may 

extend to one thousand rupees, or 
with both” (258)

Shri V. P. Naymr: I beg to move:
Page 2, line 40,— •

for "one thousand rupees" subs
titute "<»ie rupee" (61).

Shri Sadhaa Gupta: I beg to move:
(1) Page 2, line 40,—

for “one thousand rupees” subs
titute “five naya paisa” (299).
(2) Page 2, line 40,—

for "One thousand rupees” sub
stitute “ten naya paisa” (260)

(3) Page 2, line 40,—
for “One thousand rupee” sub

stitute “twenty naya paisa” (261)

(4) Page 2, line 40,—
for “one thousand rupees” subs

titute “fifty naya paisa” (262)
(5) Page 2, lme 40,—

for “one thousand rupees” subs
titute “one rupee” (263)
(6) Page 2, line 40,—

for “one thousand rupees” subs
titute “five rupees” (264)
Shri Tangamanl. I beg to move:

Page 2, line 40,—
for “one thousand” substitute 

“one hundred” (265)
Shri Sadhan Gupta. 1 beg to move:

(1) Page 2, line 40,—
for “one thousand rupees” subs

titute “twenty-five rupees" (266).
(2) Page 2, line 40,—

for “one thousand rupees’* subs
titute “fifty rupees” (267)

(3) Page 2, line 40,—
for “one thousand rupees" subs

titute “one hundred rupees** (268).

Shri Nauahlr Bharucha: I beg to
move

Paf e 2, line 40,— 

omit “or with both" (8).
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8M  8. Ghow: I beg to move;

Page 2,—

 ̂ after line 40 add—
“Explanation.—Any expression 

of sympathy with a strike or any 
request to join a strike shall not 
be considered as instigating or 
inciting other persons to take part, 
or otherwise acting in  furtherance 
of a strike.” (409).

Clause 6— (Penalty for giving 
financial aid to illegal strikes). 

Shrtmati Parvathl Krishnan: I beg 
to move:

Page 3, line 1,—

after “Any person” insert—

"other than a person employed 
in an essential service as defined 
by this Act” (164).

Shri Sadhan Gupta: I beg to move:

(1) Page 3, line 1,—
after “Any person” insert—
“other than a person employed t 

in an essential service as defined 
by this Act ” (270)

(2) Page 3, line 1,—
after “Any person” insert—

“other than a person who is a 
member of a registered trade
union or association ” (271).

Shri Tangamanl: I beg to move:

Page 3, line 1,—

after “Any person” insert
"other than concerned workmen 
or sister trade unions” (272).

Shri Sadhan Gupta: I beg to move:

(1) Page 3, line 1,— 
omit “expends or” (273).

<2) Page 3,Aline 1,— 
omit “or supplies” (274).

(3) Page 3, line 1,—
after “any money" insert “ex

ceeding one thousand rupees in 
one transaction”, (341).

Pandit Tfaakor Da* Bhargava: I  bag
to move:

Page 3, line 1,—

after “in” insert “direct” (440).

Shri Sadhan Gupta: I beg to mov*:

Page 3, line 2,—

omit “or support” (275).

Shri Snrendranath Dwivedy:

Page 3, lines 2 to 5,—

for “which is illegal under this 
Act shall be punishable with im
prisonment for a term which may 
extend to one year, or with fine 
which may extend to one thousand 
rupees, or with both” substitute 
“shall not be punishable in any 
law for such action” (276).

Shri Naushir Bharucha: I beg to
move:

Page 3, lines 3 and 4,—

omit “with imprisonment for a 
term which may extend to one 
year, or” '(9 ).

Shri Tangamani: 1 beg to move:

Page 3, lines 3 to 5,—

for “with imprisonment for a 
term which may extend to one 
year, or with fine which may 
extend to one thousand rupees, 
or with both” substitute “with 
admonition” (278).

Shri S. M. Banerjee: I beg to move: 

Page 3, lines 3 to 5,—

for “with imprisonment for • 
term which may extend to one 
year, or with fine which may ex
tend to one thousand rupees, or 
with both" substitute—

“with fine which may extend to 
ten rupees" (477).
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Shri Sadhan Gupta: I beg to move:
(1) Page 3, line 4,—

for “one year*’ substitute “seven 
days” (279).
(2) Page 3, lines 4 and 5,—

omit “or with fine which may 
extend to one thousand rupeeŝ  
or with both” (280).
(3) Page 3, line 4,—

for “one year” substitute “one 
day” (844).
(4) Page 3, lme 4,—

for “one year" substitute “fif
teen days” (346).
(5) Page 3, line 4,—

for "one year” substitute
“twenty-five days” (347).
(6) Page 3, line 4,—

for “one year" substitute ‘one 
month” (348)
(7) Page 3, line 4,—

for “one thousand rupees”
substitute “five naya paisa”. (350).
(8) Page 3, line 4,—

for “one thousand rupees”
substitute “ten naya paisa” (351).
(9) Page 3, line 4,— *

for “one thousand rupees subs
titute “tewenty-five naya paisa”. • 
(352)
(10) Page 3, line 4,—

for “one thousand rupees” 
substitute “fifty naya paisa” (353).
(11) Page 3, lme 4,—

for “one thousand rupees” sub
stitute “one rupee” (354)

(12) Page 3, line 4,—
for “one thousand rupees”

substitute “five rupees" (355)
(13) Page 3, lme 4,—

for ‘one thousand rupees"
substitute “ten rupees” (356).
(14) Page 3, line 4,—

for ‘one thousand rupees”
substitute “twenly-five rupees” 
(357).

(15) Page 3, line -4,—
for “one thousand rupees”

substitute “fifty rupees” (358).
(18) Page 3, lme 4,—

for "one thousand rupees'*
substitute “one hundred rupees” 
(359).

Shri Naushir Bharucha: I beg to-
move:

Page 3, line 5,—- 
omit “or with both” ( 10).

Clause 7—(Power to arrest without 
warrant.)

Sbrl Sadhan Gupta: I beg to move:

(1) Page 3, lines 7 to 9,—
for “any police officer may ar

rest without warrant any person 
who is reasonably suspected at 
having committed any offence 
under this Act” substitute—

“any offence committed under 
this Act shall be non-cognizable 
within the definition contained in 
this said Code” (282)

(2) Page 3, line 7,—

for “police officer" substitute 
“Magistrate of the 1st Class” (413).

Shri V P Nayar: I beg to move:

Page 3, line 7,—
after “sny police officer” insert 

“not below the rank of a District 
Superintendent" (55).

Shri Sadhan Gupta: I beg to move:

(1) Page 3, lme 7,—

after “any police officer” insert— 
“not below the rank of a District 
Superintendent of Police” (288).

(2) Page 3, line 7,—
for “police officer” substitute 

‘Inspector General of Polled* 
(360).
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(t ) Pace S, ttu  7,—
a/ter “police officer” insert “not 

below the rank of a Deputy Ins
pector General of Police” (881)
(4) P ife  3, line 7,—

after “police officer”  insert *feot 
below the rank of a Superinten
dent or Commissioner of police" 
(352)
(5) Page 3, line 7,—

after “police officer’’ intert “not 
below the rank of a Deputy Super
intendent or Deputy Commis
sioner of police” (353)
(5) Page 3, line 7,—

after “police officer” insert “not 
below the rank of Assistant Super
intendent or Assistant Commis
sioner of Police”. (354)

(7) Page 8, line 7,—

after “police officer” insert “not 
below the rank of a Circle Ins
pector of Police” (355)
(8) Page 3, line 7,—

after “police officer” insert “not 
below the rank of an Inspector" 
(355)
(9) Page 3, line 7,—

after “police officer” intert “not 
below the rank of a Sub-Inspector 
of Police”. (367)
(10) Page 3, line 7,—

after “police officer” insert "not , 
below the rank of an Assistant 
Sub-Inspector of Police” (358)
Shrimatl Ha Palchoadhuri: I beg

to move:

Page 8, line 7,—

after “officer” insert “not below 
the rank of an Assistant Sub-Ins
pector"

Shri Hadhan Gnpta: I beg to move:

Page 3, line 7,—

after “police officer” insert “not 
below the rank of a Read Cong- 
table of Police” (414)

Shri 8JHL Baaerjee: I  beg to move: 
Page 8, line 7,— 

after “any police officer" intert 
“not below the rank of D. I. G.” 
(478)
Shri Natuhir Bharucha: I beg to

move:
Page 3, line 8,— 

for “who is reasonably suspected 
of having” substitute “who has"
(11)
8hri B. C. Kamble: I beg to move: 
Page 8, line 8,— 

after “having committed" insert 
“violance in furtherance of” (287)
Pandit Thaknr Das Bhargava: I beg

to move:
Page 3,—
for line 9, substitute—

“Under section 4 of this Act and 
any police officer incharge of a 
Police Station may arrest any per
son who is reasonably suspected of 
having committed any offence un
der this Act” (444)

New Claase 7-A 

Shri Sadhaa Gupta: I beg to move:

Page 3,—
after line 9. insert—

“7 A. Any offence committed 
under this Act shall not be deemed 
to be an offence involving moral 
turpitude and shall not render any 
person convicted liable tor any 
penalty, forfeiture, loss of emolu
ments, terms and conditions et 
service or misconduct within the 
meaning of any rules regulating 
the terms and conditions of service 
in force.”  (288).

Claase •— (Act to override other 
laws).

Shri Pnbhat Kan I beg to move: 
Page 3.—
for clause 8 substitute—'

“8. Hie provisions at the act 
«h«n not have any effect whenever
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(Shri Prabhat Xar]
it is inconsistent with the provision 
of the Industrial Disputes Act. 1M7 
and any other law that *»«y at 
that time be in force." (178),

Shri Sadhaa Gmrta: I bee to move: 
Page 8,—
for lines 11 to 18, substitute—

"■hall not override the provisions 
contained in the Industrial Dis
putes Act, 1847, or any other law 
for the time being in force" (389)

Shri K. K. Warior: I beg to move: 
Page 3, lines 11 to 13,—

for “notwithstanding anything 
Inconsistent therewith contained 
in the Industrial Disputes Act, 
1947, or in any other law for the 
time being in force" substitute—

“So far as they are consistent 
with the provisions of the Indus
trial Disputea Act 1947" (480).

Shri Naushir Bharacha: I beg to
move:

Page 3, line 11.—

for "notwithstanding anything 
inconsistent therewith" substitute 
‘to the extent that they are consis
tent with the provisions” (105),

Shri Sadhan Gupta: I beg to move:

(1) Page 3, lines 12 and 13,—

omit "or in any other law for 
the time being in force" (370).
(2) Page 3. lines 12 and 13.—

for “in the Industrial Disputes 
Act, 1947 or in an other law for the 
time being in force" autetttvtc In
any law for the time being in force 
except the Industrial Disputes Act 
1947" (371).

Shri Anthony Filial: I beg to move: 
Page 3, line 13.— 
cdd at the end—

Any person imprisoned under 
this Act shall be deemed to be on 
special leave with pay without 
loss of seniority rights and any

person lined or otherwise found 
guilty under this Act shall not be 
punished under any service regula
tions applicable to him" (372). ,

Shri B. C. Kaathle: I beg to mom: 
Page 8,—
after line 13, add—

“Provided that notwithstanding 
anything contained in the above 
mentioned provisions in the Act 
on the 7th day of August, 1957 
at 6 p.m. a Committee consisting 
of the Prime Minister, House 
Minister and certain other mem
bers of Lok Sabha from different 
political group to be chosen by 
the Prime Minister and the repre
sentatives of the Union Govern
ment employees concerned shall 
sit together to resolve the dead
lock between the employees and 
the Government and arrive at an 
honourable settlement, and if such 
settlement has been arrived at the 
Act shall stand null and void.” 
(510).

New Clause 9-A

Shri V. P. Nayar: I beg to move:
(1) Page 3,— 
after line 13, add—

“9. Notwithstanding anything 
contained in this Act or anv 
Order issued thereunder, no mem
ber of Parliament or of State

• Legislature or of elected self Gov- 
veming bodies like Corooratians 
or Municipal Councils shall be nm- 
ceeded against under this AeL" 
(58).

(2) Page 3,— 
after line 13, add—

"9. No punishment meted out in 
accordance with the provisions o' 
this Act shall be deemed to have 
resulted in any moral turpitude 
and no disciplinary action Shall be 
taken on such punishment against 
any employee of any essential 
service on the basis of such punish* 
meat* (57).
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t td  S. Ghftn: X beg to nova:
( 1) Page 8,—
after line 13 add—

‘3 Notwithstanding anything in 
the Code of Criminal Procedure 
IBM or any other law for the time 
oeing in force, any offence commit
ted under this Act and of any 
order issued thereunder, shall be 
triable by the Sessions Judge or 
we Additional Sessions Judge with 
the help of the Jury consisting of 
seven persons and the trial shall 
be in accordance with the provi
sions laid down m the Code of 
Criminal Procedure for session 
trial” (418)

(2) Page Sc

atter line 13 add—
» Notwithstanding anything in 

the Code of Criminal Procedure 
1898 or any other law for the tune 
being in force, the Police shall 
submit charge sheet to the Court 
of Sessions within fifteen days 
from the date of arrest of the 
accused failing which the accused 
shall be discharged” (419)

(3) Page 3,— 

after line 13 add—

“9 Notwithstanding anything 
contained in the Code of Criminal 
procedure 1898 the Police shall 
supply to the accused the state
ments of all the witnesses exa
mined during investigation and 
also copies of the documents up
on which the Police wants to rely 
during trial at least three days 
before the commencement of the 
trial” (420)

(4) Page 8.— 

after line 13 add—
"9 Notwithstanding anything 

contained in the Code of Criminal 
Procedure 1898. or any other law 
for the time being in force the 
Police shall after the arrest at the 
accused, release him on ball on 
personal recognisance** (421).

(8) PageS,— 
after line 13 add—

"8 Notwithstanding anything 
contained in India Evidence Act, 
1872 or any other law for the 
tune being in force or irrespective 
of any defence taken up by the 
accused, the onus in each case 
shall be on the prosecution and 
shall never shift to the accused” 
(422)

Clause 1- ( Short title, extent and 
duration)

Shrimatl Parvathi Krhhnan: I beg
to move*

Page 1, lines 3 and 4,—

for “the Essential Services Main
tenance Act, 1957 ” substitute—

"the Abolition of the Right to 
strike work Act, 1957" (109)
Shri Sadhan Gnpta: I beg to move:
Page 1, lines 3 and 4,—

for “the Essential Services 
Maintenance Act, 1957” substi
tute—

“the Suppression of Right to 
Strike Act, 1957” (108)

Shri K. K. Warior: 1 beg to move: 
Page l,—

for lines 3 and 4, substitute—

"1 (1) This Act may be called 
the Supperssion of Right to Strike 
Act, 1957” (483)

Shri B C KamMe: I beg to move:

Page 1, lines 3 and 4,—

for “Essential Services Mainte
nance Act,” substitute—“Public
order, morality and general public 
interest" (181)

Shri Hem Baraa: I beg to move: 
Page 1, lines 3 and 4,— 

for “the Essential Services Main
tenance Act, 1957 ” substitute— 

“the Denial of Democratic Rights 
to Workers Act, 1957" (182)
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Shri V. P. Ntjru: t  bag to swv«:

Page 1, line 3,—
after "Services” intert “ (Break

ing at Strikes)" (SO)

Shri Sadhan Gupta: I beg to move: 

Page 1,—
for line* 5 and 6 substitute—

“ (2) It shall extend to such 
parts of India as may be specified 
by Notification in the Official 
Gazette published with the pre
vious approval of both Houses of 
Parliament" (374)

Shri K. K. Warior: I beg to move: 

PM® I f -
for lines 5 and 6. substitute—

“ (2) It extends to regions per
mitted by a due resolution of both 
Houses of Parliament.” (464)

Pandit Thakur Das Bhargava: I beg
to move:

Page 1, lines 5 and 6.—

omit “except the State of Jammu 
and Kashmir” (423)

Shri Natuhir Bharncha: I beg to
move.

Page 1,—
after lme 6, insert —

“ (2A) The provisions of this 
Act shall come into force only 
after a Proclamation of Emer
gency has been issued by the Pre
sident” ( 1)

Shri B. C. Kamble: I beg to move:

Page I —

after line 6 add—

“ (2A) This Act shall come into 
force on the day specified and pub
lished in the Official Gazette at 
least fifteen clear days earlier 
than the said date, after having

duly obtained thereto «d cw - 
rence of the House of the Council 
of States and the assent at the Pre
sident" (183)

Stall Sadhan Gupta: I beg to nova:

Pag* 1,—
after line 6 add—

M(2A) It shall come into force 
on such day as the Central Gov
ernment may with the previous 
approval of both Houses of Par
liament specify in this behalf by 
Notification in the Official 
Gazette” (375)

Shri K. K. Warier: I beg to move: 

Page 1,—

for lines 7 to 9, substitute—

"(3) It shall cease to have effect 
as soon as the Posts and Tele
graphs employees strike is sup
pressed" (465)

Shri Sadhan Gnpta: I beg to move: 

Page 1, lines 7 and 8,—

for uthe 31st day of December. 
1958” substitute—

"the 15th day of August, 1957”
(111)
Shrimati Parvath! Krishnan: I beg

to move:

Page 1. lines 7 and 8,—

for “the 31st day of December, 
1958” substiute—

"the 15th day of August, 1957"
( 11 2 )

Shri Jadhav: I beg to move:

Page 1, lines 7 and 8,—

for “Slst day of Decanter. UMT 
substitute-
nth August, 1967” (IIS )
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BM flm y : X bag to move:

Pag* 1, lines 7 and 8,— ,

for "Slst day of December, 
1918” substitute—

“8th day of August, 1957" (114)

Shri Sorendraaath Dwivedy: I beg
lo move:

Page 1, lines 7 and 8,—

for "Slat day of December, 
1998” substitute—

"Slat day of August, 1957” (184)

8tarlmati Da PaldModhurt: I beg to 
move:

Page 1, lines 7 and 8,—
far "31st day of December, 

1958” substitute—

"15th day of August, 1961” (424)

Shri V. P. Nayar: I beg to move*

Page 1, line 7,—
for "December” substitute 

"August” (28)

Shri Nanahlr Bharucha: X beg to 
move:

Page 1, line 8,—

for "1958” substitute "1957” (2)

Shri Sadhan Gupta: I beg to move:

Page 1, lines 8 and 9,—
omit "save as respecta 'things 

done or omitted to be done before 
that date” (116)

Shri Sadhan Gupta: I beg to move:

Page 1.—

for the Enacting Formula subs
titute—

"Whereas various sections of 
Central Government employees 
have served notices of their inten
tion to go on strike with a view to 
secure higher emoluments, better

condition of service and bettar 
standard of living;

And whereas other sections of 
employees may go on strike for the 
same purpose;

And whereas the Central Govern
ment does not consider it possible to 
redress their grievances without im
position of heavy taxation on the sur
plus wealth of ex-rulers, big landlords 
and big capitalists. Indian as well as 
Foreign;

And whereas the Central Govern
ment considers it undemocratic and 
unjust to burden the said ex-rulers, 
big landlords, and big capitalists with 
taxes as heavy as those imposed on the 
common people;

And whereas in these circumstances 
it is necessary and expedient vigour- 
ously to suppress the right to strike 
in the interest of the security of the 
wealth and profits of the said «x- 
rulers, big landlords and big capita
lists:

Be it enacted by Parliament in the 
Eighth Year of our Republic as fol
lows:—” (373)

Long Title'

Shrfmati Parvathi Krfahan: I beg
to move:

Page 1,—

for the Long Title, substitute—

"A Bill to provide for the aboli
tion of the right to strike work 
and for other ancillary measures." 
(107)

Shri Sadhaa Gupta: I beg to move:
t

Page 1 ,-

for the Long Title, substitute—

"A Bill to suppress the rigM 
to strike and to make ancillary 
provisions therefor.” (106)
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Start K. K. Warier: X beg to w>vr. 
Page 1,—

For the Long Title substitute—
“A  Bill to take away the right 

of strike in essential services and 
others and suppress any such 
strike taking place." (462)
Shri B. G. Kaable: I beg to now:
Page 1,—

In the Long Title for “certain 
essential services and the normal 
life of the community.” substi
tute "Public order, mortality and 
general public interest of the 
community.” (180)

Shri V. P. Nayar: I beg to move: 

Page 1,—
In the Long Title,—

for "and the normal life of the 
community” substitute “and for 
the breaking of strikes” (18)

Mr. Deputy-Speaker: All these 
amendments are before the House. I 
will now call Shri S. Ghose. He does 
not want to speak? Shri Parulekar.

Shri Parulekar: Mr. Deputy-Spea- 
ker, 1 propose to deal with one as
pect___

Shri S. Ghoee (Burdwan): I am 
sorry Sir. I could not follow.

Mr. Deputy-Speaker: I have got 
this chit now from the hon. Member. 
Again and again I have been calling 
him. He did not stand up. Now, Shri 
Parulekar will proceed.

Shri Parulekar: Mr. Deputy-Speak
er, I propose to deal with only one 
aspect of the penal provisions whicn 
are contained in this Bill. These 
penal provisions provide that persons 
are liable to be punished under 
clauses 4, 5 and 6 for actions which 
were perfectly legal when they acted, 
but which become illegal after the 
order is issued. These provisions 
have to be read along with provi
sions contained in clause S. X refer to 
sub-clause 4 (b) of clause S in which

an illegal *tdk* baa been dtfM d.lt 
says,

"any strike declared at com
menced. whether before or after 
the issue of the Order, by p w * *  
employed in any such service 
shall be illegal."

A strike which was perfectly legal 
becomes illegal after the order is 
issued. It is in this context, i »  this 
relation that the penal provisions 
have to be construed.

Yesterday, when it was suggested 
that these provisions are ultra vires 
because they are not in consonance 
with the provisions of the Constitu
tion, the L a w  Minister contended that 
they are not so. 1 leave that ajjastion 
to be decided by the Supreme Court 
Here, we have to read these provi
sions together. It becomes perfectly 
clear that actions which were legal 
when people acted become illegal 
after the order is issued and they are 
liable to be punished for such actions.
I will give a few instances by way of 
illustration.

Suppose I am in sympathy with the 
demands of the workers who want 
to go on strike. I contribute some 
funds thinking that their strike is 
justified. I do not know, and I can
not know what is passing in the mind 
of the Home Minister. It is impossi
ble for me to know, and judge be
forehand that the Home Minister is 
likely to declare that strike illegal For 
having contributed to the funds and 
having advised the workers to go on 
strike, not knowing that it is likely 
to be declared illegal, I am liable to 
to be punished after the order 
is issued under clauses 8 and 8. 
These are the dear implications 
of the legislation before you. If 
you read clauses 4, 5 and 6, not in 
an isolated manner and out of con
text, but along with sub-clause 4 (b) 
of clause S, it will be perfectly clear 
that actions which were absolutely 
legal when people acted become Ille
gal and therefore they are likely to 
be punished under these penal provi
sions in clauses 4, 8 and 8. This is
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an extraordinary piece of legislation 
Zt was contended that it would have 
retrospective effect The hon Law 
Minister has disputed that contention

But I have no doubts on the point 
If you read these penal clause* along 
with sub-clause (4) (b) of clause 3 
it will be dear that people's actions 
which were perfectly legal become 
illegal after the order is issued and 
they are liable to be punished under 
clauses 4, 5 and 6 That is the point on 
which I wanted to make 1 do not 
want to take more time of the 
House

Shri 8. Ghose: Clauses 4 and 5 re
quire clarification I shall give a con* 
crete case An employee remains 
absent in circumstances beyond his 
control on the date of the strike or 
the illness of an employee coincides 
with the date of the stnke Will it be 
taken that he commences the stnke 
or remains or otherwise takes part in 
a strike’  Where is the demarcating 
line1 That is why I have suggested 
that any abstention from work not 
without reasonable or probable cause 
might not be taken as commencing or 
remaining or taking part in a stnke 
That requires clarification

The Minister of Law (Shri A. K 
Sen): I am not able to follow

Mr. Depnty-Speaker: The Law
Minister has not followed the argu
ment The hon Member will repeat 
it

Shri 8. Ghose: My argument is this 
An employee remains absent on the 
date of the commencement of the 
strike in circumstances beyond his 
control. Or an employee falls ill and 
the illness coincides with the com
mencement of the strike Will it be 
taken that he has commenced a stnke 
or taken part in the strike or remain
ed in the strike? Where is the de
marcating line?

Secondly, clause 5 says, ‘any person 
who instigates or incites other per
son*. . * Any person can be roped in 

Supposing a boy goes on strike.

lie is an employee. His father says, 
well, he must go on stnke. Will it 
be taken as instigation or incitement? 
The father of the boy expressed sym
pathy He was fighting for his bread 
afid the father said, you go on strike. 
Shall it be taken as instigation, In the 
absence of any over tact if any person 
requests anybody to join the stnke 
will it be taken as mcitement or ins
tigation7 There is no saving clause 
By these words instigating and mcite
ment, the police can rope in the whole 
world

It is for this reason that I have given 
two amendments as follows

“Any abstention from work not 
without reasonable and probable 
cause and m absence of any overt 
act, it shall not be treated as com
mencing or remaining or other
wise taking part in a stnke ”

“Any expression of sympathy 
with a strike or any request to 
join a stnke shall not be consider
ed “as instigating or inciting other 
persons to take part, or otherwise 
acting m furtherance of a stnke”

These clauses require clarification 
Otherwise, the whole world may be 
roped in by these two <^uses

Pandit G. B. Pant: So far as I have 
been able to follow, the remarks of 
the Members opposite, three 
Pomts have been set forth The first 
one relates to the use of the word 
Instigation or incitement in clause 5 
Both these words are well known to 
the Members who either appear in the 
law courts or take interest in statutes 
and legislation that pass through this 
House or in other Houses These 
words that we have used in this 
clause are exactly identical with the 
words that are used in the Industrial 
Disputes Act Section 27 of the Act 
says.

“Any person who instigates or 
incites others to take part m, or 
otherwise acts in furtherance of a 
strike or lock-out which is m»gfil 
under this Act shall be punish, 
able. .. * and so an.
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{Pandit O. B. Pu t]
Word for word this Hfmsr 

with the language of section 27. Simi
larly, about the other clause too, 
clause 6, we have a corresponding 
clause in section 28 of the Industrial 
Disputes Act which runs thus:

“Any person who knowingly ex
pends or applies any money in 
direct furtherance or support of 
any illegal strike or lock-out «H«n 
be punishable with imprison
ment--- ” and so on.
This, I think will allay any misgi

vings that hon. Members may have 
•s to the exact import or implications 
of these words. These sections have 
been in force for a pretty long time 
and no difficulty has, so far as X am 
aware, arisen in the matter *of their 
interpretation. So, there need be no 
particular difficulty because of the re
petition of the same language here
after, in clauses 4 and 5.

Then it was said that the clauses 
may be interpreted so as to rope in 
people who had started the strike or 
were in it when the strike was not 
illegal. Again I would refer to the 
language of the sections which I have 
read out from the Industrial Disputes 
Act. There, too the strike is not 
ipso facto invalid. It becomes invalid 
under certain circumstances. But if 
one will closely examine the 1»T»gn»g» 
of clause 4 or 5 or clause 6, one will 
And it evident that only those who 
remain in the strike or take part in it 
after it has been declared illegal may 
come within the mischief of 
clauses.
l iB  hrs.

[Mr. Speaker in the Chair.] 
Persons who start a strike before 

any notification is issued declaring the 
strike unlawful will certainly not 
suffer became the strike was not then 
unlawful, and would not in any way 
be affected by this clause or other 
clauses of this Bill. So, there need 
not be any apprehensions on that 
account. The words are: “takes part 
in a strike which is illegal under this 
Act”. A strike which is not illegal 
«nder this Act is not in any way

affected by the provisions of this Ant 
I think that is plain enough, and does 
not call for any elaborate argument.

Then it was said that a person who 
happens to be late or who is prevent
ed by illness or otherwise tram at
tending to his work may suffer, al
though he has no desire to join the 
strike. I think that is a fantastic sort 
of idea. Nobody ever likes to punish 
people who had not joined a strike. 
In fact, the effort is to persuade the 
strikers invariably to come back to 
work and not to drivi them away 
into the fold of the strikers. So, such 
a contingency is not in any way pos
sible. If hon. Members will refer to 
the definition of the word “strike", 
they will be satisfied that such indivi
dual cases cannot possibly be brought 
within the definition of a strike 
and would not make any person so be
having a striker. The definition says: 
“strike” means the cessation of work 
by a body of persons employed in any 
essential service acting in combination 
or a concerted refusal or refusal under 
a common understanding of any num
ber of persons--- ” The essence of a
strike lies in the concerted refusal of 
a number of persons in consequence 
of a common understanding. That is 
the essence of a strike. If there is no 
such understanding or if a person is 
not a party to it or if a person does 
not follow the directions or the re
solutions of any such body, then he 
can certainly not be punished if he 
is prevented from joining the work 
on account of his illness or other una
voidable cause. So, I submit that 
these clauses are not open to objec
tion. v

Shri Narayanakutty Meaen
(Mukandapuram): On a point of cla
rification. The hon. Home 
just now said that it is too fantastic 
to believe in retrospective effect for 
the penal provisions under this Bill. 
He read out clause 8, but In sub
clause (4) (b) of the same clause it is 
said:

“any strike declared or com
menced, whether before or after

the issue of the Order, by persons
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employed in any such service shall
1m illegal,”

So, even before the issue of that 
order, the. strike ,1a illegal, and clauae 
4 prescribes the penalty for illegal 
strikes. So, it is too fantastic to sug
gest that retrospective provisions are 
not there. I would like to know whe
ther the Home Minister gives us an 
assurance that no penal provisions 
are intended under clause 4.

Pandit G. B. Pant: It only means 
that even if a strike at its commence
ment is not illegal, if a notification is 
issued under this Bill, which I hope 
will soon assume the garb of an Act, 
then the strike will become illegal 
from the time such a declaration is 
made. Up to that time the strike is 
not illegal, and persons who have 
taken part in it cannot be punished for 
having taken part in an illegal strike 
because the strike was not illegal till 
then

Mr. Speaker: Let us finish the 
whole thing Clause 7 Does any hon.

Division No. 11]
A n th o n y, Shri Frank 
A w iitb i Shri
Baneriae, Shri Pnm ith in a th  
■ m o w , Shri 
Beck, Shri Ignace 
Bharucha, Shri Nauahir 
Chakravartty, Sltr matl Renu 
Chandm tuni K il o , Shri 
Danse, Shri S A .
Duaratha D i b , Shn 
Daagupta, Shri B .
Drohar, Shri 
Bliia, Shri M  
Gaikwad, Shri B  K .
Gboaa, Shri Bknal 
O h o w , Shri 8 .

Maintenance Bill 7364
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Member want to say anything? Clauae
8 I will put the amendments 
Amendment* to clause 2. What 
are the amendments which Z need 
put to the House? Any one amend
ment that was suggested?

Shri T. B. Vlttal lao: Amendment" 
32 we press for a division. The rest 
may be put to vote normally.

Shri Nath Pal: We will be pressing 
198.

Mr. Speaker: Is it 32 or 198 or both?
Shri Nath Pal: Both.

Mr. Speaker: Both together or se
parately?

Shri Nath Pal: Separately

Mr. Speaker: I shall first put amend
ment No 32

The question is:
Page 1,—
Omit lines 26 to 31
The Lok Sabha divided’ Ayes SO; 

Noes 225

[16-6B hrs.
M o m ,  Shri 
M u k trjtt , Shri H .  N  
MulUck, Shti B  C  
Nayar, S h r lV  P.
Parulekar, Shri 
P a m th i Kriaoaa, Shrimati 
PUlai, Shri Anthony 
Prodhan, S h 'i B . C  
*R aJu, S h tiV .
R a o , Shri T .  B  VitSal 
Satyabhama D a v i, Shtfaaati 
Siash.ShH L .  Achsw 
Sortn, Shri

AYES
Oodtora, Shri S C  
Gopahm Shri A  K  
Goray, Shri 
Gupta, Shri Sadhan 
Iyer, Shri Banraza 
Jadhav, Shri 
Kamhie, Shri B  C  
Kar, Shri Prabhat 
K o d iy in , Shri 
Kumaran, Shri 
Kunhao Shri 
Mahanty. Shri 
M aihi, Shri R .  C .
M a ta n l, Sh n  M  .
M a'cra, shri
M alta, Shri ™
M aaon, Shri Narayanankutty p a rlo r, Shri

NOBS

Abdul Lataaf, Shri 
Achar, Shri 
Aehtnt R a n , L d a  
Asarwal, Shri 
A |tl Singh, Shri 
A lra .S h r  | o N U a  
Aahaiam , Shri SuM tah 
Anmnghaga, Shri X .  S .

Atchamamba. D r, 
Badan Singh, C h  
Bahadur Singh, Shri 
BaUiwal, Shri 
Balakxishnaa. Shri 
Banerii, Shti P . B . 
Banerii, Shri O r .  X .  
Bangrtii Thakur, Shri

Barman, Shri 
Barupal, & u i P  L .  
Baaappa, Shri 
Bhasat, S h 'i B . R . 
Bhakt Darahan, Shri 
Bhaisara, ftn d lt  M .  B .

•Shri V. Raju was not present in the House. The vote came to be 
recorded *by mistake.
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Mm,8M 
■htgHMMt, 8M 
I M I S v t e ,  Shri 
Bedari.Sh-l 
B irM S lo g h .S h ri 
Bom, Sb>i P . C . 
B n h m fo fc tth .C h . 
Batafawar Ptaead, Stel 
Chanda, S & 'iA a U K . 
C hatnm dt, t W  
Chavda, Shri
Chantat, Sh i R. KMuMdHB
C h a d  X»al, Shri 
Daljit Singh, Shri 
Datnani, Shri 
D tu p p t , Shri 
Dae, S h r iK  K .
D m ,  Shri M . M .
D m ,  Shri Ramdhini 
D m ,  Shri Shnc Narayan 
D t u t .  Shri 
Defc, S h r iM  M .
DeaaL Shri Morarii 
DedwM kh, S h r iK  O . 
Daahmukh, D r . P . S. 
DhamaBacam, Shri 
Dube, Shri Mulchand 
Dubllah, Shri 
BaCharan, Shri 
EU yip ttu m d , Shri 
Gaakwad, Shri FitcrinShno 
(hMftfQ.SU 
Gandhi, Shri Fana 
Qtndhi, Shri M M .
Gautam. Shri C . D  
Goondtr, Shri K .  P. 
G o iM D m , Seth 
HaiaAwrfc, Shri 
Harraal, Shri A m u  
H a & i, Shri 
Hanrika, Shri J  N ,
Hcda. Shri 
Hem Ral, Shri 
Hufctfw Singh, Sirdar 
Jain, Shn A .  P .
Jain, Shri M .C .
Jangde, Shri 
Jafeu6handna, Shri 
Jsgandra Singh, Sardar 
JoaW, Shri A .  C .
JfiXithi, Pandit JJ>.
Kalika Singh, Shri 
K e a h ie ,D r.
Kanalaaabai, Shri 
S ( M « I > I S W  
Karmarkar, Shri 
Xatfw a l.Shri 
1 U » I ,  Shri P . N .  
lU a h c n .S h ri 
Kaefcer, D r.
• ’hadtorala, Shri

K han, Shri O m a n  M l 
Khan, Shn Sadath Ali 
Khan, Shri Sbahnawai 
Khedkar, D r . C  B.
Khunil, Shri 
Kottukapilly, Shri 
Krutuuiah, Shri 
Kriihnamachm, Shri T .  T  
Laehhi Sam , Shri 
Lahiri, Shri 
L a i ,S h r iK  S 
MaSda Ahmed, Shrimati 
MaHthla, Sat dir 
M a M .S h r iN  B  
Malliah, Shri V  S 
Maiaviye, Pindit Gortad 
M a la g a ,S h r iK  D  
M aine, S h r iK  B 
M a M y a .S h ilM e tiM  
Manaen, Shri 
Mandat, Shri J 
M andal.Dr Taahupati 
Maniyangadan, Shn 
Maturiya D in , Shn 
Mathur, Shn H u ilh  Chandra 
Mehta, Shr B  C  
Mehta, Shn J R  
M c Q W e .D  
Menon, Shri K n l n t  
Miahri, Shn B D  
Miahra, S h n L  N  
Muhra, Shn M  P .
M u ra , Shn R  D  
Miara, Shri R  R  
Mohideen, Shn Gulam 
Morarka, Shn 
Murthy, S h n B  S 
Muthukrlabnan, Shn 
Nadar, Shn P  T  
Naidu, Shri Govindaraiab* 
N a if. Shn C  K  
M alt, Shn KultlknthnaO 
N a n d i, Shti 
Neniappa, Shn 
Nereyanaaamy. Shn R  
Neakar S h n P  S 
Nathavanl, Shn 
Nayak, Shn Mohan 
Nayar, D r  Suahila 
Nehru, Shn J i  vaharia) 
Nehru, Shnmati Uma 
O ra , Shn 
Fidam D ev, Shri 
Pahadia. Shn 
Palchoudhuri, Shnmati Oa 
h m a l ,S h n Y  &
Fatal, Shnmati Manlhaa 
Pa u l, Shri N  N  
Petal, Shri Raleehwar 
Praiad, Shri Mahadeo

Radheaahan Singh, Shri 
Rtdha Raman, Shri 
Raghublr Sahel, Shri 
Raghuratnalih, Shri 
Rat Bahadur, S h ri'  
R amakriahnin,  Shri 
Raman, ShriPituhhl 
Renun and Shaitrl, S*riml 
Raaananda T b th a , SwatM 
Runaewami, Shri S V  
Ramuwamy, Shri K .  S. 
Ramcahwar Raa, Shri 
Ram Kriahan, Shr 
Rampure, Shri M .
Ram Saraa, Shri 
Ram  Subhag Singh, D r  
Raite, Shri 
Ranga, Shn 
Rangarao Shn 
Rao, Shri B M  
Rao, Shn Raiagopala 
Rao, Shri R  J  
Raut ShnBhola 
Ray, Shrimati Retnika 
Roddy Shn Bali 
Reddy, Shn K  C  
Reddy, Shn Ramaknehna 
R a y , Shn Bithwaneth 
Sahodrahai, Shrimati 
Sahu Shri Bhagabat 
Sahu ShnRttnedm ai 
Sa<am Shn Abdul 
Samanta Shn S C .
Sanganna Shn 
Sankarapondian Shri 
S«rh«di 5hri A  S 
Satyanarayana, Shri 
Scindta Shrmuti Vlaya Ra|e 
Selku Shri 
Sen Shn A  K  
Shah Shnmati Jayabeh 
Shah, Shri Manubhal 
Shankaraiya Shri 
Shatma S h n D  C 
Sharma, Pandit K  C  
Shaatn Shn H  
Shaatri Shri La i Bahadur 
Shtvananioppa, Son 
Siddiah, Shri 
Smgh, Shn Bahtina*
S in gh ,S h nD  P 
Singh, Shri M  N .
Singh, Shri T  N  
Sinha. Shri B V 
SHiha, Shri K .  P .
SMha, Shri Sa>yen4r * N « a » i »  
Sinha, Shri Satya Ne*eyao 
Snatak, Shri Nardeo 
Subhmyaa D r  P. 
Subnmanyas. Shri T.
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M m , SMatatl Makmeu 
Snout Pruad, Shri 
Sander 1* 1, Shri 
Surya PraMd, Shri 
Tahk, Shri Mohammed 
Ifcwari, 8hri Dwarikattath 
TWmwilih, Shri

Thaaw, Shri A. M. ttatao Singh, Shsi
Thrari, Shri Btbu L d  Upadhyaye, Shri SMre D«M
Tlwiri, Shri R. S Vania, Slni B B
Tlwary,Pandit D N. Vithwanatht a d . S U
Tuli Run, Shri Vjw, Shri R. C.
Tyabii, Shri V nt, Shri Radhabl
Ulfce, Shri WDaon, Shri I. N.

The motion toot negatived
Mr. Speaker: I shall sow

amendment No 195 to vote.

The question is:
Page' 2, line 5,—

add at the end—

put uand this definition will not
apply to 'strikes’ which are start
ed after giving due notice to the 
authorities concerned”

The Lok Sabha divided 
Noes• 288

Ayes 56;

Division No. 12]
Anthony, Shri Prank 
Awaithi, Shri
Banerfc , Shri Wamathanathe 
Banarjee, Shri S M  
Burow, Shri 
Barua, Shri Hem 
Bharocha, Shri Niuthir 
Chakravartty, Shrimati Renu 
Chandramani K ilo , Shri 
Dingc, Shri S A  
Daaarmtha Deb, Shri 
Daagupta, Shri B 
Drohar, Shri 
BIih , ShriM 
Gaikwad, Shri B K  
Ghonl, Shri 
Ghota, Shri Bimal 
Ghoac, Shri S 
Godaora, Shn S C

AYES
Gopalan, Shn A. K  
Qoriy, Shn 
Gupta Shri Sadhan 
Iyer, Shri Eaawara 
Jadhav Shn 
Kamble Shn B C 
Kar Shn Prabhat 
Kodiyan, Shn 
Kumar an, Shn 
Kumbhar Shn 
Kunhan, Shn 
Mahanty, Shn 
Maiht, Shri R C 
Mauni Shi M  R 
Miter a, Shn 
Matin, Shn
Menon Shri Nanyaaankutty 
Mohan Swarup, Shri 
More, Shn

NOES

[15*07 his.

Muketfee, Shri H  N  
Muliick, Shn B C.
Nayar, Shri V  P 
Parulikar, Shri 
Parvathi Kriahnan, Shrimati 
Pwfl, Shn Nana 
PUlai, Shri Anthony 
Prodhan, Shri B C 
Rai, Shri Khuthwaqt 
•R a foShnV  
Ram Oanb, Shn 
Rao, Shn T  B Vfttal 
Singh, Shn L  Acfaa* 
Soteo, Shn 
Sugaqdhi, Shri 
Taagamani, Shri 
Verma, Shn Rami 
Wanor, Shri

Abdul Lateef, Shn 
Aehar, Shri 
Achint Ram, Lab 
Asarwal, Shri 
Ajit Singh, Shn 
Alva, Shri Joadum 
Ambalam, Shn Subbiah 
Anunugham, Shn R  S 
Atahamamba, Dr 
Badao Singh, Ch 
Bagdi, Shri 
Bahadur Singh, Shn 
Bakiiwal, Shri 
Balakriahnan, Shri 
Bmtrtf, Shri P  B 
Banerji, Dr R.
BangahiThakur, Shri 
Bataan. Shri

•Shri V Haju was not
recorded by mistake

Barupai, Shn P  L.
Baaappa, Shn 
Bhagat, Shri B R  
Bhakt Darahan, Shn 
Bhargava. Pandit M  B 
Bhargava, Pandit Thakur Daa 
Bhatkar, Shn 
Bhogii Bhai, Shri 
Bholi Sardar, Shri 
Bidari, Shn 
Birbal Singh, Shn 
Boac, Shn P C 
Brahm Perkaah, Ch 
Braieahwar Praiad, Shri 
Chanda, Shri Anfl K  
Chaturvedi, Shn 
Chavda, Shri
Chettiar, Shri R  Ramaaathan

present in the House.

Chuni Lai, Shri 
Daljit Siogh. Shri 
Daaappa, Shri 
Daa, Shri K .X .
Daa, Shn M  M.
Dai, Shn Ramdhini 
Dai, Shn Shna Nanytn 
Datar, Shri 
Deb, Shri N  M  
Deaai, Shn Moral#
DeahmulSh, Shri K  O 
Deahmukh, Dr P S 
Dube, Shri Mulchand 
Dubhth, Shn 
Bachanm, Shri I  
Blayaperumal, Shri
Oaafcw vl, Shn Pataringhita 
Gaaapathy, Shn

The vote came to be
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Gandhi. Shri Ana 
Omdbi. Shri M.M.
QM M , Shri C D . 
dMate,IUS.r. 
OmWDm, Salli•«■ a _.«. mm 1a^Bnrl) aBR
Hw HMAmb 
HatU, Shri 
Hmrikm, Shri J. N.
Heda, Shri 
HemRai, Shri 
Hakam S h th S ad it 
lain. Shri A. P. 
Jata,SMM.C.
Jaagde,Shri 
Jhudundna, Shri 
Jngandn  Singh. Sardar 
JoaM. Shri A. C 
JoaM, Shri Lfladhar 
J yotiahl. Pandit J. P.
Kak, Shrimati A.
Kalika Sta*h, Shri 
Kamble.Dr.
Kanakaaabei,Sbri 
Kastmgo, Shri 
Karmarkar, Shri 
Kadhral, Shri 
Kqtri. Shri P.M.
Kathara, Shri Keakar, Dr.
Khadiwala, Shri 
Khan, Shri Otman All 
Khan, Shri Sadaih Ali 
Khan, Shri Shahaawax 
Khadkar, Dr. Q. B.
Khimil, Shri 
*IottakapaIly, Shri 
Ktirimiah, Shri 
KjUtfunuduri, Shri T. T. 
Kriahnappa, Shri M. V. 
Larhhi Ram, Shri 
LAM, Shri 
Lai, Shri R. S.
Maflda Ahmad, Shrlmatl 
MaV&la, Satdar Mam, Shri N. B.
MalUah. Shri U. S.
MaUrfya, Pandit Gorind 
Maiariya.ShriK. D.
MaMa, Shri K. B.
MaMya, Shri MotBal Manaen, Shri 
Mendal, Shri J.
Maadal, Dr. Ptahapeti 
Maoijranaadan. Shri 
Mathnr, Sol Harith Chandra 
Mehta, Shri B. O. 
McfcU.ShriJ.lt. 
M dW i.Pt.

MMm,ShrlL.M.
MMm, SkriM. P.
Mian, Shri H.D.
Mian, Shri R.R. 
MoMdaan, Shri Onlaff 
Monrfca, Shri 
Mui dor, Shri & S.
Muaallr, Gbni O. S. 
Muthukriahnan, Shri 
Nadar, Shri P. T.Naldu, Shri Qo*indanM» 
Nalr, Shri C. IC.
Nair, Shri Kuttfltriahnan 
Nandi, Shri 
Nanjappa, Shri 
Narayanaaaray, Shri R- 
Naahar, Shri P. S. 
Nathawd, Shri 
Nayak. Shri Mohan 
Marat, Dr. Suridla 
Nehru, Shri Jawahariai 
Nahni, Shrimati Uma 
Osa, Shri 
Pa dans Der, Shri 
Pahadla. Shxl 
Palcboudhuri, Shrlmatl 11a 
PannaLal, Shri Parmar, Shri Y. S.
Patel, Shrimati Maniben 
Pud, Shri N. N.
Pital, Shri Riieahwar 
patn. Shri S. K. 
Ptabhakar, Shri Maval 
Praaad, Shn Mahadao 
Radhamohan Singh, Shri 
Radha Raman, Shri 
Raghubir Sahai, Shri 
Bt|hunmiU. Shri 
Rai Bahadur. Shri 
Ramakriahnan, Shri 
Raman. Shri Wtabhi 
Ramaaand Shaatri, Swaml Ramananda TIrtha, Swaml 
Ramafwami, Shri S. V. 
Ramaawamy, Shri K. S. 
Ramevhwar Rao, Shri 
Ram Kriahao, Shri 
Rampurc, Shri M.
Ram Sana, Sbri 
Ram Subhag Singh, Dr. 
Rana, Shri 
Rana, Shri 
Raagarao. Shri 
Rao, Shri B. M.
Rao, Shri Ralaaopala 
Rao, Shri R. J.
Raut, Shri Bbola 
Ray, Shrimati Romka 
Reddy, Shri B»<>

Roddy, Shri K. C.
Raddy, Shri RamakMlfea 
Bor. Sbri Bbhwaaa*Sadha Ram, Shri 
Sahodribai, Shrimat 
Saha, Shri Bbagabat Sahtt, Shri Ramtahwar 
Sdam, Shri Abdul 
SaaadU, Shri S. C.
Sanganna, Shri 
Sankanpandha. Shri 
Sarhadl.ShriX.S.
Satyabhama Devi, ftH M i 
Satyananyana. Shri SeindJa. Shrimati Vijaya Raft 
Seiko, shri 
Sen, Shri A. X. '
Shah Shrimati Jayabca 
Shah, Shri Manubhal 
Shankaraiya, Shri 
Sharma, Shri, D. &
Shanna, Pandit K. C. Shaitri, Shri H.
Shaatri, Shri Lai a ih ^ n  
Shhrananjappa, Shri 
Slddiah, Shri 
Singh, Shri Baba Nath 
Singh. Shri D. P.
Singh, Shri M.N.
Singh, Shri T.N.
Sinba, Shri B. P.
Slnha, Shri K. P.
Sinha, Shri Satandra Narayan 
Sinha, Shri'Satya Narayan 
Snatak, Shri Nardao 
Subbarayan. Dr. P. 
Subnmanyam, Shri T.
Sultan, Shrimati Mafenoona 
Sumat Praaad, Shn 
Sundar Lai, Shri 
Surya Praaad, Shri 
Swaran Singh, Sardar 
Sahir, Shri Mohammed 
Tewari, Shri Dwarikanath 
Thimmaiah, Shri 
Thomaa, Shri A. M.
Tiwari, Shri Babu Lai 
Thrari, ShrlR. S.
Tiwary, PandU D. N.
Tula Ram, Shri 
Tyabii. Shri 
Uike, Shri 
Umrao Singh, Shri 
Upadhyaya, Sbri Shirt Datt 
Varma. ShriB. B. 
Vkhwanath Praaad, Shri 
Vyaa, Shri R. &
Vyaa, Shri Radhalal 
WibHi.ShrlJ.N.

The motion was negatived.
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Mr. Speaker: I shell now put 
ell the other amendments to clause 2 
to vote.

Amendment Nos. 185, 8, 85, 26, 
186, 27, 120, 121, 122, 128, 879. 880.
381, 124,. 882, 888, *84. 885. 386. 125.
126, 127, 128, 129, 130, 131, 132, 183,
184, 135, 186, 137, 188, 189, 186, 425,
190, 191, 33, 193, 34, 388, 389, 143, 306, 
194, 35, 197, 196, 809, 310, 392, 391, 
393, 198, 428, 495, 496, 199, 37, 200,

150, 201, 202, 497 were put end 
negatived.

Mr. Speaker: I, shall now put 
clause 2 to vote.

The question is:

“That Clause 2 stand part of 
the Bill"

The Lok Sabha divided. Aye* 
232; Noes: 57.

Tur**

Division No. 12] T ~
Abdul Lataef. Shri 
Achar, Shri
Xchint Rim, i W * '
Agarwal, Shri 
Aik Singh, Shri 
AHi, Shri Joachim 
Ambalun, Shri SubMah 
Arnmugham, Shri R. S. 
Atdumamba, Dr,
Ayyakmnu, Shri 
Badan Singh, Ch.
Bafdi, Shri 
Bahadur, Singh, Shri 
BaUiwal. Shri 
Balakriahnan, Shri 
Babnfld, Shri
Banerfaa, Shri Praraathanath 
Banerfi, Dr. R.
Barman, Shri 
Baruptl Shri P. L.
Baaappa, Shri 
Bhipt, Shri B. R.
Bhakt Darthan, Shri 
bhargava, Pandit M. B. 
Bhargava, Pandit Thakur Daa 
Bhatku. Shri 
Bholi Sardaf, Shri 
Bidari, Shri 
Biibal Singh, Shri 
Boac. Shri P. C.
Brahm Pnfcaah, Ch. Brmjeahwar Praiad, Shri 
Chanda, Shri Anil K. 
Chatunwdi, ShriChavda, 8hri
Chettiar, Shri R. Ramaaathaa Chani Lai, Shri 
Talfh Singh, Shri 
Daiappa, Shri 

• Daa, Shri K.K. 
Daa,ShriM.M.
Da*, ShriRaaadhaai 
Dai, Shri Shrea Narayan

AYES

Datar, Shri 
Deb, Shri N.M.
Deui, Shri Morarfi 
Deehmokh. Shri K. O. 
Daahmtikfc, Dr. P. S. 
Drohar. Shri 
Dube, Shri Mulchand 
DoMMi, Shri 
Bacharan, Shri b  
BUyipennuI, Shri 
Oaekwad, Shri Piteaiaghrao 
Ganapathy, Shri 
Gandhi, Shri Feroaa 
Oandhi. Shri M. M. 
Gautam, Shri C. D. 
Gounder, Shri K. P. 
Govlnd Daa, Stth 
Hajarnavii, Shri 
Harvani, Shri Anaar 
Hathi, Shri 
Hasarika, Shri J. N.
Heda, Shri Hem Ra|. Shri 
Hakam Siagh, Sirdar 
Jain, Shri A. P.
Jato. Shri M. C.
Jaasde, Shri 
Jinadundran, Shri 
Jogendra Singh, Sardar 
Joahi, Shri A. C.
Joriu. Shri LOadhit 
Jyotiahi, Pandit J. P.
Kale, Shrimati A.
Kaifka Slash. Shri 
Kamble, Dr.
Kanakaaabai, Shri 
Kawmgo, Shri 
Karmarkat, Shri 
Kailiwal, Shri 
Kayal, Shri F. N.
Kaaheva, Shri 
Kaahu. Dr.
KhadMa Shri

(15:12 hie.

K h an, Shri Oeman A U |
K h a n , Shri Sadath AH  
K h a n . Shri Shahnawis 
Khedkar, D r . O . B .
KM m fft Shri 
KottukapaOy. Shri 
Kriahnaiah, Shri 
K rithnaoadiari, Shri T . 1 .  
Kriihnappa, Shri M . V .
Lachhi Ram , Shri 
La h lri, Shri 
L a i. Shri R . S .
Mafida Ahm ed, Shrim ati 
M aHtU a, Sardar 
M a iti, Shri N  B .
M aOlah, Shri U .S .
Malaviya. Pandit Oovtod 
M alavfya. Shri K . D .
Mahria, Shri K . B .
Manaen, Shri 
M andat, Shri I .
M andat, D r . Padwpati 
Maniyangadan,  Shri 
M athur, Shri Hariah Chandra 
M a tin , Shri 
M ehta, Shri B . O .
M ehta. S h r iJ .R .
M elkote, D r .
M iih ra , Shri B. D .
M iahra, Shri L .  N .
Him. Shri M . P .
M iahza. S h ri R . D .
M lara, Shri R . R .
M ohideM t, Shri O o U a  
M orarka, Shri 
M u rth y, S h riB . S .
M im fir, O iani O . S . 
M o d n k riih n M , Shri 
N aidu. Shri Q o vln d m je lv 
N a b , Shri G K .
N a lr. Shri K u M k rk b a n  
Nanda, Shri
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t M w . U  
Natalndin, Shri 
Nanycnaaamy, Shri X. 
Neekar, Shri*. S 
Nathavuil Shii 
Niyii, Shri Mohan 
Nayar Or Suihlla 
Nehru, Shri Jawihaiial 
Nehru Shrimati Ubu 
Om, Snri 
M a D n , Shri 
PehadU, Shri 
Palchoudhori Shrlmiti Ha 
Pamu Lai, Shri 
Pamur, Shri Y S.
Pate), Shri Rajeahwar 
PatU, Shri Hum 
Patfl, Shn S K. 
nrabhakar, Shri Naval 
Praead, Shn Mahadao 
Radhamohin Singfa, Shri 
Radha Raman, Shri 
Righubir Sahai, Shn 
Righunmiiah, Shn 
Raj Bahadur, Shri 
Ramitnahaan, Shn 
Raman, Shri Pattabhl 
Ruzunand Shaatn, Swami 
Ramanand Tirtha, Swami 
Ramaawamt. Shn S V 
Ramaawamy. Shri X S 
Rameahwar Rao, Shri 
Ram Garib, Shn 
Ram Kriahan Shri 
Rampure, Shri M.

Ram Caran, Shri 
ftftm Subhag 8 Inch, Dr, 
Rise, Shri 
Range, Shri 
Rangarao, Shri 
Rao, Shri B M 
Rio, Shri Ra|agopala 
Rao, ShrIR J 
Raut, Shri Bhola 
Xiy, Shrimati Ranuka 
Reddy, Shri BaH 
Reddy, Shri K C 
Reddy, Shri RamakrMma 
Roy, Shri Biahwanath 
Sadhu Ram, Shri 
Sahodrabal, Shrimati 
Sahu, Shri Bhaiabat 
Sahu, Shn Rameahwar 
Salam, Shri Abdul 
Samanta, Shri S C 
Sancanna, Shri 
Sankarapandian, Shri 
Saihadi, Shri A,S 
Sityabhama Devi, Shrimati 
Satjranaayana Shri 
Scindia, Shrimati Vijaya Raje 
Selku, Shri 
Sen, Shri A X 
Shah Shrimati Jayaban 
Shah Shri Manubhal 
Shankaraiya, Shn 
Sharma Shri D C 
Sharma, Pandit K. C 
Shaatn, Shri H 
Shaatri, Shn Lai Bahadur

SWnmnhppa, SM 
ll«Hah,«M 
Sinfh, Shri Babuntth 
Singh, Shri D P.
Singh, Shri M N 
lingh, Shri T, N,
Sinha, Shri B P 
Sinha, ShriK P 
Sinha, Shri Satyi Narayan 
Snatak, Shri Nardeo 
Sena, Shri 
Snbhanyen, Dr P 
Subramanyam, Shri T 
Sultan Shrimati Mahnoona 
Soreit Praaad shri 
Sunder Lai Shri 
Surya Praiad, Shri 
Swaran Singh, Sidar 
Tahir, Shri Mohammed 
Tewiri Shri Dwarikana i 
Thimmaiah Shri 
Thomaa, Shri A M. 
Tlwari, Shri Bab i Lai 
Tiwari ShriR S 
Ttwary Pandit D N 
Tula Ram Shri 
Tyabji, Shn 
Uike, Shri 
Umrao Singh, Shri 
Upadhaya Shn Shiva Dtt 
Varma, Shn B B 
Viahwanath Praiad Shri 
Vyai Shri Radhelal 
Wilton, ShriN

Anthony Shri Prink 
Awaathi, Shri
Baneriec, Shri Pramathanath 
Banenea, Shn S M 
Bengali! Thakur, Shri 
Barrow, Shn 
Barua Shn Hem 
Beck Shri Ignaoe 
Baruchi Shn Nauihir 
Bhogn Bhai, Shri 
Chakrevartty, Shrimati Renu 
Chandramani Kilo, Shri 
Danse, Shri S A 
Daaafatha Deb, Shri 
Daagupta, Shri 
Dhennalingam, Shri 
Eli at, Shri M 
Gaikwed Shri B K 
Ghoaal, Shn

NOES
Ghoae Shn Bimil 
Ghoae, Shri S 
Godiora, Shn S C 
Gopalan, Shri A. K 
Goray, Shn 
Guha, Shn A C 
Gupta Shn Sadhan 
Jadhav Shn 
Kamble, Shri B C 
Kar, Shn Prabhat 
Kodlyan, Shri 
Kumaran, Shri 
Kumbhar Shn 
Kunhan, Shn 
Mahanty, Shri 
Ma)hi, Shri R C 
Malviya Shri Motilal 
Maiani, Shn M R 
Matera Shri

Mohan Swamp, Shri 
More, Shn '
Mukenee, Shn H N 
MulUek Shri B C 
Nadar, Shri P T 
Nayar Shn V P 
Parulekar Shri 
Parvathi Kriahnan, Shrinuti 
Petit Shri Nana 
Filial Shri Anthony 
Prodhen Shri B C.
Ral, Shn Khaihwaqt 
Rao. Shri T B Vittel 
Singh Shri L Aehaar 
Sinha, Shn Satyendra Narayaa 
SugandM, Shri 
Tangamani, Shri 
Verma, Shri Ramil 
Warior, Shri

The motion to as adopted 
douse 6 was added to the Bill 

Mr. Speaker: If we could have all the lobbies from time to
the divisions without again clearing shall get through quickly.

♦law,
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Some Hea. MUiwlwwt Y*».
Mr. Speaker: I shall now put 

Amendment 156 to elawt 3 to the 
vote of the House.

The question is:

Page 2,—

for lines 19 to 21 substitute—

“An Order made under sub
section (1) shall be published in 
the Official Gazette, in all lead
ing daily newspapers both English 
and vernacular in every State in 
the Union, and copies of the 
Order shall also be served on all 
the trade unions and associations

in the manner prescribed by Art 
Code of Civil Procedure Code, 
1908, for the service of sum
mons.’'

The motion was negatived,

Mr. Speaker: 1 shall now put 
amendment No. 217 to clause to the 
vote of the House.

The question is:

Page 2, line 29,— ,
I

Omit “whether before or”

The Lok Sabha divided. Ayes: 50; 
Noes: 222.

Division No. 14]

Abdul Litcef, Shn 
Awanhi, Shri
BiMrfa*, Shri Pramathanath 
Banerjaa, Shri S. M.
Bafua, Shri Hem 
Bhamcba, Shri Nauthir 
Chaktararttf, Shnmati Renu 
Chandramani Kilo, Shn 
Danga, Shn S. A 
Dataratha Deb, Shn 
DatgupU, Shri B. 
DhwnaUngam, Shn 
Drahar, Shri 
Eliat, Shn M.

Gaikwad, Shri B. K 
Ghoaal, Shri

AXIS

Ghoie, Shri Bimal 
Ghoae, Shn S.
Godaora, Shn S C 
GoptUn, Shri A. K.
Goray, Shn 
Gupta, Shri Sadhan 
Iyer, Shri Eatwara 
Jadhav. Shn 
Ku, Shn Prabhat 
Kodiyaa, Shn 
Kumbhar, Shri 
Kunhan, Shn 
Majhi, Shri R. C 
Matcra, Shn 
Maun, Shri
Menon, Shn Narayanankutty 
Mohan Swarup, Shn

[1616 hra.

More, Shn 
Mukenee, Shri H. K.
Mulhck, Shri B. C  
Nayar, Shn V P.
Parulekar, Shri 
Pamthi Knthaan, Shrimati 
Patil, Shn Nana 
Pillai, Shri Anthony 
Prodhan, Shn B C.
Ku, Shn Khusharaqt 
Rap, Shn T. B Vittal 
Singh, Shn L Achaw 
Sugandhi, Shri 
Tangamau, Shn 
Uifce, Shn 
Vetma, Shn Rami 
Wanor. Shri

NOES

Aehar, Shri 
Achint Ram, U la 
Asarwal, Shri 
Aiit Singh, Shn 
Alva, Shri Joachim 
Ambalam, Shri Subblah 
Aniaaugham. Shri R. S. 
Atchamamba, Or. 
Ayyakaanu, Shri 
Badan Singh, Ch. 
Bagdi, Shri 
Bahadur Singh, Shri 
BakUwal, Shri

-Shri
BalmJU, Shri

Banerii, Shn P. B. 
Banerii. Dr. R.
Bangthi Thakat, Shri 
Barman, Shri 
Barupal, Shri P. L. 
Baiappa, Shri 
Beck, Shri Ignace 
Bhagat. Shri B.R. 
Bhakt Danhan, Shri 
Bhatkar, Shri 
Bhogjj Bhai, Shri 
BhoU Sardar, Shri 
Bidari, Shri 
Bfcbal Staph, Shri 
Brabm Perkaah, Ch. 
Bralaahwar Praiad. Shn

Chanda, Shn Anil K.
Chaturvedi, Shri
Ghettiar, Shn R. Raman athan
Chuniu Lai, Shn
Oahlt Singh, Shn
Dauppa, Shn
Oat, Shn K K.
Dat, Shn M M 
Dai, Shn Ramdhani 
fiacar, Shn 
Dab, Shri N M.
Deaai, Shn Morarti 
Dcthnwkh, Shri K. G. 
Dcthmiikh. D . P. S.
Duhe, Shri Mukhand 
Dublah.Shri
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Ba«ha«ais,Sbril*

Oaakwad, Shri Fafchetagrt* 
Oenapatby, Bhd
Gandhi, Shri J*roae
Gandhi, Shti M . M .

Oovtod D »a , S » *
Q g b l,  Shri A . C . 
H afam vfc, Six1
Hamni, Shri Aaaar
H a th i, Shti 
Haaarika. Shri I- M .
Hcda, Shri 
H ttn lU f. Shti 
Hukam Singh, S *” 1"
Jain, Shti A . P- 
J i h , Shn M . &
Jeagde, Shti
jie*dWBdn») Sh«
JufLitfVri Sa4>i Sarfa* 
Joahl, Shri A . C .
Joahi, Shti LU »dh“
Jyotfehi, Pendi* J-P'
Kale, Shrimall A. 
y .i » .  Singh, Shri 
K im ble, D r 
JUm ble, Shn B -C - 
Kanekeaabei, Shti 
Kanungn, Shri 
K n t f t u , Sbri 
KaaUwal, Shri

K n h a rt, Shri 
Keakar, Dr.
Khadhvale, Shri
Waft, Shn 0 ***“  Ah
K han, Shn Sed*#> M i 
K han, Sh n  Shahnawas
Khadkar, D t. <3 N . 
K htm )i, Shri 
Kottukapally, Shn 
Kriahaaiah, Shri 
Ktiahnam adtan, Shri T . T . 
Kriahnappa, Sbri M . V . 
Kum araa, Shn 
Lachhi R u n , Shri 
L th in , Shri 
L a i, Shri R . Si 
M afidi Ahm ed, Shrimati 
M ejiihia, Sardar 
M aM , S h n N  B .
MaUiah, Shri V- S. 
M alriya, Pandit Gorind 
M rfv rtn , Shri K - a  
Mai via, Shn 1C. 8 .

M a M rt, Shn Matilai 
Maaaen, Shri 
M aaftO, S h riJ.

MandaJ, Dr. Paahupatl 
Maniyangadati, Shri 
Matfwt. Shri Hartah Ctapdn 
MtbU, Shri J. R.
Mrttata, Dr.
Mason, Sbri Krishna 
MJefate, Shri B. D.
Miahta, Shri L, N.
Mishit, Shri M. P.
Miara, Sbii R. □.
Man, Shri R. R.
Mohideen, Shri Oulam 
Manuka, Shri 
Mucthy, Shti B. S.
Muaafir, Giani O. S. 
Mathukriahnaa, Shri 
Nadar. Shri P. T.
Nair, Shri C  X.
Nair, Shti Kuttiktiihaui

C<_twwp«i > son 
Naniappa, Shti 
Narsindin, Shri 
Naakar, Shri p. S. 
Mathivani, Sh’i 
Nayak, Shri Mohan 
Nayar, Dr. Suihila 
Nehru, Shri Jawahariai 
Nehru, Shrimati Uma 
Osa, Shri 
Pidam Der, Shri 
Pahtdia, Shn 
Palchoudhuri, Shtimiti Ila 
IumlaL,Siiii 
Parmar, Shri Y. S.
Patel, Shnmati Manihtn 
Pawl, Shn N N.
Patel, Shri Rafiabwat 
Paid, Sbri S. K.
Prahhakax, Shn Naval 
Praaad, Shri Mahadao 
Radhamnhaa Singh, Spfi 
Radha Raman, Shri 
Raghubir Singh, Shri 
Raghtsnmaiah, Shn 
Raj Bahadur, Shri 
Ramakriahnan, Shri 
Raman, Shri Panabhi 
Raaaaaad Shaatri, Scami 
Ramananda Tirtha, Swami 
Ramaavami, Shti S. V. 
Ramaawamy, Shri K.S. 
Waaiaahwar Raa, Shri 
Ram Garifa, Shti 
Rampum, Shri M.
Ram Satan, Sht 
Ram Subhag Singh, Dr. 
Rana, Shri 
Rangarao, Shri

Rao, ShtiRahaapala 
Rao>ShtlR, J.
Rant, Shri Bhoia 
Ray, Sfcitatad RanuW 
Reddy, Shri Bali 
Reddy, Shti K. C
Raddy, ShriXamakrifhaa
Roy, Shri Biahmmath 
Sadhu Ram, Shri 
Sabedrcbai, Shrimati 
Saha, Shri Bhagabat 
Sahu, Shri Ramabw^
Salem, Shri AMul 
Saaaama, Shri S. C.
Stogim, Shri 
Senkatapaadian, Shri' 
Satyabhama Davi, Shrimati 
Satyanamyeaa, Shri 
Scindia, Shrimati V«aya Raja 
Stlku, Shri 
Sea, Shri A. K.
Shah, Shrimati Jay*b*°
Shah, Shri Manubhal 
Shankereiya, Sbri 
Shaima, Shri D. C 
Shanna, Pahdit K.C- 
Shaatri, Shri H.
Shivanaojappa, Shri 
Siddiah, Shri
Singh, Shri Babunath 
Singh, Shri D. P.
Siagh, Shri M. N 
Singh, ShrtT.N 
Sinha, Shri B. P.
Sinha. Shn K. P.
Sinha, Shri Satyendra Kenyan 
S&atak, Stm Nudaa 
Subbanyan, Dr. P. 
Subnmanyam, ShrlT,
Sultan, Shrimati Maimoooa 
Sumat Pruad, Shri 
Sunder Lai, Shti 
Sutya Praaad, Shd 
Swatan Siagh, Sard#*
Tahir, Shri MohanuOad 
Thwart, Shri Dwarikanath 
Thomaa, Shri A. M.
Tiwari, Shri Babu Lai 
Thnry, Pandit D. N>
Tub Ram, Shri 
Tyabji, Shri
Upadhyaya, Shri Sbf** ° * a  
Vatma, Shti B. B.
VUhmneth PtaaaA, Shri 
Vyaa, Shri R. C  
Vyaa, Shri Radhriai 
▼Oaso, Sbri J. N.

TKt motion toot naga&ved.
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Mr. Speaker: I shall now put 
amendment No. 897 to clause 8 to 
tin vote of the House.

The question is:

Page 2,—

for lines 15 to 21, substitute—

“3. (1) No strike in any essen
tial service shall be prohibited 
except for the security ot the 
State when it is facing external" 
aggression and is In a state of 
war."

The Lok Sabha divided. Ayes 
Noes 230

Division No. 15]

Banariea, Shn Pramathanath 
Banerjte, Shxi S M.
Barua, Shri Hem 
Bhanicha, Stan Naushir 
Chakxanrtty, Shrimati Renu 
Chandramani Kalo, Shri 
Dange, Shri S A.
Daaaratha Deb, Shri 
Dafgupts, Shri 
Dharnulitigaiii, Shri 
Drohar, Shri 
Blio, ShnM.
Gaikwad, Shn B K 
Ghoul, Shn 
Ghmc, Shn Brnul 
Gboae, Shn S

Abdul La te tf, Shn 
Achar, Shri 
Achint Ram , Lala 
Agarwal.Shn 
AUt Singh, Shri 
A im . Shri Joachim 
Amhalam, Shri Subbiah 
Arusrafhain, Shri R . S . 
Atchamamba, D r . 
Ayyakamm, Shri 
Badan Singh, C h . 
Bagdl, Shri 
Bahadur Singh, Shri 
BakU *al,Shri 
Balakrnbnan, Shri 
Balmiki, Shri 
Banerji, Shri P. B  
B an e rji,D r. R .
Bangihi Thakur, Shri
—-------  C k . '
Barupai, Shri P L. 
Basappa,Sbri 
Bhagat, Shri B R. 
Bhakt Danhaa. Shri 
Bhargava, Pandit M. B.

ATES

Gopalan, Shn A K 
Garay, Shn 
Gupta, Shri Sadhan 
Iyer, Shn Easwara 
Jadhav, Shn 
Kamble, Shn B C.
Kar, Shn Prabhat 
Kodiyan, Shn 
Kumaran, Shn 
Kunhan, Shn 
Ld, ShnR S 
Mstcra, Shn 
Matm, Shn 
Mohan Swarup, Shri 
Mure, Shn 
Mukeriee, Shri H N

NOES
Bhargava, Pandit Ttwkur Dai
Bhatkar, Shn
Bhogji Bbai, Shri
Bholi Sardar, Shri
Bidan, Shn
Bubal Singh, Shri
Bote, ShriP C.
Brahm Pcrkath, Ch. 
Braieahlhar Praiad, Shri 

Shn Anil K 
Chatunredi, Shn 
Charda,Shri
Chettiar, Shn R. Raraanathan 
Omni La), Shri 
Daljtt Singh, Shri 
Dauppa, Shn 
Dat,ShnK.K.
Dat, ShriM. M 
Daa, Shn Ramdham 
Dm, Shn Shree Narayan 
Datar, Shri 
Dab, Shri N M 
Dewi, Shn Mortni 
Dohmukh, Shri K. G 
Dathmukh, Dr. P S

fl518 hrs

Mullick Shn B C 
Nayar ShnV P 
Parulckar, Shn 
Parvathi Kruhnan, Shnnwiti 
Pan!, shn Nana 
P1il.11 Shn Anthony 
Prodhan, Shn B C 
Rai, Shn Khushwaqt 
*Raiu, Shn V 
Ram Ganb, Shn 
Rao, Shn T  B Vittal 
Sugandhi, Shri 
Tangaman , Shn 
Verma, Shn Ramji 
Warior, Shn

Dube, Shn Mulchand 
Dublish, Shn 
Cachartn, Shri I 
Elayipemraal, Shri 
Gaekwad, Shri Fateainghno 
Ganapathy,Shri 
Gandhi Shr Peroze 
Gandhi, Shn M M 
Gautam, Shn C D. 
Gounder, Shn K P 
Govind Das, Seth 
Guha, Shn A C 
Haiamavu, Shn 
Harvani, Shn Ansar 
Hathi, Shn 
Hazanka, Shn J N 
Heda, Shn 
Hem Raj
Hukam Singh, Sardar 
Jam, Shri A P 
Jam, Shn M C

jangde, Shri
Jinachandran, Shn

Jogendra Singh, Sardar

•Shri V. Raju was not present in the House. The vote came to be
recorded by mistake.
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itahi, Shri A C.
Joahi, Shn Liladhar 
Jyotiahi, Pandit J. ?
Kale, Shnmati A 
KaUka Singh, Shri 
Kemble, D r.
Kanaka bu. Shri 
Kanungo, Shri 
Karmarker, Shri 
Katlinal, Shri 
Kayal, Shn P N 
Keahava, Shri 
Keakar, Dr 
Khadi»ala,Shri 
Khan, Shri Oaman All 
Khan, Shri Sadath All 
Khan, Shri shahnawaz 
Khedkar, Dr O B 
Khimti, Shri 
Kottukapall), Shn 
Knihnalafo, Sbt' 
Kruluiarnachari, Shri T T
Knshnappo. Shri M V 
Lachhi Ram, Shri 
UUiairi, Shri 
Mazida Ahmul, Shrimali 
Maiitlua, Sardar 
Maiti, Shri N  B 
Malliah, Shn U S 
Malawva, Pandit Gotind 
Malaviya, Shri K  D 
Mai via, Shn K. B 
Malviyt, Shri Moiilul 
Munam, Shn 
Miindai, Shn J 
Mandal, Dr Pothupati 
Maniyangadan, Shri 
Mathur, Shn Hanah Chandra 
Mehta, Shn B O 
Mihta, Shn J R 
Mclkoii, Dr 
Menou, Shri Knabna 
Miahra, Shri B D 
Mishra, Shn L  N 
Mishrj, Shn M P 
Misra, Shri R D 
Mura, Shri R R 
Mohidcen, shri Gulam 
Murthy, Shri B S 
M wflnr, Oiam C  S 
Muthuknahnan, Shn

Nadar, Shri P T.
Naar, Shri C. K.
Nair, Shri Kuttiknahaan 
Nanda, Shri
Naniappa. Shri 
Naraindin, Shri 
Narayenaaamy, Shn R 
Natkar, Shri P. S. 
Nathevanl, Shri 
Nayak, Shri Mohan 
Nayar, Dr. Saahila 
Nehru, Shri Jawtharlal 
Nehru, Shrimati Uma 
Oza Shn 
Padam Dev, Shn 
Palchoudhuri, Shrimati Ila 
Panna Lai, Shn 
Parmar, Shn Y S 
Patel Shnmati Maniben 
Paul, Shn N N > 
PaM, Shn Rn/eahwar 
Patil, Shn S K 
Prabhukar, Shn Naval 
Fraud Shri Mahadeo 
Radharaohin Singh, Shn 
Ridha Raman, Shn 
Raghubir Sahai, Shn 
Raghuramaiah Shn 
R i) Bahadur, Shri 
Rakhma)i Shn 
Ramaknahnan, Shn 
Reman, Shri Pattabhi 
Raman and Shaatri, Swami 
Ramananda Tirtha, Swami 
Ramaawami, Shn S V 
Ramaiwamy, Shri K S 
Rameahwar Rao, Shn 
Ram Kriaban, Shn 
Rampuie. Shn M 
Ram Saran, Shn 
Ram Subhag Singh, Dr 
Rane, Shn 
Rangu, Shn 
Rangarao, Shri 
Rao, Shn B M 
Rao Shn Ralagopala 
Rao, Shn R J 
Ruut, Shn Bbola 
Ray, Sbnm ti Renuka 
Reddy, Shn Bah 
Reddy, Shn K C 
Reddy, Shn Ramaknihna 
Roy, Shn Biabwanath

SadhnRaau SW 
Sihodrabai. Shrimati 
Sahu, Shri Bhagabal 
Sahu, Shri Ramelhwar 
Samaota, Shri S. C.
Sanganna, Shri 
Saakarapandian, Shri 
Sarhadi, Shri A. S.
Satyabhama Devi, Shrimati 
Satyanarayana, Shri 
Semdla, Shrfanati VQya Bala 
Selku, Shri 
Sen Shn A K 
Shah, Shrimati Jayabea 
Shah, Shri Manublui 
Shankiraiya, Shri 
Sharma, Shn D. C.
Sharma, Pandit K C 
Shaatn, Shn H 
Shaatri, Shn Lai Bahadur 
Shlvananiappa, Shn 
Siddiah, Shn 
Singh, Shn Babunath 
Singh, Shn D. P 
Singh, Shn M N 
Singh, Shn r N.
Sinha, Shri B P.
Sinha, Shri K P.
Sinha, Shn Satyendra Narayan 
Sinha, Shn Satyj Narayan 
Snatak ShnNardeo 
Subramanyam, Shn T.
Sultan, Shrunati Maunoona 
Sunder Lai, Shri 
Surya Praaad, Shn 
Swaran Singh, Sardar 
Tewan, Shn Dwankanath 
Thimmaiah, Shn 
Tbomaa, Shn A M 
Tiwari, Shn Babu Lai 
Tiwari, Shn R S 
Tiwary, Pandit D N 
Tula Ram, Shn 
Tyabu, Shri 
Uike, Shn 
Umrao Singh, Shn 
Upadhyaya, Shn Shive Datt 
Varma, Shn B. B 
Viahwanath Praaad, Shri 
Vyaa ShriR C 
Vyaa, Shn Radhelal 
Wdaon, Shtl I. S

The motion was negatived.

Mr. Speaker: I shall now put
amendment No 483 to clause 8 to 
the vote of the House

The question is;

Page 2,—
after line 18 add—>

“Provided that prior to *ny 
such order being made. Govern* 
r*jent shall refer the dispute and
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ray Matter appealing 
nected with or relevt 
dispute to a Tribunal f 1

Division No. 16]
Anthony, Shri Frank 
Aw aithi, Shri
Baneriee, Shri Pramathanalh 
Baneriee, Shri S M.
Banov, Shri 
Ban*, Shri Hem 
Bcck, Shn Ignac*
Hhanicha, Shri Maoihir 
Chakravartty, Shnauti Reou 
Chandramani Kilo, Shri 
Dange, Sh 1S A. 
DaiarathaDeb, Shri 
Daagupta, Shri B. 
Dharmalingim, Shn 
Drohar, Shn 
Eliat, Shri M 
Gaikwad, Shn B K.
Ghoiil, Stui 
Gboae, Stall Biaaal

> be con- tion."
t to such The Lok
adjudica- jf0es: 234

AISS

Ghoac, Shri S 
Godson, Shri S. C 
Gopalan, Shri A K 
Goray, Shri 
Gupta, Stan Sadhan 
Iyer, Shri Eaawata 
Jadhav, Shri 
Kamble, Shn B C 
Kar, Shri Prabhat 
Kodiyan, Shri 
Kumaran, Shri 
Kumbhar, Shn 
Kunhan, Shn 
Majhi, Shri R C.
-Miiani, Shn M R
Matera, Shn 
Matin, Shri
Mcnon, Shn Nmyanankutty

NOES

Sabha divided. Ayes: 55;

[1520 brs
MohsA Swgrup, Shri 
More, Shn 
Mukeriee, Shn H K 
Mullick Shi B C 
Nayar, Shn V F 
Ptrulekat, Shn 
Parothi Knahnan, Shrimati 
Patil, Shn Nans 
PUlai, Shti Anthony 
Prodhan, Shn B C 
Rai, Sbrt Khuthwaqt 
•Raju, Shn V 
Ram Ganb, Shn 
Rao, Shn r B Vmal

Sorcn, Shn 
Tatigamam, Shn 
Verma, Shn Ramtt 
Wanor, Shn

Abdul Lateef, Shn Brahm Perkash, Ch Hazanka, Shn J N
Achar, Shn Bniethwar Praaut, Shn Heda, Shri
Achint Ram, Lala Chaturvedi, Shri Hem Kai, Shn
Agarwal, Shn Chavda, Sbn Hukam Singh Sardar
A|it Singh, Shn Chettiar, Shn R Ranunnhan Jim Shn A V
Alva, Shri Joachim Chuni Lai, Shn Jain Shn M C
Aanbalam, Sbn Subbiah Dal)it Singh, Shn Jangde, Shn
Arumugham, Shri R S Dasappa, Shn Jin.iitundr.in, Shn
Atchamamba, Dr Das, Shn K. K Jjshi, Shn \ C.
Ayyakannu, Shn Das, Shri M M jotlu, Shri I iladhar
Badan Singh, Ch Daa, Sbti KjmJham yoftthi I* indit J P
Bagdi, Shn Daa, Shri SUk Nirayan Kale Shnsuti a
Bahadur Singh, Shn Datar , Shn Kaiiki Singh, Shn
Bakiiwal,Shn Deb, Shn N M Kamble, Dr
Balaknshnan, Shn Deaai, Shn Morarn Kanakasabai, Shn
Balmiki, Shn Deahmukh.Shn K G Kanungo, Shn
Banerji, Shn P B. Dcahmukh, Dr P S Karmarkar, Shn
Btnerji, Dr. R Dube, Shn Mulchind Katliwal, Shri
Bangahi Thakur, Shn Dubhsh, Shri Kayal, Sbn P N
Barman, Shn Bacharan, Shn I Keshava, Shn
Birupal, Shn P. L Elayaperumal, Shri Keskar, Dr
Baaappa, Shn Ga*kw«d, Shri PktMinrhrio Kbadiwala. Shn
Bhagat, Shri B.R. Ganapathy, Shn Khan, Shn Ounan All
Bhiikt Darthan, Shri Gandhi, Shri Feroze Khan, Shn Satiath All
Bhargava, Pandit M3 Gandhi, Shri M M Khan, Shn Shahnawoz
Bhargava, Pandit Thakur.Das Gautam, Shn CD. Khedkar, Dr G.B.
Bhattaar, Stan Gounder, Shn K.P. Khimji, Shn
Bhogfi Bhai, Shn Govind Da*, Seth Kottukapally, Shn
Bholi Sardar, Shn Guha, Shn A.C Knshoaiah, Shn
Bidari, Shri Hajamavia, Shn Knahnamachan, Shri T  r.
Birbal Singh, Shn Harvani, Shri Ansar Kruhnappa, Shri M.V.
Boae, Shri P.C. Hathi, Sbn Lachhi Raru, Sbn

♦Shri V. Raju was not present in the House. The vote came to be
recorded by mistake.
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Lihln, Shti 
Iftl, Shti R S.
Mailda Ahmed, Shtimiti 
Mafithu, Sirdar 
Maiti, ShtiN.B.
Malliah, Shri U S 
Malaviya, Pandit Gound 
Malaviya, Sbri K.D 
AlaiVia, S'in K S 
Malviya, ShnMotiUl 
Manaen, Shn 
Mandat, Shri J 
Mandal, Dr Paihupili 
Mauyangadun, Shn 
Maiuri>a Din, Shn 
Mathur, Shn Harnh Chendm 
Mehta, Shri B G 
Mehta ShriJR 
Mclkote, Dr 
Mcnon Shri Kriahna 
Mishra, Shri B D 
Mishra, ShnLN 
Mnhra Shn M P 
Mura, Shn R P 
Misra, Shri R K 
Mohideen Shti Gulam 
Murlhy, Shri B S 
Musalir Giani C. S 
Muthuknihnan Shn 
Nadir, Shn P T 
Nuu .Shrtt K 
Nair, Shn Kuttiknshnan 
Nandu Shn 
Nanjuppa, Shn 
Ndraindin Shn 
Narayanasam>, Shn K 
Natkar, Shri P S 
Nathavani, Shri 
Na>ak Shn Mohan 
Nav>ar, Dr Sushila 
Nehru, Shri ] uwaharUl 
Nehru Shriniuti tm i 
On Shn 
P^dam Dev, Shn 
Pahadia !>hri 
Palchoudhun, Shrimati IU

Pirma Lai, Shri 
Parmall Shri Y.S,
Patel, Shrimati Maniban 
Patel, Shn M N.
Patel, Shri Rajeshwar 
PatU, Shn S K.
Prabhakar, Shn Naval 
Praaad, Shn Mahadeo 
Radhamohan Singh, Shri 
Radha Raman, Shri 
Raghubir Sahal, Shn 
Raghuramalah, Shn 
Rai Bahadur, Shti 
Rakhmau, Shri 
Ramaknshnaa, Shn 
RamaD, Shri Pattabhi 
Ramanand Shaatn, Swemtf 
Ramananda Tirtha, Swaim 
Ramaawami, Shn S V. 
Ramiawamy, Shri K S 
Rameahwar Rao, Shn 
Ram Kriahan, Shn 
Rampure, Shn M 
Kam Saran, Start 
Ram Subhag Singh, Dr. 
Ranc, Shn 
Ranga, Shn 
Rangarao, Shri 
Rao, Shri B M 
Kao, Shn Raiagopala 
Rao, Shn R J 
Kaul, Shn Bhola 
Kay, Shrimati Renuka 
Xediy, SkrrBrb 
Reddy, Shn K.C 
Reddy Shri K*maknahoa 
Ro>, Shn Biahwanath 
Sadhu Ram, Shn 
Sahodrabai, Shnmati 
Sahu, Shn Qhagabat 
Sahu, Shn Rameahwar 
Salam Shn Abdul 
Samanla, Shn S C 
Sanganna, Shn 
Sankarapandian, Shri 
Sarhadi, Shn A S

SatytbhuuDart, Sfcrfaaati 
Satyananyana, Shri 
Scisdla, Shrimati Vljaya Raja 
Selku, Shri 
Sen, Shri A.K.
Shah, Shrimati Jayabaa 
Shah, Shri Manubahai 
ShankaraJya, Shri 
S fiirm i, Shri O .C  
Sbarm i, Pandit K .C  
Shaatri, Shri H .
Shaatri, Shti Lai Bahadur 
SbiTananjappa, Shti 
Siddiah, Shri 
Singh, Shri Babunath 
Singh, Shri DJf.
Singh, ShriM.N.
Singh, Shri T.N.
Sinha, ShriBJP.
Sinha, Shri KP,
Sinha, Shri Satyendra Nanjan 
Snatak, Shri Nardeo 
Subbarayan, Dr P. 
Subramanyam, Shri T,
Sultan, Shnmati Mai^oona 
Sumat Praaad, Shn 
Sunder Lai, Shri 
Surya Prasad, Shn 
Swarao Si ngh, Sard**
Tahir, Shn Mohamitaed 
Tewan, Shn Dwankimth 
Thimmaiah, Shn 
Thomas, Shri A.M.
T im a  S h ri Bmbu 

Tiwari Shri R S.
Tiwary, Pandit D.N 
Tula Ram, Shri 
Tyabji, Shri 
Vike, Shn 
Umarao Singh, Shn 
Upadhyaya, Shri Shl>» Datl 
Varzna, Shti B.B 
Vuhwanath Praaad, ̂ tiri 
Vyaa, Shn R C
Vyaa, Shri RadheUl
Wilaou. Shn I N

The motion was negatived

Mr. Speaker: No, I will put all the 
remaining amendments to clause 3 
together.

Amendment jVo*. jg, 2(73, 2iH, 88,
154, 315, 155, 205̂  207, 430, 317, 401, 
39, 209, 157, 208, 210, 432, 211, 212, 
319, 89, 213, 214, 4, 215, 216, 218, 219,

220, 902 were alto put and negatived. 
Mr. Speaker: The question is:

"That clause 3 atan4 part of
the BJJJ."

The Lok Sabha divided: Ayet: 228; 
Voes: 56.
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Division No. 17]
Anthony, Shri Frank 
A w a ith i, Shri
Banerjee, Shri Pnmathanath 
Banerlee, Shri S. M.
Bartow, Shri 
Barua, Shr! Hem 
Bhargari, Pandit Thakur Dai 
Bharucha, Shri Nauahir 
Chandramani Ktlo, Shri 
Danse, Shri S. A.
Danratha Deb, Shri 
Daagupta, Shri B,
Dharmalingam, Shri 
Drohar, Shri 
Bliaa, Shri M.
Gaikwid, Shn B K 
Ghoaal, Shri 
Ghoae, Shn Bfanal

Abdul Lateei, Shri 
Achar, Shri 
Achint Ram, Lala 
Agarwal, Shri 
Aht Singh, Shri 
Alva, Shri Joachim 
Ambalam, Shri Subbiah 
Arumugbam, Shn R. S 
Atfhamamha, Dr 
Ayyakannu, Shri 
Badan Singh, Ch 
Bagdi, Shri 
Bahadur Singh, Shn 
Baklnral, Shn 
Balaknahnan, Shn 
BalmUu, Shri 
Banetji, Shn P B 
Banetji, Dr. R.
Bangathi Thakur, Shn 
Barman, Shn 
Banipd, Shri P. L.
Batappa, Shri 
Bhagat, Shn B R 
Bhakt Darahan, Shn 
Bhargava, Pandit M. B 
Bhalkar, Shn 
Bhatkar,Shri 
BhogH Bhai, Shn 
Bholi Sardar, Shri 
Bidari, Shri 
Birbal Singh, Shri 
Boac, Shri P.C.
B n bm  Perkaah, C h .
Bralaalnrar Praiad, Shri 
Chanda, Shri A n il K .
Q u tu rre d i, Shri
Chatflar, ShriR. Rtmtnithin
Chan) L a i, Shri
Da$t Singh, Shri
Daaappa, Shri______________

•Shri V. Raju was
recorded by mistake.

NOES

Ghoae, Shri S.
Oodtora, Shri S C 
Gopalan, Shn A K 
Goray, Shn 
Gupta Shr 1 Sadhan 
Iyer, Shri Baawara 
Jadhav, Shri 
Kamble, Shri B C 
Kar, Shri Prabhat 
Kodiyan, Shri 
Kumaran, Shri 
Kumbhar, Shn 
Kunhan, Shri 
Maihi ShriRC.
Mat am, Shri M R 
Matera, Shri 
Matin, Shri
Menon, Shri Narayanankutty

A Y E S
Dai, Shn K K 
Dai. Shn M.M 
Dai, Shn Ramdhant 
Dai, Shri Shree Narayan

Datar, Shri 
Deb, Shri N M 
Drtai, Shn Momi 
Dethmukh, Shn 
Dethmukh Dr P S 
Dube, Shn Muichand 
Dublith, Shn 
Bacharan, Shn I 
Elayaperumal, Shri 
Gaekwad, Shn rateunghrao 
Ganapathy, Shn 
Gandhi. Shri Ferine 
Gandhi, Shri M M 
Ciautam, Shn C D 
bounder, Shn K P 
Govind Dai, Seth 
Guha, Shn A C.
Haiarnavu, Shn 
Harvani, Shn Aniar 
Hathi, Shn 
Haxanka, Shri J.N.
Heda, Shri 
Hukam Singh, Sardar 
Jain, Shri A P 
Jain, Shn M.C.
Jangde, Shn 
Jinachandran, Shn 
Joamdra Singh, Sardar 
Joihi, Shn A.C.
Joahi, Shn Liladhir 
Jyotuhi, Pandit JJ>.
Kale, Shrimati A.
Kahka Singh, Shn 
Kamble, Dr._________

not present in the £

[i$.22hrs
Mohan Swtrup, Shn 
Mukerjee ShriH-N 
Muliick, Shn B C.
Nayar, Shn VP 
Purulekar Shn 
Parvathi Knthnan, Shrimati 
Pill ai Shri Anthony 
Prodttun Shn B"C 
Ral, Shn Khuihwaqt 
*R«/u, Shri V 
Ram Gartb, Shri 
Ranga, Slni 
Rao, Shn T  B Vittal 
Singh, Shri L Achaw 
Sugandhi, bhn 
langamani Shn 
Venma, Shn Kanui 
Vyaa, Shn Radhalal 
warior, Shri

Kanakatabai, Shn 
Kanungo, Shn 
Karmarkar, Shn 
Kuliu al, Shn 
Kayal, Shn P N 
Kethata, Shri 
Ketkar, Dr *
Khadiwala, Shn 
Khan, Shn Osman All 
Khan, Shn Sadath All 
Khan, Shn Sluhnawaz 
Khedkjr, Ur G B 
Khimn, Shn 
Kotiukapall>, Shn 
Kn&hnaiah, Shri 
Kruhnamakhin, Shn T  T  
Kruhnappa, Shri M V 
Lachhi Ram, Shn 
Lahin, Shn 
Lai, ShriR S 
Mafida Ahmed, Shnmati 
Maiilhia, Sardar 
Maiti, Shn N t) v 
Maihah, Shn U S 
Malaviya, Pandit Govind 
Malavija, Shn K D 
Malvia, Shn K B 
Maiviya, Shn Moulal 
Manaen, Shri 
Mandal, Shri J.
Mandal, Dr Paihupati 
Maniyangadan, Shn 
Mathur Shn Haroh Chandra 

Mathur, Shn Harith Chandra 
Mehta, Shn B.G.
Mehta, Shn J R 
Mnhri, Shn B.D 
Miihra, Shri L  N 
Miahra, Shri MJP.
Miira, Shn RJ). _______

The vote came to be
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Miira, ShriR-R- Ramakrfihnan, 9hri
MoMdetn, ShriOulara Ramin, shri Fittabhi
Morarka, Shri Ramanand Shaitrl, Stfvni
Mon, Shri Ramananda Tirtha, Smni
Mnrthy, Shri B.S. Ramatwami, Shri S.Vi
Muaafir, Giani G.S. RamMwamy, Shri K.S-
Mitthukrithnan, Shri Ramethwar Rao, Shri
Nadar, Shri P.T. Ram Knihan, Shri
Naldu, Shri Qovindaraialu Rampure, Shri M.
Nair, Shn C.K. Ram Saran, Shri
Nalr, Shn Kuttikrithnan Ram Subhag Singh, Dr-
Nandi, Shri Ran:, Shri
Naniappa, Shn Rangarao, Shri
Naraindin, Shri Rao, Shri E.M.
>Narayanaaamy, Shn Rao, Shri Rafagopala
Niikar Shn P.S Rao, Shri R J
Nathavaiu, Shri Raut, Shri Bhola
Nayak, Shn Mohan Ray, Shrimati Renuke
Nayar, Dr. Suahila Reddy, Shri Bali
Nehru, Shn Jawaharlal Reddy, Shn K C
Nehru, Shnmati Uma Roy, Shn Bithwanath
Oxa, Shri Sadhu Ram, Shn
Padam Dev, Shn Sahodrabai, Shnmati
Pabadia, Shn Sahu, Shri Bhagabat
Palchoudhury, Shnmati I la Sahu, Shri Ramethwar
PannaLal, Shn Salam, Shn Abdul
P tel, Shrimati Maaiben Samanta, Shn S C
Patel, Shn N.N. Sanganna, Shn
Patel/Shn Rijeahwar Sitdurapandian, Shn
Patti, Shn S. K. '  irhadi, Shn A.S

rabhakar,'Shn Naval Satyanaraytna, Shn
Pratad. Shri Mahadeo Scindia, Shnmati Vqaya ^  aje
Radhamohan Singh, Shn Sclku, Shn
Radha Raman, Shri Sen, Shn A.K
Raghubir Sahai, Shri hah, Shnmati Jayaben
Raghuramaiah, Shri hah, Shn Manubhai
Ra] Bahadur, Shn Shankaraiya, Shn

Clause 3 was added to the Bill.
Amendment No. 485 lor the ins

ertion of new clause 3A was put and 
negatived.

Mr. Speaker: I will now put all the 
amendments to clause 4 together:

Amendments Nos. 436, 471, 221. 437, 
222, 438, 504, 5, 439, 474, 42, 224, 44, 
226, 227, 228, 229, 230, 231, 233, 234, 
235, 48, 236, 237, 238, 239, 240, 241, 242, 
243, 328, 6,405, 505 were put and nega
tived.

The question is:

"That clauses 4, 5 and 6 stand 
part of the Bill.”

Shri Farulekar: How can they all 
be put to the House at the same time?

Shaau, Start D.C.
Shorn, ttoadit K.C.
Shaitri, ShriH.
Shaatri, Shri Lit Bahadur 
ShiwunJmpi, Shri 
Siddlafc, Shri 
Sash, Shri Bibunath 
Singh, Stul D.P.
Singh, Shri M.N.
Singh, Shri T.N,
Sinha, Shri BJ\
Sinha, Shri K P.
Smha, Shn Satyendra Narayan 
Sinha, Shri SaCyi Narayan 
Snmtak, Shri Nardao 
Subbarayan, Dr. P. 
Subraraanyam, Shri T.
Sultan, Shrimati Mamxwna 
Sumat Pratad, Shri 
Sunder Lai, Shri 
Surya Praiad, Shn 
Swaran aiotfn, Sartar 
Tahir, Shn Mohammad 
Tewjri, Shn Dwarikanath 
Thimmauh, Shn 
Thomas, Shri A.M 
Tiwan, Shri Babu Lai 
Ttwari, Shn R.S.
Tiwary, Pandit D N.
Tula Ram, Shn 
Tyabp, Shn 
Uike, Shu 
Umrao Singh, Shri 
Upadhyaya, Shn Shiva Datt 
Varma, Shn B B 
Viahwanath Praiad, Shn 
V»a», Shn R C 
Wilion, bhn J N.

The motion was adopted

Mr. Speaker: The House agrees.

Shrimati Renu Chakravartty: Even 
ss the amendments were put separa
tely, we shall vote on them separa
tely.

Mr. Speaker: Then, I shall put clause

The question is:

“That clause 4 stand part of the 
Sill.”

Shri Sadhan Ctapta: We want a divi
sion, Sir.

Mr, Speaker: Do the hon. Members 
want to division for every one of these
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clauses? I will go by the voice vote 
first and, thereafter, if necessary, 1 
shall allow a division.

The question Is:
DlvUlonjN* fS]

“That clause 4 stand part of toe 
BilL"

The Lok Sabha divided: Ayes 286; 
Noes 51.

[ IS*S  lu *

Abdul Lstecf, Sbri 
Achar, Shti 
Achmt R»m, Lai*
Agarwal, Shri 
Attl Siagh, Sbri 
Alva, Shri Joachim 
Awshalatn Shri Subbnh 
Arwnugham, Shri R S 
A<cham»mba, Dr 
Ayyaksnnu, Shri 
Bidaa taih, Cb 
Bagdi, Shn 
Bahadur Singh, Shri 
Bakhwjl 1 S w 
84 mki, Shn 
Banerii, Shn P B 
Banem, Dr R.
Bangabt Th akur, Shri 
Barman, Sbri 
Barupal, Shri P L 
Bauppa , Shri 
&hagat, Shri B R 
Bhakt Danina, Shn 
Bhugava, Pandtt M B 
Bhargava, Pandit Thakui Du 
Bhatkar, Shn 
Bhugli Bhai, Shri 
Bhoii Sirdar, Shr i 
Bidari, Shn 
Birbal Singh, Shn 
Bok, Shn P.C.
Brahm Pcrkub, Ch 
Brafeahtrar Praaad, Shti 
Chanda, Shn Awl K. 
Chaturvedi, Sbri 
Chavda, Sbn
Cfaettiar, Shn R Ramanathan 
Churn Lai, Shn 
Duljjt Singh, Shri 
Daaappa, Shri 
Dm, Shri K K 
Dm, Shn M.M.
Du, Shri Ramdham 
Du, Shri Shree Narayan 
Dtltar, Shn 
Deb, Shti NLM.
Detai, Shri Mont)i 
DntawUi, Sbn K G 
Desbmukh, Dr. P.S.
Dabc, Shti Mulchand 
Dubliih, Shn 
Eacharaa, Shn i. 
Blayaceruotal, Shn

AYES
Gaekwad Shn PatearaghfSo 
Ganapathy, Sbn 
Gandhi, Shn FcroM 
Gandhi, Sbn M M 
GauCain, Shn C D. 
Gounder, Shn K.P.
Guha, Shn A C.
Haiamavit, Shn 
Harvani, Sbri Aniar 
Hathj, Shri 
Huaiika, Shit I N 
Heda, Shn 
Hem Rat, Shri 
Hukam Singh, Sardar 
Jain, Shri A P 
Jam, bbti M 0 
Jangde, Shri 
Jiruchandran, Shri 
Jogcndra Singh, sardar 
Joahi, Shn A C 
Josh], Shn Ldtdhar 
Jyotuht, Pandit ]  P 
Kale, Shnmati A 
Kahka Singh, 5>hn 
Kamble, Dr 
KafiakMbai, Shn 
Kanungo, Shn 
Kannafkar, Stm 
Kailiwal, Shn 
Kayal, Shn P N 
Keshan, Shri 
Kcakar, Dr.
Khadwala, Shn 
Khan, Shn Osmaa Ah 
Khan, Shn Sadatb All 
Kbtti. Shn Sbihnawai 
Khadkar.Dr. OB 
Khun)!, Shn 
Khuda Bukhth, Shn M 
Kottukapally, Shn 
Knihmiah, Shn 
KiithmmKhan, Shn TT, 
Knahaappa, Shri M V. 
Lachhi Ram, Shn 
Uhm, Shn 
Lai, Shri R.S.
Mafida Ahmad, Shrimati 
Majittua, Sardar 
Marti, Shn N.B 
Malliah, Shn VS. 
Malanya, Paodit Govbid 
Malarira, Shri K.D.
Mai via. Shri K JB .

Mslviya. Shri Moblal 
Manaen, Shn 
Mandal, Sbri J 
Mandal, Dr Psshupati 
Maniyangadan, Shn 
Mathur, Shn Hanah Chandra 
Mehl», bhtiBG.
MebU, Shn J R 
Mclkote, Dr.
Miihra, Shn B D.
Mubr*. Shu UH 
Mishra, Shn M P 
Mut>ra,'Shri S N.
Mura, Shri R D.
Mura, Shn R R 
Mohideen, Shri Gutam 
Motuuddln, Shn 
Muiuiamy, Shn N R, 
Morarka, Shn 
Mnrthy, Stall B S.
Musafir, Giani G S 
Mufhu knshnan, Shn 
Nadar Shri P T.
Natdu, Shn Gonndaraialu 
Nair, Shn CK.
Nait, Shn Kuttiknahnan 
Nanda, Shn 
Naniappa, Shn 
Narauulm, Shn 
Narayanasamy, Shri R. 
Naakw,'Shii P.S.
Nathtvam, Shn 
Ntytk. Shri Mohan 
Nayar, Dr. Suahila 
Nehru, Shn Jawaharial 
Nehru, Sbnmali Umt 
On, Shn 
Padatn Dev, Shri 
Pahadia, Shn 
Palchoudhun, Shnmati Ua 
I'inaa. LaU Shn 
Panaat,' Shn Y.S. 
PateCShimau Manihan 
Patti, |.ShnN.N.
Patel. Shri Raiesbmr 
Patti, Shri S.K..
Prabhakar,) Shri Natal 
Ptutd, Shn Mafadoa 
Radhamohan Singh,4Shri 
Radhs Ranun. Shti 
Raghubii.Sahai, Shri 
Raghiiramalah, Shn 
R»i Bshadui
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Rakhmajf, Shri 
RamtknaKnan, Shn 
Raman, Shri Pattibhi 
Ramanand Shaatn, Swami 
Ramananda Tutha, Swami 
Ramaawami, Shn S V 
Ramarwamy, Shn K S 
Rameahwar Rao, Shn 
Ram Kriahna, Shn 
Rampura, Shn M 
Ram Saran, Shn 
Ram Subhag Singh, Dr 
Rane, Shri 
Raaga, Shri 
Rangarao, Shri 
Rao, Shri B M 
Rao, Shn Rajagopala 
Rao, Shri R J 
Kaut, Shn Bhola 
Ray, Shrimau Rcnuka 
Reddy, Shri Bali 
Reddy, Shn K C 
Reddy, Shn Ramaknshna 
Roy, Shn Bnhwanath 
Sadhu Ram, Shn 
Sahodrabai, Shnmati 
Sahu, Shn Bhagabat

Anthony, Shn Frank 
Awuthi, Shri
Banenee, Shri Pramathanath 
Banefjee, Shri S M 
Barrow, Shri 
Barua, Shn Hem 
Beck, Shn Ignace 
Bharucha, bhn Nauahir 
Cbakravartty, Shnmati Rentf 
Chandramani Kalo, Shn 
Oange, Shn S A 
Daaaratha Deb, Shn 
Daagupta, Shn B 
Dharmalingam. Shn 
Drohar, Shn 
Elias, Shn M 
Gadcwad, Shn B K 
Ghoaal, Shn

Sahu, Shri Rameihwar 
Salam, Shn Abdul 
Samanta, Shn S C 
Sanganna, Shn 
Sankarapandian, Shn 
Sarhadi, Shn A S 
Satyabhama Devi, Shnm#11 
SatyanarayaiJb, Shn 
Scnuluk Shnmati Vivw* £***
Selku, Shn
Sen, Shn A K
Shah, Shrimati Jayaben
Shah, Shn Manubhai
Shankaraiya, Shn
Sharma Shri D C
Shaatn, Shn H
Shivananiappa, Shn
Siddiah, Shn
Smgh, Shn Babunath
Singh, Shn D P
Singh Shri M N

îngh, S'htiT'N
Sinha, Shri B P
Sinha Shn Jhulan
Sinha Shn K P
Sinha Shn Srtyendra NaWan

NOES
Ghoae, Shn Bunal 
Ghoie, Shri S 
Godsora, Shr S C 
Gopalan Sh «\ K 
Goray Shn 
Gupta, Shri Sadhan 
Iyer Shri Easwara 

Jadhav, Shn 
Kamble, Shri B C 
Kar Shri Prabhat 
Kodiyan Shn 
Kumaran, Shn 
Kumbhar Shn 
Kunlun Shn 
Mahanty Shn 
Mjihi, Shn R C 
Masani. Shn M.R 
Maiera, Shn

The motion was adopted

Sinha, Shri Satya Narayan 
Snatak, Shri Nardeo 
Subbarayan, Dr 7. 
Subtamanyam. Shti T. 
Sultan, Shrimati Maimpooa 
Sumat Praiad, Shti 
Sunder Lai, Shri 
Surya Praaad, Shri 
S«waShik<tete 
Tahir, Shri Mohammad 
Tewari, Shri Dwarikuwth 
Thimmaiah, Shri 
Thomai, Shn A M.
Tiwan, Shn Babu Lai 
Tiwari, Shn R S 
Tiwary, Pandit D N 
Tula Ram, Shn 
Tyabji. Shn 
Uike, Shri 
Umrao Singh, Shri 
Upadhyaya, Shri Shiva Dalt

Viihwanath Praaad, Shri 
Vyai, Shn R C 
Vyaa, Shn Radhelal 
Wllion, Shn J N

Matin,Shri
Menon, Shn Narayanankutty 
Mohan Swarup, Shn 
More, Shn
Mukerjee, Shri HN * 
Mullick, Shn B C.
Nayar. Shn V P 
Parulekar, Shn 
Parvathi Kriahnan, Shnmati 
Pillai, Shn Anthony 
Prodhan, Shn B C 
Rai, Shri Khuahwaqt 
•Raiu, Shn V 
Ram Ganb. Shn 
Rao, Shn T  B Vtttal 
Singh. Shn L Ac haw 
Soren, Shn 
Sugaadhi, Shri 
Tangamani, Shn,
Verma, Shn Ram)i 
W«nor. Shri

Clause 4 was added <o''the Bill,

Mr. Speaker: I will now put all the 
amendments to clause 5

Amendments Nos. 246, 247, 248, 
332, 474, 7, 475, 50, 162, 250, 251, 252, 
253, 254, 255, 256, 257, 163, 258, 51, 
259, 260, 261, 282 263, 264, 265, 266, 
Ml, 2TO, V& -were put and nega
tived.

•Shn V Raju was not present in 
recorded by mistake.

Mr. Speaker: The question is: 
“That clause 5 stand part of 

the Bill”
An Hon. Member: Division, Sir. 
Mr. Speaker: Simply because an 

bon Member asks, I need not obey. 
Î et me hear better voices with res* 
pect t̂o another clause.

The motion voat adapted* 
Clause 5 toag added to Vie Bill

the House. The vote came to be
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Stri T. B/Vlttal Km : In cUusa 8, 
we went amendment No. 164 to be 
put to the vote.

Mr. Speaker: The question Is:

Diviaion No. 19]
AYE8

Page 3, Hne 1, after “Any person” 
insert—

“other than a person employ
ed in an essential service as de
fined, by this Act”.
The Lok Sabha divided—Ayen 55; 

Woes—243.

[15.28 bra.

Anthony, Shri Pnnk 
Awaathi, Shri
Baneriee, Shn PnmithuMth 
Baneriee, Shri S M 
Barua, Shri Hera 
Bharucha, Shri Nauthir 
Chakravirtty, Shrimati Re mi 
Chandramani Kalo, Shri 
Dange, Shn S A 
Daaarstha Deb, Shri 
Daagupta, Shri B 
Dharmalingam, Shri 
Drohar, Shri 
BUM, Shn M 
Gaikwad, Shn B K 

GhoK, Shri Bunal 

Ghoie, Shn S 
Godsora, Shri S C

Gopalan, Shri A.K 
Garay, Shri 
Gupta, Shri Sadhan 
Iyer, Shri Baiwara 
Jadhav, Shri 
Kimble, Shn B C 
Kar, Shri Prabhat 
Kodiyan, Shn 
Kumaran, Shri 
Kumbhar, Shn 
Kunhan, Shn 
Mahan ty, Shn 
Aia|hi, Shn R C 
Mauni. Shri MR.
Matera, Shn 
Matin, Shri
Menon, Shri Narayanankutty 
Mohan Svrarup, Shn 
Mote, Shri

Mukerjea, Shn H N 
Mullick, Sbn B C 
Nayar, Shn V P 
Parulekar, Shn 
Parvathi Kmhnan, Shnmati 
Patil, Shn Nana 
Pillai, Shn Anthony 
Prodhan, Shri B C 
Rai, Shn Kbiuhwaqt 
•Raju, Shri V.
R»m Garib, Shn 
R«o Shn TB Vittal 
Singh, Shn L Achaw 
Soicn, Shn 
Sugandhi, Shn 
Tanganuni, Shn 
Venaa, Sun Rirn/i 
Vanor, Shn

Abdul Lateef, Shn 
Achar, Shn 
Achint Ram, Lala 
Agarwal, Shn 
Aht Singh, Shri 
Alva Shn Joachim 
Ambalam, Shn Subbnh 
Arumughaia, Shn R S 
Atchamamba, Dr 
Ayyikannu Shri 
Badan Singh Ch 
Bagdi Shn 
Bahadur Singh, Shn 
Bakllwal, Shri 
Balafcriahnan Shn 
Balmiki, Shn 
Baneriee, Shn PB  
Bancm, Dr R 
Bangahi Thakur, Shn 
Barman, Shn 
Barupal, Shii P L 
Bauppa, Shn 
Bhagat, Shn B R.
Bhakt Darthan, Shri

NOES
Bhargava, Pandit MB 
Bhargava, Pandit Thakur Daa 
Bhatkar, Shn 
Bhogii Bhei, Shn 
Bhob Sardar, Shn 
Bidari, Shri 
Birbal Singh, Shn 
Bote, Shri P C  
Brahm Perkaah, Ch. 
Bra)eth«rar Fraud, Shn 
Chanda, Shn Ami K. 
Channvedi, Shn 
ChavtU, Shri
Chettiar, Shn Ramanathan 
Omni Lai, Shn 
DaUit Singh, Shri 
Daiappa, Shri 
Daa, Shn KJt 
Du, Shn M.M 
Daa, Shn Ramdhani 
£3*a, Shri Shraa Narayan 
Datar, Shri 
Deb, Shri N M.
Deaal, Shri Motsrii

DeihraJkh Shn K G 
Deahmukh, Dr P S 
Dube Shri Mulchand 
Dubliah Shn 
Bacharan, Shn I 
Blayaperumal, Shn 
Gaekwad, Shn Pateaioghno 
Ganapathy, Shn 
Gandhi, Shri Peroxe 
Gandhi Shn MM. 
Gautam, Shri C D 
Ghoial, Shri 
Gounder, Shn K.P 
Govind Daa, Seth 
Guha, Url A C.
Hajaroavu Shn 
Harvani, &nn Anaar « 
Hathi, Shri 
Hazanka, ShriJ N 
Hedi, Shri 
Hem.Riij, Shri 
Hukam Singh, Sards 
Jain, Shn A P 
am, Shn M C 
angde, Shn

•Shri V. Raju was not present in the House. The vote came to be
recorded by mistake.
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ytoMhMdftm, Shri
}oj|e&dr» Singh, Sirdar 
Jariti, Shri A.C 
Jothi, Shri Liladhar 
Jyatiahl, Pandit J P 
Ktle, Shrimati'A 
Kittki Singh, Shri 
Kamble. Dr 
Kanakaaabai, Shn 
Kanungo, Shn 
Xarmnkar Shn 
Kaaliwal. Sh i 
Kayal, Shn P N 
Keahava, Shn 
Knkir.Dr 
Khadiwala. Shri 
Khan, Shri Oaman All 
Khan, Shri Sidith AU 
Khan, Shri Sbahnawu 
Khedkar, Dr G.B 
KiUat/f Slut 
Khuda Bukah, Shri M 
Kottukapally, Shn 
Kriihnaian Shri 
Knahnamachari, Shri T  T  
Krithnappa ShnMV 
Lachhi Run Shn 
Lahiri Shn 
Lai Shn R S 
Mifida Ahmed, Shnmati 
Mariihia, Sardar 
Maiti, Shn N B 
MiUiah Shn US 
Malaviya, Pandit Govind 
Malaviya ShnKD 
Milvia, Shri KJB 
Malviya, Shri Motilal 
Manaen, Shn 
Mandal ShnJ 
Mandai, Dr Paihupati 
Maniyangadan, Shri 
Maaunya Din, Shri 
Mathur, Shri Hanah Chandra 
Mehta, Shn B G 
Mehta ShnJ R 
Mclkote, Dr 
Menon, Shn Kriahna 
Muhra, Sh i B D 
Miahra, Shn L N 
Muhra, Shri M P 
Mufera, Shi S N 
Miahra, Shn R D 
Mara, Shn R.R. 
ftotaidacn, Shn Gulaai 
Morarka, Shri 
Marthy, ShriBS 
Mum fir, Giini G.S 
Muthukrishnan Shn

Nadar, Shri F T  
Naidu, Shri Qovindara)alu 
N tir, Shn C K 
Naw, Shn Kuttikruhnan 
Nanda, Shn 
Nanfappa, Shri 
Narnsdia Shn 
Hmyaouwrnay, Shri X 
Natkar Shn P S 
Nathavani Shn 
Nayak, Shn Mohan 
Nayar Dr Suahila 
Nehru Shn Jawaharlal 
Nehru, Shrimati Umi 
Oza, Shn 
Padam Dev, Shn 
Pahadia Sbn
Palchoudhuri Shrimati Ua 
Panaa Lai Shri 
Parmar ShnY S 
PsSgJ Shnmatj Manibrn 

Patel Shn N  N 
Patel, Shn Raiethwar 
Paul, Shn S K  
Prabhakar Snn Na\nl 
Prajad Shn WUhadeo 
Radhamohan Singh Shri 
Radha Raman Shri 
Raghubir Sahai Shn 
RaghuramM^h Shn 
Kuj Bahadur Shn 
Rakhmaji Shn 
Ramaknihnon Shn 
Raman Shri Pafcahhi 
Ramanand Shattri Swami 
Raminanda Tirtha Sw uni 
Karaaswanu Shri S V 
Ramatvtaray Shri K  S < 
Rameahwar Rao, Shri 
Ram Kruhiin Shn 
Rampure Shn VI 
Ram Saran, Shn 
Ram Subhag Smgh Dr 
Rane, Shn a 
Rang a, bhn 
Rangarao, Shn 
Rao, Shn E M 
Rao, Shn Rajagopala 
Rao Shn R J 
Raut Shn Bhola 
Ray Shrimati Renuki 

Reddy, Shn Bah 
Reddy Shri K  C 
Reddy, Shri Ramakriahna 
Roy, Sim Bi«wjnath 
Sadhu Ran, Shn 
Sahodrabai Shnmati 
Sahu Shn Bhagabat

Sahu, Shri Rameihwar
Salam, Shri Abdul
Samanta, Shri S C
Sanganne, Shri
Sankarapandian, Shn
Sarhadi Shn AS
Satyabhama Devi) Shnmati
Sptyanarayana, Shri
Scindia, Shrimati Vijaya Raje
Selku Shn
Sen, Shn A K
Shah, Shrimati Jayabcn
Shah Shri Manubhai
Shankaraiya, Shn
Sharma Shn D C
Sharmi Pandit K C
Shaatri Shri H
Shaatn Shri Lai Bahadur
Shivnnjnjappa Shn
Siddiah Shn
Singh Shri Babufiath
Singh Shn D P
Singh Shn N4 M
Singh Shn r N
Sinha Shn B P
Sinha Shn Jhulan
Sinha Shri K. P
Sinha Shri Satvendra Narayan
Sinha Shn Satya Narayan
Snatak Shn Nardeo
Subburijan Dr Y
Subranunyam, Shn r
Suit in Shnmati Maun>uu
Sjnut 1 rat id Shn
Sunder Lai Shn
Sur)u Prasad Shn
Sw arjn Singh Sardar

1 iliir Shn Mohammed
Ictwn Shn Dwarikan̂ th

rhimmaiiih Shn 
Thom is Shn A \4 
Tiwan Shn Babu Lai
1 i«rjri Shn R S
Tiwary Pandit DN 
Tula Ram Shri 

Tyabji Shri 
Uike, Shn 
Umrao Singh Sbn 
Upadhyaya Shn Shiva Dalt 
Varma Shri B B 
Vithwanath Praiad, Shri 

Vyai, Shn F C.
Vyaa, Shn Radheltl 
Wilaon SbrlJV

The motion was adopt#**
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Mr. Speaker: I will now put all the 
other amendments to clause 6 to the 
vote

Amendments Noe. 270, 271, 272, 273, 
274, 341, 440, 275, 276, 9, 278, 477, 
279, 280, 344, 346, 348, 350, 351, 352, 
353, 354, 355, 356, 357, 358, 359, 19 
were also put and negatived

Mr. Speaker: The question is*

“That clause 6 stand part at
the Bill"

The motion was adopted

Clause 6 was added to the Bill

Mr. Speaker: I will put all the 
amendments to clause 7 to the vote 
of the House

Amendments Nos. 282, 413, 55, 285, 
360, 361, 362, 363, 364, 365, 366, 367, 
368, 442, 414, 478, 11, 287, 444 were 
put and negatived

Mr. Speaker: The question is-

“That clause 7 stand part of the
Bill ”

The motion was adopted<
Clause 7 was add"d to the Bid

Shrimati Renu Chakravartty: Is It
decided that there shall be no more 
division?

Mf. Speaker: I will allow one more 
division before the third reading.

Shrimati Parvathi Krishnan: There
is an amendment, No 288 for (he ad* 
dition of new clause 7A We want it 
to be put to the vote.

Mr. Speaker: The question is:

Page 3,— 

after line 9, tnsert—

“7A Any offence committed 
udder this Act shall not be deemed 
to be an offence involving moral 
turpitude and shall not render 
any person convicted liable for 
any penalty, forefeiture, loss of 
emoluments, terms and conditions 
of service or misconduct within the 
meaning of any rules regulating 
the terms and conditions of service 
irt force”

the Lok Sabha divided Ayes
Nots 242

53,

Division No 2o] AYES *5-3*

Anthonv, Shri Ftank (fjd'on, Shri S C Mukeriee Shn H.NT
Awaithl, Shri G <palan Shn \ k Mullick, Shn B C
Banerjte, Shn Pramaihanath Garay Shn Nayar, Shn VP
Banerjte, Shri S M Gupta, Shri âJhitn Parulekar, Shn
Barrow, Shri Iyer, Shri Eiwira Parvathi Kruhnan, Shnauti
Barua, Shn Hem Jadhav Shn Patil, Shn Mina
Beck, Shri Ignace Kamble, Shn B C Paul, Shn U L.
Bharucha, Shn Nauihir Kar, Shn PraShat Pillai, Shn Anthony
Chakravartty, Shnmati Renu Kodiyan, Shn Prodhan.shn B C.
Dange, Shn S A Kumaran Shri Rai, Shn Khujhwaqt
Duaratha Deb, Shn Xunhan, Shn •Raiu, Shn V
Daagupto, Shn B Maihi, Shn R C Rao, Shri TB  Vittal
Dharmalingam, Shn Mai am, Shn VLR Singh, Shn L Achaw
Drohar, Shn Matera, Shn Soren, Shri
Eilat, Shri M Matin, Shn Tangamau, Shn
Gaikwad, Shn B K Menon, Shn Narayaoankutty Verma, Shn Ramp
Ghoul, Shn Mohan S war up, Shri Wan or, Sbn
Ghoae Shn S More, Shn

•Shn V Raju was not present in the 
recorded by mistake

House The vote came to be
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NOBS

Abdri XjMK Shri 
Acbu, Shri 
Achtn t Xkb, Lai*
Agarwal, Shri 
Ajit Singh, Shri 
A!**! Shri Joachim 
Ambatam, Shri SubWab 
Aruniagham, Shri R.S. 
Atchnuabi, Dr. 
Ayyakanmi, Shri 
Badan Smgh, Ch.
Bagdi, Shn 
Bahadur Singh, Shti 
BakHwal, Shri 
Balakriahnan, Shri 
Bafanfa, Shn 
BaaerH. Shri PA.
Bantni, Dr. R.
Bangahi Thakur, Shri 
Barman, Shri 
Barupal, Sri, PA.
Bauppa, Shri 
Bhagat, Shn B R.
Bhafct Darahan, Shri 
Bhaqava, Pandit M.B 
Bhargava, Pandit'Thakur D u  
Bbatkar, Shn 
Bhogfi Bhai, Shn 
Bboh Sardar, Shn 
Bidaii, Shri 
Bubal Stagh, Shri 
Boat, Shn P.C 
Brahim Perkaah, Ch. 
Braiaihwar Praaad, Shn 
Chanda, Shn And K. 
Chaturvedi, Shn 
Chavda, Shri
Chcttfar, Shn R Ramanathan 
Chuni Lai, Shn 
Dalji Singh, Shn 
Daaappa, Shri 
Daa, Shri K.K.
Dai, Shri M.M 
Du, Shri Ramdhani 
Du, Shn Shree Narayan 
Datar, Shri 
Deb, Shri NM  
Dual, Shri Morirji 
Dcahmukh. Shn K G. 
Deahmuidi, Dr. P S.
Dube, Shri Mulchand 
Dublah. Shri 
Eatharan, Shn L 
Elayapenimai, Shn 
□•ekwad, Shn Fataainghrao 
Ganapathy, Shn 
Gandhi, Shn Fanwc 
Gandhi, Shri MJA.
Gautam. Shri CD.

Oounder, shri K.P.
Govind Dai, Seth 
Onha, Shri A.C 
Hajarnavia, Shri 
Harvani, Shri Antar 
Mat̂ i, Shri 
Hararika. Shn J.N.
Heda, Shri 
Hem Raj, Shri 
Hukam Singh, Sardar 
Jain, Shri A.P.
Jain, Shn M.C 
Jangda, Shri 
Jtnachandran, Shri 
Jogendra Siagh, Sardar 
jaahi, Shri A.C 
Joahi, Shn Liladhar 
ĵrotiahi. Pandit J 

Kale, Shnmati A.
Kalika Singh, Shn 
Kamble, Dr.
Kanakaaabai, Shn 
Kanungo, Shri 
Xarmarkar, Shn 
Kaaliwal, Shn 
Kayal, Shn PJ4.
Kcahava, Shn 
Kaakar, Dr.
Khadiwaia, Shri 
Khan, Shn Oaman Ah 
Khan, Shri Sadath Aii 
Khan, Shn Shahnawaz 
Khedkar. Dr. G.B.
Khimji, Shn 
Khuda Bukab, Shn M. 
KottukapaUy, Shri 
Kruhnatah, Shn 
Knahnamachan, Sbri T  T. 
Kmhnappa, Shn M V. 
Ijchhi Ham, Shn 
Lahiri, Shn 
Lai, Shn R.S.
Mafida Ahmed, Shnmati 
Maftthia, Sardar 
Main, ban H.B.
Malliah, Shri U.S.
Malvijri, Pandit Qonnd 
Malviya, Shn K D.
Maine, Shn K.B.
Malviya, Shri Motilal 
Menaan, Shn 
Mandal, Shri J.
Mandal, Dr. Paahnpcti 
Miolyangadaa, Shri 
Mathur, Shri Hariah Chandra 
MchU, Shri B.O 
MchUt Shri JiK.
Meikota, Dr.

Manso, Shri Krishna 
Mirim, Shri B.O.
Mithrt, Shri L.N.
Miahra, Shri M.P.
Milhra, Shri S.N.
Mlara. Shri R-D.
Mhra, Shri R R.
Mohidocn, Sbri Gulaa 
Morarka, Shri 
Matthy, Shri B.S.
Muaaflr, Giani O.S. 
Muthukrithnan, Sbri 
Nadar, Shri P.T.
Naidu, Shri Oevindarajalu 
Naidu, Shri T.D.M.
Nair, Shri CK.
Nair, Shi Kuttikriahnaa 
Nanda, Shri 
Nanjappa, Shri 
NarainDtn, Shri 
Namyanaaamy, Shri R. 
Natkar, Shn P.S. 
Nathavani, Shri 
Najrak, Shri Mohan 
Nayar, Dr. Suahila 
Nehru, Shri Jawaharlal 
Nehru, Shnmati Uma 
On, Shn 
Padam Dev, Shri 
Palcboudhuri, Shrimati 
Panna Lai Shri 
Parmar, Shri Y S 
Patel, Shnmati Manibcn 
Patel, Shri N N.
Patel Shn Raieahwar 
PatU, Shn S K 
Prabbakar, Shn Naval 
Tratad, bhn Mabadto 

Radhamohan Singh, Shn 
Radba Raman, Sbri 
Ragbubir Sahat, Shri 
Raghuramaiah, Shn 
Raj Bahadur, Shn 
Rakhmati, Shn 
Ramabahnan, Shn 
Raman, Sbn Patubhi 
Ramananda, Shattn Swamy 
Ramananda Tirtna, Swami 
Ramawami, Shri S.V. 
Ramaawamy, Sbn JC.4. 
Rameahwar Rao, Shri 
Ram Garib, Shri 
Ram Kriaban, Shri 
Rampure, Shri M.
Ram Saraa, Shri 
Ram Subhag Stalk, Or 
Ranbir Singh, Ch.
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ium, SMRan*a, Shri 
Rangsrao, Sbri 
Rao, Shri B.M.
(tio, Shri Ralagopala 
lUo. Shri X J.
Riot, Shri BhoU 
Rqr, Shrinuti Raiuka 
Reddy, Shri Ball 
Reddy, Shri K.C.
Reddy, Shri Kamakrishna 
Reddy, Shn Vitwanatha 
Roy, Shn Biswanath 
Stdfau Ram, Shri 
Sahodrabai, Shrimati 
Saha, Shri Bhagabat 
Saha, Shn Rameshwar 
Salam, Shn Abdul 
Samanta, Shn S.C 
Sanganna, Shri 
Sankrapanditn, Shn 
Sarhadi, Shri A S 
Satyabhama Devi, Shnmati 
Satyanrayana, Shn

SdndU, Shrimati Vita* R*ie 
feStu, Stan 
Sea Shri A.K.
Shah, Shrimati Jayiben 
Shah, Shri Manubhai 
Shanknuye, Shri 
Sharma, Sbri D C  
Shirraa, Pandit K C 
Sharma, Shn R C 
Shastri, Shri H.
Sbattn, Shn Lai Bahadui 
Shivanantappa, Shn 
Siddiah, Shn 
Singh, Shri Babunath 
Singh, Shri D P 
Singh, Shn M N 
Singh, ShnTN.
Sinha, Shn B P
Sinha, Shn Jhulan
Sinha. Shri K P
Sinha, Shri Satyendra, Narayan
Sinha, Shn Sarangdhara
Sinha Shri Sacya Nfcrcyan
Snatak, Shri Nardeo

Snbbsrayan, nr. P. 
Sabramanyam, Shn T 
Sugandhl, Sbri 
Sultan, Shnmati Maimoona 
Sumat Praiad, Shri 
Sunder Lai Shri 
Surya Praiad, Shn 
Swaran Singh, Sardar 
Tahir, Shri Mohammed 
Tewari, Shri Swankanath 
Thimmaiah, Shn 
Tiwan, Shn Babu Lai 
Tiwari Shri R S 
Tkwary, Pandit D.N 
Tula Ram, Shn 
Tyahu, Shri 
Uike, Shn 
Umrao Singh, Shn 
Upadhayaya, Shn Shiva Datt 
Varma, Shri B B 
Vuhwanath Prasad, Shn 
Vyas, Shri R.C.
Vyii Shn Radhelal 
Wilson, Shn J N

The motion was negatived

Mr. Speaker: I will now put all the 
amendments to clause 8

Amendments Nos. 178, 289, 480, 105, 
370, 371, 372, 510 were put and 
negatived

Mr. Speaker: The question is:

"That Clause 8 stand part of 
the BUI.”

The motion was adopted.

Clause 8 was added to the Bill.

Mr. Speaker: I will now put all the
amendments moved for the insertion 
of New clause 9A.

Amendments Nos. 3, "58, 57, 418, 419, 
420, 421, 422 were put and negatived

Mr. Speaker: The question is:

“That clause 1 stand part of the 
BUI."

Shn V. P. Nayar: There Is an 
amendment No. 57 to this, Sir.

Mr. Speaker: It is not pressed.

The amendment 1oiu, by leave, with
drawn.

Shri Sadhan Gupta: Sir, there 
are amendments Nos. 293, 114 and 1 
also to this clause.

Mr. Speaker: I am afraid this is 
barred Anyhow I wUl put it to the 
House.

The question is:

Page 1, after line 6 add—

“(2A) The provisions of the Act 
shall come into force only after a 
Proclamation of emergency has 
been issued by the President.”

The motion was negatived.

Mr. Speaker: The question u:

Page 1, lines 7 and 8—for *aSlst day 
of December, 1958” substitute “8th 
day of August, 1957”

The motion was negatived.

Mr. Speaker: Amendment No. 1 la 
baired as it is covered by 293. I will 
put all other amendments together.

Amendments Nos. 109, 108, 483, 181, 
18%, 20, 374, 464, 423, 1, 183, 375. 465, 
1U, 112, 113, 184, 424, 23, 2, 116 were 
also put and negatived.
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[Mr. Speaker]
The question is:

“That clause 1 stand part of the 
Bill.”

The motion was adopted.

Clause 1 was added to the Bill

Mr. Speaker: The question is:
‘That the Enacting Formula and

the Title stand part of the Bill.”

Shri Sadhan Gupta: There are
amendments to the Enacting Formula, 
Sir. Amendment No. 373.

Mr. Speaker: This is frivolous; I
rule it out of order. I will put amend
ments to long Titles also to the vote.

Amendments Nos. 107, 106, 462, 180, 
18 were put and negatived.

Shri Sadhan Gupta: We strongly
feel, Sir

Mr. Speaker: The hon. Member
feels strongly on manv r'atters.

The auestion is.

“That the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted
The Enactmg Formula and the Title 

were added to the Bill.

Pandit G. B. Pant: Sir, I move:

“That the Bill be passed”

Mr. Speaker: Order, order; order
please. Hon Members will kindly 
sit down when I get up.

Motion moved:

“That the Bill be passed.”

Shri H. N. Mukerjee (Calcutta-Cen
tral): Mr. Speaker, Sir, the hon. the 
Home Minister has asked the House to 
pass the Bill

I find that some of our friends are 
leaving the House They do not take 
part in the proceedings. They make 
up, their minds on the orders that they 
received from that side. (Interrup
tions) .

Mr. Speaker: The hon. Member will 
kindly resume his seat.

(After a pause)

He may proceed now.

Shri H. N. Mukerjee: Mr. Speaker,
Sir, with the brevity which is the soul 
of the Home Minister’s wit, he has 
asked the House to pass the Bill which 
he has put forward before the House. 
Now, Sir, I shall not try to emulate 
his brevity because he is asking the 
House to do something which is parti
cularly pernicious.

If the House is to be at all true to 
its sense of responsibility to the people, 
it should not in a cavalier fashion pass 
this kind of legislation. He tells the 
House to pass the Bill. I know very 
well that he has got at his disposal the 
votes of the Members of this august 
assembly, votes which, quite obvious
ly, are recorded without proper parti
cipation in the debate, without listen
ing to tne arguments either on one 
side or the other

An Hon. Member: That is a reflec
tion (interruption)

Mr. Speaker: Order, order. Hon. 
Member can speak very well without 
offending any hon Member here. 
Whether they hear or not, some are 
able to understand even at short 
notices, others will take a long time to 
understand Therefore, there is no 
meaning in saying that they should 
hear every word that is uttered here, 
As. soon as they come they can under
stand what all has passed Let us not, 
therefore, make any reflection. It is 
wrong. We are all in a happy family 
here. Of course, it is not as if every
thing that the Opposition says must 
be accepted by the Government, then 
the Opposition must become the Gov
ernment. That is the difficulty. There
fore, the hon. Member can go on with
out any reflection.

Shri H. N. Mukerjee: Sir, I do not 
wish to reflect cm any hon. Member 
of this House. But, though you have
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bean pleased to observe that we are a 
happy family, for the time being at 
least we on this side are very unhappy, 
and that is why certain observations 
might escape us which, perhaps, in 
more happy circumstances we would 
not make. In any case, I want to 
repeat that the Bill which the Home 
Minister has asked us to pass is perni
cious and if we are to be true to our 
responsibility to the people we cannot 
pass it.

This morning, when we looked at 
the papers and later when we came 
to this House we all had hopes of a 
settlement of the strike which is quite 
obviously the provocation for this Bill 
Hopes of a settlement are certainly 
still there and I am amazed that this 
Government, which talks so much 
about the healing touch, about the 
grand quality which we seem to speci
alise in, of healing the wounds of all 
kinds of people, is behaving in a 
manner which shows very clearly that 
if this Bill is enacted into law, and I 
fear that might very well happen, then 
the wound m the heart of the working 
people of our country will never heal, 
and do what you like, say what you 
will, unless you have the heartfelt co
operation of tee working people with 
whatever endeavour the Government 
wishes to initiate, unless you have that 
co-operation, social progress will fail 
and the plans will founder on rocks of 
the Government’s own reaction. That 
is, therefore, a point which I shall first 
of all place before the House.

Last night, the Prune Minister made 
a broadcast. I must say m all honesty 
that the tone of that broadcast was 
admirable As a matter of fact, on 
occasion, the tone of the Prime Minis
ter has been such that I wonder— 
and I do not hestate to say it here— 
how the Prime Minister keeps the 
company that he does. I do not wish 
to drive a wedge between the Prime 
Minister and his colleagues whom 
quite obviously he has clasped to his 
heart, but I really do not understand

how this kind of combination continues 
in our country, but obviously it does

But the Prime Minister said very 
rightly that if the strike does not fa>i» 
place, the Bill need not and will wot 
be used. 1 say we want sometlung 
more than that. If the strike is settled, 
then surely, but if the strike u most 
unfortunately not settled, eveu then, 
this pernicious legislation should not 
be put on the statute-book. We should 
not allow our statute-book to be tarni
shed by this kind of legislation which 
in the old dajta were used to be charac
terised as black Bills.

It has been pointed out earlier in 
the debate that the right of association 
is a fundamental right guaranteed to 
everybody in this country by the 
Constitution. Now, like every other 
right, fundamental or otherwise, there 
can be no such thing as a completely 
absolute right. We can see that and 
we know it very well, but fundamental 
rights can only be impinged upon in 
case of a really grave emergency 
which threatens to disturb the social 
order altogether. In the absence of 
such an emergence, m the absence of 
a really grave ami serious situation, 
it is absolutely unnecessary, it is com
pletely gratuitious, on the part of the 
Government to bring forward this kind 
of legislation.

Under this Bill, blanket powers have 
been given to the executive. There is 
clause 2, for example, and in connec
tion with clause 2, I must say—though 
1 am saying it with very great regret— 
that I am amazed to find that Sardar 
Hukam Singh, for whom I have very 
great respect, who is the Chairman 
of the Subordinate Legislation Com
mittee, as far as I know, came forward 
to defend the inclusion of certain thing 
in clause 2, which completely passes 
my comprehension. I have had the' 
privilege of serving on the Subordinate 
Legislation Committee for three years 
or more. I can take a bet—if there U 
a Subordinate Legislation Committee 
here and now and Sardar Hukam 
Singh pretides—I can take a bit that
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[Shri H. N. Mukerjee] 
the kind of thing which is incorporat
ed m this BUI would never have been 
approved of by the Subordinate Legis
lation Committee. We have already 
reported from time to time to this 
Bouse that it is very necessary that 
Government consults the Subordinate 
Legislation Committee But this on, 
this question, of course apart from the 
Subordinate Legislation Committee, 
the entire public opinion of the country 
has been given the go-by

Here, we find in the case of the in
fliction of a grave hardship on the 
community, Government can declare 
something to be an essential service 
and ban the strike I know my friend 
the Law Minister is there He may 
have a great deal of ingenuity rather 
than insight, but with all the ingenuity 
in the world, I challenge him to go 
before courts of law and give a defi
nition of grave hardship on the com
munity which would be acceptable 
This afternoon, the Law Minister got 
up at one stage of the proceedings to 
say that the expression 'in the public 
interest’ is an expression which can be 
interpreted just tha^ and by
purely objective tests I do not know, 
but the Law Minister has been func
tioning m a very different atmosphere, 
and may be he has imbibed certain 
ideas, bat as far as we are concerned, 
we know it for a fact that such an 
expression a5 ‘in the public interest’ 
cannot be interpreted on the basis of 
certain objective standards which like 
rabbits out of your hat you can pro
duce just because you happen to be 
the Government of the day But that 
is how Government has behaved, and 
that is why blanket powers have been 
given to the executive in a manner 
which goes against the grain of parlia- 

'mentary life altogether, which goes 
against the grain of every decent 
democratic instinct in the country 
That is exactly what the Government 
is doing

The provocation for this Bill comes 
mainly from the stnke threatened by,

rather, the notice of strike given by 
the posts and telegraphs union 
workers. The leaders of the posts and 
telegraphs union workers are generally 
Congressmen. I do not say further; 
perhaps he is here—my fnend Lala 
Achint Ram, for example and so many 
Others They are generally Congress
men, who are the leaders of these 
unions Now these unions are making 
repeated efforts to offer co-operation, 
I can forward to the Prime Minister or 
to the Home Minister, as the Prune 
Minister is pre-occupied with so many 
other things, periodicals where these 
people are putting up their case They 
are telling the country to realise what 
exactly they are asking for They 
asked for the second Pay Commission. 
Two years back, Shn D C Sharma, 
who is sitting there shamfacedly 
brought forward a resolution support
ing the idea of a second Pay Commis
sion Congressmen have been espous
ing these particular demands which 
are today in the forefront My friend 
Shn Lai Bahadur Shastn knows very 
well who went to meet him—it was 
mamly Congress leaders of this union 
They cannot go today before their 
people and tell tmm ‘to strike is a 
completely unpartiortic proceeding1 
They cannot do that Government 
gives the answer to this Government 
says only the Communists are to 
blame1

Sir, m French, there is a saying that 
if there is a certain kind of trouble, 
then, cherchez la femme I do not pro
pose to translate it for your delecta
tion, but here, in this country if you 
find certain things happening, you 
look for Communist and put all blame 
on them!

My fnend Shn Frank Anthony 
yesterday was good enough to suggest 
that we should all put in jail because 
he perhaps does not like our faces or 
whatever it is He suggested it very 
seriously and I am happy that ®y 
fnend Pandit Thakur Das Bhargava 

took up the cudgels in support of •
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decent political life in this country 
and contested that proposition My 
point is that Government cannot 
manage a particular situation This 
■ttuation m the posts and telegraphs 
department has been hanging fire for 
nearly two years now Government is 
completely bankrupt and being com
pletely bankrupt, Government can 
only say that the Communists are 
responsible, as if if the Communists 
can capture the hearts of the people, 
then they are to blame But Govern
ment comes forward now and brandi
shes the big stick The Prime Minister 
himself said that the doctrine of the 
big stick is wrong, but Government is 
brandishing the big stick If this 
piece of legislation, which has hardly 
a parallel in the statute-books of any 
country, is not an example of the 
brandishing of the big stick, then I 
do no* know what the meaning of 
words is

Seth Govind Das (Jabalpur) What 
about Russia and China?

Shri H. !tf. Mukerjee: I can tell 
Government, you can frighten some 
people for sometime but you canncrt 
fly in the face of the social conscience 
and you cannot intimidate our people 
for all time to come I would like 
to point out this, because the Home 
Minister referred to the Plan and to 
the rather depressing situation in 
which we find ourselves today in 
relation to the Plan Government 
knows it very well, even though 
Government may not admit it, that we 
on this side are much more keen on 
the Plan, m spite of its defects, than 
the majority of the Members of the 
Congress Party The working class of 
this country is absolutely determined 
to see to it that the Plan succeeds. 
That is why the P & T people have 
over and over again suggested that 
they are going to suggest ways and 
means of working the Plan That is 
why the railwaymen have suggested 
that we want to be associated with 
the administration, m accordance with 
the p inciples so pompously formulat
ed by Government, in order to help 
the Plan.

The Government sends some higher* 
up officers to tour all the world to find 
out how workers can be associated 
with the Plan, but, if Shri Lai 
Bahadur Sha&tn sits for two hours 
with the workers, he can associate 
them with the Plan and get better 
results You do not do that. On the 
conti aiy, you let the saboteurs of the 
Plan go scot-frpc Where are the 
saboteurs of the Plan’  They sup in 
the Congress cup and dip in the Con
gress dish, they sit in select com
mittees m Parliament, they carry on 
lobbying opeiation-. We find them 
demanding the re-phasing of the Plan, 
demanding the lowering of the targets 
of the Plan We find them trying to 
take the sting out of the very modest 
Expenditure and Wealth Tax Bills

Mr. Speaker: This is not the first 
reading he should be as brief as 
po sible The hon Member could cer
tainly have made all these points in 
the consideration stage Now we are 
in the third reading. The hon. Mem
ber should briefly state why thfa 
ought to be rejected.

Shri H. N. Mokerjee: I am afraid 
m all human discussions, a certain 
amount of repetition is unavoidable.

I merely want to make this point. 
While in regard to the working peo
ple who are offering support to the 
Plan, you show them the big stick, 
as far as the saboteurs are concerned, 
as far as those who hoard the food 
which should go into the mouths of 
the people are concerned, you let 
them go scot-free That is the kind 
of thing that is going on That is why 
we find that this is a kind of Bill, 
which really goes against the grain, 
which we cannot accept We are bound 
to say, in spite of the Home Minis
ter’s attempt occasionally to sugar- 
coat the very bitter pill by saying 
that he is very sorry he has to bring 
forward this kind of legislation, we 
cannot understand why Government 
persists in it

What is the intention of the Govern
ment7 Rajya Sabha is not in session. 
We are passing this Bill; Rajya Sabha



8 AUGUST 1167 Maintenance BiK 74x4

[Sbn H. N Mukerjee] 
comes on the 12tb of this month 
Either you intend to go over there, 
have it passed, then get the Presi
dent’s assent and enact it into law, if 
you do that, you will be doing some
thing which is extremely dangerous 
tq the (liberties of the country You 
would 'be creating a situation where 
the common people, the working peo
ple, would have no heart in the execu
tion of the Plan, and that is a res
ponsibility which you cannot get away 
from Otherwise, what is your inten
tion7 Do you want this House to 
give a kind of moral sanction to your 
formulation of an ordinance, which 
you would promulgate before the 12th 
of this month7 That is a fantastic 
proposition To ask this House at this 
rate to pronounce its views, without 
really careful consideration of this 
matter, is absolutely fantastic

From both these points of view, this 
is an extremely ill-advised piece of 
legislation Besides, it is completely 
pernicious and dangerous to all that 
we hold dear Therefore, I feel, if we 
are to be honest to our responsibility 
to our people, surely we should throw 
out this Bill But I know very well 
that in this House we are more or less 
gagged and bound with certain restric
tions (Interruptions) and th<it is
why this kind of vile snd evil 
measure will be put on the Statute 
Book by the guile of the Home Minis
ter

Pandit G. B. Pant. I had no inten
tion of making any remarks at the 
third reading stage I thought that 
dunng the last 10} hours, we have 
had enough opportunity to give ex
pression to our views Prof Mukerjee 
has spoken with his usual vigour His 
rhetoncal speech has been listened to 
by everyone of us with great interest 
I can only say that no one will be 
more happy than myself if no occasion 
for the application of this Bill anses 
at all whether now, or tomorrow or 
in the course of the life-tnne of this 
Bill

We have introduced this Bill not 
*ith a negative purpose, but in order

7413 2 Essential Services

to ensure the maintenance of essential 
services That is the objective and 
that is a position one Is there any 
Member in this Hodse who can 
imagine with equanimity the pros
pects of the posts, telegraphs, tele* 
phones and aviation services and 
others associated and allied with thmn 
being completely suspended? What 
will be the state of affairs then7 X 
should like hon. Members to envisage 
such a situation and then just to form 
their own opinion about the urgency 
and the inevitability of a measure of 
this type I f such a contingency does 
actually happen, all normal life will 
be paralysed.

Even Governmental business will go 
to pieces We will not be able to 
receive messages from starving peo
ple, from flood-affected areas, from 
those who may be suffering from 
epidemics and from other hardships 
The calamity can well be imagined 
than expressed m words Can we be 
a party to such developments? Would 
it not be our duty to take as much 
precautionary steps as are within our 
reach and withm our range to avert 
such a catastrophe It is only in order 
to ensure nurmal course of things and 
to reduce the inevitable hardships, 
inconvenience, dislocation and almost 
disaster that will ensue if the threats 
about these strikes matenalise, that 
this Bill has been introduced.

I was glad to receive the assurance 
from Prof Mukerjee that he and 
those sitting with him are anxious to 
see that the Plan succeeds fully I 
accept what he says In view of this 
declaration on his part, I would ex
pect him and those associated with 
him to exert every nerve and every 
muscle of theirs m order to maintain 
the essential services, so that the Plan 
may progress and our country may 
produce more and still more, in order 
that those who are not deceiving ade
quate salaries today and whose wages 
are not quite satisfactory may get 
more, that their life may be enriched, 
that they may have more of amonlflf 
and more of comforts That is the 
object of this BilL
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The Bill does not apply to the 
working class as such. It applies only 
to the essential services. It does not 
apply to any localised service as such, 
but it applies to services which are 
spread all over the country in the 
remotest nooks and comers and in the 
biggest cities and towns. Can such 
services be allowed to be 
paralysed. How can we all be parties 
to it? I hope that every man who has 
a sense of responsibility, as Prof. 
Mukerjee says, and I believe everyone 
here has such a sense, even though 
sometimes one might happen to be 
misguided or perverted, will support 
this Bill, because it is the minimum 
that we can do, and not only support 
this Bill, but if occasions like this do 
arise, let us see that the normal life 
is maintained, and that minimum loss 
and minimum injury is caused to the 
country I hope that this effort will 
be made by every one of us, that this 
Bill will be regarded as a positive 
measure which has been introduced in 
an emergency in conditions which are

AYES

extremely difficult and every one will 
support this Bill. I have little more 
to say.
1C hrs.

The Prime Minister made a broad
cast last evening to which reference 
has been made. Shn H. N. Mukerjee 
was impressed by that broadcast He 
has still some confidence left in the 
Prime Minister. I hope he will realise 
that we all are trying to do our bit 
under his guidance and it is our 
privilege to work under him as a 
team. It will be our endeavour to 
see that the minimum of discomfort 
and dislocation is taused to the peo
ple o1 the country and that maximum 
efforts are made for the betterment 
and enrichment of their individual 
and social life.

Mr. Speaker: The question is:

“That the Bill be passed."
lhe Lok Sabha divided Ayes 226; 

Noes SI.

[16.05 hn.Divirion No. 21] t
Abdul Lateef, Shri Bidan, Shn
Achar, Shn Birbal Singh, Shn Gtutam, Shn C D
Achuit R»m Lala Borooah, Shn P C Gounder, Shn K P
Agaraal, Shri Bote, Shri P C Gomd Dai, Seth
Ajit Singh, Shn Brahm Perkaah, Ch Guha, Shn A C.
Alva, Shri Joachim Briiohvir Praaad, Shn Huiamavis, Shn
AmbaUm. Shn, Subbiah Chanda, Shn And K Harvani, Shn Ansar
Arumugham, Shu R. S. Chaturvedi, Shn Hathi, Shri

Atchamamba Dr Chavda, Shn Hazanka, Shn J.N.

Ayyakannu, Shri Chettiar, Shn R Ramanathan Heda, Shn

Badan Singh, Ch Chum Lai, Shri Hukam Singh, Sardar

Bogdt, Shn Daliit Singh Shn Jagiivan Ram, Shn

Bahadur Singh, Shn Daaaappa, Shri Jain, Shri A.P

Bakhwal, Shti Daa, Shn K K. Jain, Shn M.C.

Balakruhnan, Shri Das, Shri M M Jangde, Shn

Bulmiki, Shri Da*. Shn Ramdhani Jedhe, Shn

Bunerji, Shn P B Das, Shri Shree Narayan Jinachandran, Shri

Banerji,Dr R- Datar, Shn Jogendra Smgh, Sirdar
Bwgihi Thakur, Shri Deb, Shn N M Joshi, Shn A C
Barman, Shn Desal, Shn Morani Joshi, Shn Liliihar
Barupal, Sn P.L. Dcahmukh, Shn K G Jyotishi, Pandit J P
Baaappa, Shn Deshmukh. Dr. P.S Kale, Shrunsli A
Bhagat, Shn BJl. Dube, Shn Mulchand Kanakasabai, Shri
Bhakt Darahan, Shri Dubliah, Shr Kanungo, Shri
Bhaxgava, Pandit M.B. Eacharan, Shn L Kartnarkfr, Shri ,
Bbargava, Pandit Thakur Daa Elayapenimai, Shn Kasliwal, Shri
Bhatkar, Shri Gaekwad, Shri Fatctinghra Kayal, Shn P N.
Bhogji Bhai, Shri Ganpathy, Shri Keakar, Dr.
Bholi Sardar, Shn Gandhi, Shri Hero** Khadiwala, Shn
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Khan, Shri Sadath All 
Khan, Shri Sbahnawaz 
Kbedkir, Dr GB 
Khimli. Shn #
Khuda Bukth, Shri M 
Ktuhnamachari, Shn T  T  
Knshnappa, Shn M V 
Lachhi Ram, Shri 
Lahin, ‘ hri 
Lai, Shn R S 
Mshda Ahmed, Shnmati 
Maiti, Shn N.B 
Malliah, Shn U S 
Malaviya, Pandit Go\iad 
Malaviya, Shn K D 
Malviya, Shri Motilal 
Manaen, Shn 
Mandal, Shn J 
Mandal, Dr Pashupati 
Msthur, Shn Hanih Chandra 

.JUcbli JShruB_n 
Mehta, Shn J R 
Melkote, Dr 
Mishra, Shn B D 
Mnhra, Shn L N 
Mishra. Shn M P 
Mishra, Shn R D.
Mura, Shri K R 
Mohideen, Shn Gulam 
Morarka, Shn 
Murthy, Shn B S 
Muthuknshnan, Shn 
Nadar, Shn P T  
Naidii, Shn Govindarojalu 
Nair Shn C K 
Nair, Shn Kuttiknahnan 
Naniapra, Shn 
Naraindm, Shn 
Nurijanavvam), Shri R 
Naskar, Shn P S 
Nathavani, Shri 
Na>ar, l)r Subhila 
Nehru Shn Juwaharlal 
Nehru Shnmati Ulna 
Padam Dev, Shri 
Puhadia Shri
Palcl'oudhuri Shrimati Ila

Awatthi, Shn
Baneriee Shri Pramathanath 
Banepee,. Shri S M 
Barua Shn Hem 
Bhadauna, Shn 
Bharucha Shn Nauahir 
Chakratartty, Shrimati Renu 
Chandramani Kalo, Shn 
C havan Shri D R
Dange, Shn S A 
Daaaratha Deb, Shn 
Daagupta, Shn
Dharmalingam, Shri

Panna Lai, Shri 
Parmar, Shn Y S 
Patel, Shrimati Matuben 
Patel, Shn N N  
Patel, Shn Rajnhwar 
Patil, Shn S K 
Probhakar, Shri Naval 
Prasad, Shn Mahadeo 
Radhamohan Singh, Shri 
Radha Raman, Shn 
Raqhubir Sahai, Shn 
Raghuramaiah, Shn 
Rai Bahadur, Sbn 
Ramakruhnan, Shn 
Raman, Shri Pattabhi 

Ramanand Shastri, Swam) 
Ramananda Tirtha, Swam) 
Ramaswami, Shri S V 
Ramaswamy Shri K S 
Rameshwar Rao Shri 

Ram Rnihan Shn 
Rampure, Shri Vi 
Ram Saran, Shn 
Ram Subh ig Singh, Dr 

Rane, Shn 
Ranga Shri 
Rangarao, Shri 
Rao Shn E M 
Rao, Shri R J 
Rjut Shn Bhola 
Ray, Shnmati Renuka 
Reddy, Shn Bull 
Reddy, Shn k. C 
Reddy, Shn Ramafcruhna 
Reddy Shn V ishwanatha 
Ro> Slin Bishwanath 
Sadhu Rim Shn 
Sahnlrabai Shnmati 
Sahu Shn Bhagabat 
Sahu, Shn Ramethwar 
Samanta Shn S C 
Sjnpauna Shn ,
Sanlarnpandian, Shn 
Surhudi Shn A S 
Saiyaohama Devi Shrnnjt( 
Scmdia, Shnmati Viiaya

N C Z S

rim  Shn M 
Gaikwad Shn B K 
Gh<«j) Shri 
Ghose, Sbn Xiimal 
Ghose Shn S 
Gopalan Shn A K 
Gora},Shn 
Gupta, Shn Sadhan 
Iyer, ShnEs«ara 
Jadhav, Shn 
Kamble, Shri 1' ~ 
Kar, Shri Prubhar

SeUcu, Shri 
Sen, Shri A.K 
Shah, Shrimati Jayaban 
Shah, Shn Manubhai 
Shah, Shn Manabendt 
Shankaraiya, S 
Sharma, Shn D C 
Shastn, Shn H.
Shaatn, Shn Lai Bahadur 
Shirananjappa, Sbn 
Siddiah, Shri 
Singh, Shn Babunatb 
Singh, Sbn D P 
Singh, Shri M N 
Singh, Shn r  N 
Sinha, Shn Gajendra Praiad 
Sinha, Shn Jhulan 
Sjnha, Sliri K P 
Smha, Shn Satyendra Narayan 
Sinha, Shn Satya Narayan 

Snatak Shri Nardeo 
Somam, Shn 
Subbarayan, Dr P 
Subramanyam, Shn T 
Sultan, Shrimati Maimoona 
Sumat PrauJ shn 
Sunder Lai, Shri 
Surya Prasad, Shn 
Swaran Singh Sardar 
Tahir Shn Motummed 
Tewari Shn Dwankanath 
Thimnuiah, Shn 
Thomas Shri A M.
Ii»ari Shn liabu Lai 
Tiwari ShriRS 
Tula Ram Shn 
Iyaoji S'iri 
bike shri 
Umran Singh, Shri 
U|Mdhyi>i Shri Shiva Datt
V arms, Shri ii B 
\uikatas iSbaiah, Shn
V ishwanath Prasad, S&ft
V >ai Shn R C
V j is Shri Radhelal 
W il»on Shn J N

Khadilkar, Shri
Kodi>an, Shn
Kumaran, Shn
kunhan Shn
M Khanty, Shn
Menon, Shn Narayanankutty
More Shri
Mukeriee, Shn H N
Mulbek. Shn BC
Nath Pai, Shri
N a ya r, Shn V P
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Pmdekar, Shti 
Punthi, Kriihiun, Shri mu 
PrtU, Shri Nuu 
P«tU, Shri U L 
Pilltl, Shri Anthony

Prodhan, Shri B C 
Ral, Shri Khushwtqt 
Rao, Shti, TB  Vittal 
Singh, Shri L Achiw 
Sonule, Shri H N

Sugandhi, Shn 
Tiogftmam, Shri 
Tiwary, PanditD N 
Verm a, Shn Ramn 
Wanor, Shn '

The motion was adopted

Mr. Speaker: The Essential Ser
vices Maintenance Bill is passed

Some Hon. Members: Shame,
Shame

Mr. Speaker: I am very glad that 
the debate has been carried on with
out bitterness Two lull days have 
been devoted lor this, elevan hours 
m all I am very happy that all sides 
have carried on the debate without 
bitterness

Some Hon. Member: Walk out,
walk out (Interruption)
(Some Members then left the House)

DEMANDS FOR GRANTS—contd. 
M in is t r y  of T ransport and  Co m 
m u n ic a t io n s — contd

Mr. Speaker. The House will resume 
lurther discussion ol the Demands lor 
Grants relating to the Ministry ol 
Transpoit and Communications Out 
of the Nine hours allotted lor the 
demands of this Ministry, flve-and-a- 
hall hours have already been availed 
of Thiee and a half hours now re
main The list ol selected cut motions 
relating to the demands ol this Minis
try which were treated as having been 
moved had already been circulated to 
the Members on the 2nd ol August 
Shn Humayun Kabir may continue 
his speech He has already taken 46 
minutes
16 09 hrs

The Minister of State in the Minis
try of Transport and Communications 
(Shri Humayun Kabir): Mr Speaker, 
I have already dealt with most of the 
points raised by hon Members during 
my speech on Saturday There are 
one or two points which remain and I 
would like to make a bnef reference 
to them

The hon Member from West Bengal 
raised the question of purchase of

stores by Air India International. The 
position is that the Air India Inter
national make all their purchases in 
the United Kingdom through their 
own organisation So far as the United 
States are concerned, they purchase 
aircraft directly, but other things they 
purchase through two agents

They are thinking ol setting up an 
organisation of their own but the mat
ter will be examined very carefully 
before any final decision is taken

The same hon Member referred to 
the question of agency commissions 
and said that the Corporation should 
undertake business directly and not 
through any agencies

Mr. Speaker: Hon Members will
kindly see that there is sufficient 
quorum m the House

An Hon. Member: There is quorum.

Mr. Speaker: Let it not be so. 
We will have to be counting from 
time to time ,

Shri Humayun Kabir: Alter the 
excitement which has just now taken 
place, perhaps the reaction to these 
cold facts and figures will make some 
Members go away They want a little 
respite -»

Mr Speaker* Some must stand 
behind the hon Minister

Shn Humayun Kabir: The Opposi
tion has practically disappeared I do 
not know why it is so but on the last 
occasion also when our Ministry was 
being discussed the same thing hap
pened Perhaps they a:e satisfied with 
the reply and do not have to sit in 
the House




